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LOK SABHA

Thursday, December 10, 1964/Agraha-
yana 19, 1886 (Saka)

The Lok Sabha met at Eleven of the
Clock.
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Imported Gift Parcels

*443. Shri Yashpal Singh: Will the
Minister of Finance be pleased to
state:

(a) whether it has been decided to
exempt bona fide gift parcels import-
ed by post from customs duty, sub-
ject to certain conditions;

(b) if so, what are those condi-

tions; and

(¢) what measures are being taken
to see that this exemption is not mis-
used?

The Deputy Minister in the Minis-

try of Finance (Shri Rameshwar
Sahu): (a) Yes, Sir.
(b) Bona fide gift parcels are

exempt from payment of the whole
of the customs duty leviable thereon
subject to the condition that—

(i) where the post parcel con-
tains articles of food includ-
ing provisions and confec-
tionery (but not including
liquor and aleoholic drinks)
and medicines, the wvalue of
the articles does not exceed

k rupees twenty-five; and

(ii) in any other case, the value
of the goods does not exceed
rupees ten.

(c) The exemption itself is limited
in character. Moreover the Customs
authorities have the powers to deny
the concession in cases where they

1814 (Ai) LSD—I1.
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are not satisfied that these are bona
fide gifts.

ﬂﬁﬂmfﬂirqgﬁgj'qﬁmg
2 fr 5 f o ¥ et o gy 93
gu &, a1 I wefegt & serA-wEr
§ fau aw @@ ¥ T Few
TgET &1 ¥ I 7

WeaR WEITW : IF A IWE w7
95T #4T & 7 TA §9T ¥ swrET ¥ frow
9% FEEH AT TET § |

st ager fag : g vz
21 57 ¥ foaar qFa dear g 7

Hemy WEEW @ HEAT 85I A1
AT FA AW W

ot aqaww fag : #4T FvET aar
a¥ar & fr feas soge mo & o
37 ¥ Fezd 3727 71 faaar @ g

g ?

TrAT /Y (3t To TTo WTA) : FLA-
O AT AT THE 5T a1 WIS &
ST H ¥ qo7 ZATT 9T 9 &¥ B AT
st ¢, F9ifE fafwe dm oog #7128
& T F W F TS BT & v
& AT 9% X F qEAl 9¢ ggEr
w1 fat 3R A & o g,
AT AWT g=AT TG g |

5t qo ®To fEag) : & gg sa=T
wrgar g fF Iur &1 gwfa & fag
afg #1E 9 "mMQ I § ar 949
IIEIT 989 9 AT &, 719 9T F@i
aF Bz &7 AET g |
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ot To To WA : Y AW T g,
FET IA 9T AT AT F--IWE AR
gl o

e wgIEa: ug faw free e
&7 ga & |

Shri Sham Lal Sarsf: May T know

whether the exemption is given
according to the value of the parcel

or on the basis of the utility of the
article that is sent?

Shri B. R. Bhagat: Certain parcels
like food articles are exempt, but in
other cases only the wvalue is taken
into consideration.

Shri R. Ramapathan Chettiar: May
1 know whether any money value is
fixed for each gift?

Shri B, R. Bhagat: Rs. 10.

Shrimati Savitri Nigam: May I know
whether Government has received any
complaints from other countries that
the customs restrictions on gift par-
cels are on the high side, and that
some relaxation should be made?

Shri B. R. Bhagat: Not as a result
of representations, but recently, as 1
said, the original exemption limit of
Rs. 3 has been raised to Rs. 10.

S AT W W FT T
F1 77 71w ¢ fF Il o @
Tew BISH FT 419 A1 gL @Y, I qEA
99 YEE<l 4 A1 U 9 ware, fae
9T HHT eF qg0 AT IMfeq, I 9
HA-AEF AMEAT TAT AT FFA &
A3 A TF IR AE HHT-NEF
ary gl fadr & ? 3347 7= sqqeqn
FEHETT F FAMET AT F

=t Fo Tro WNF: WX TAHT AT
1 9, 1 H SEIE FBAT )

Shri Shinkre: May I knuw whether
Government are maintaining a proper
register of these gift parcels so as to
avoid their turning into back-door
imports?

=Y To Wo WA : F1 qTHT gL |
ary &, = sEfua =@t g

weafadi gl 3 wawT

+
{ ot fauffm faxt :
*ﬂ'ﬁl.iﬂ’f %o lo faumY -
| =t et
wa: famm wawE

FAT fq® w@WY O ST &1 FIT

(%) #a1 3@ WsT AT F T
= ¥ #g1 ar f& g w1 faww 97
ol SAf F AR TEIEA FA FT E
it wfeed 2 o w97 ¥ Bfus T-ET
& ¥, T

(') afe g, a1 7 I 9w
= gEHAEE Fo0 7

fam wx@u § IRt (W TR
o) (F) o FA 0T AUF qE
3 afegt & A, fasr wmo
2 9T N AT IAF FAL § 4T I
&5t & am, faw®r 7@ 10 a9 T
T G FIT &, THHAT A F faq
qr o9

(=) & i s gEEdY g1 JaT o

ot fapfa s Sfs m® gaar
THE F7 § IAAT AWY A W
Y FAT GIFTL F AT TG AHAL AE L
¢, o= wreor ag g =T ST AGT
wT &4 7

Gt AW (S @0 To W ) ¢
T ST AW wT gEr & 7 ag A
1-10-64 F1 F3I @1 47 fF g=ar
AT A SR ) #F g 3EESt
F AT G E
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ot farfa fast: qa1 w59
71 & & 1 A & dr9 1= & AT A7
s #7 fag 17, afs s7ar &t
A gl fr 7 299 3 € ar a7 A
qIHT &K1 AT A3 i qF ¢

ot qimT g OF a9
arl F amw | swfoE g oo

St Fo A0 AT} : 37 ArE T
FT qTHIAT AT FF A AT THT
fgl q=1 3997 £ oy gt faar
% 7

WY@o o WW : T AT aTd YAAT
zazdt fFd AT 97 qEr A=

=Y HiErT Ara qTAT c H SrAAT
TzATE & 87 7% 3 wAf 92 fEaa
FaaT FETAT E O

Y o e WAF : THFTIT T JATH
TAT 2|

Shri Basappa: May 1 know whether
duty is levied on gifts of spectacles
received from.... (Interruptions).

Mr. Speaker: We have now passed
on to the next question; spectacles
have been left behind.

Relief to Pensioners

+
Shrimati Savitri Nigam:
Shri §. M. Banerjee:
Shri M. L. Dwivedi:
Shri 8§, C. Samanta:
Shri Subedh Hansda:
Shri Harish Chandra
Mathur:

Will the Minister of Finance be
pleased to state:
ta) whether Government have

taken a final decision to give some

relief to the pensioners;
(b) if so, in what form; and

(¢) whether dearness allowance is
being paid to all pensioners getting
pensions upto Rs. 600 p.m.?
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The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). The Gov-
ernment of India have sanctioned
ad hoc increase in small pensions with
effect from 1st October, 1963.

(e) No. Sir, Ad hoc increase in
pensions has been sanctioned only in
respect of pensioners drawing pen-
sions upto Rs. 200 p.m.

Shrimati Savitri Nigam: May 1
know whether the pensioners' associa-
tion had recently expressed its views
criticising the Government that the
ad hoc increase is too little keeping
in view the rise in prices?

The Minister of Finance (Shri T. T.
Krishnamachari): It may be so, Sir.

Shrimati Savitri Nigam: May I
know whether Government is think-
ing of extending the CHS facilities
for free medical treatment to the
pensioners as they feel that this would
be helpful to them.

The Minister of Health (Dr. Sushila
Nayar): COGHS facilities have been
extended to the pensioners living in
Delhi and New Delhi under certain
conditions.

st o Ao fgad : waqd 271 weai
H, ot i o i & Pt T § e
g1 9% &, ¥ FA T A1 gL
FHA o7 frzre & I% & I &0
f=s 291 41 g7, 3 & T AT
wEATE wAr o 7F faw a3 o AT
1T 39 07 fa=re § o fF 39 At
&1 | TH wFwrT & gfagr foq 7% 7

gt Fo o WY : FHT dvOAA
TAAAZ WG 3fzaT & e ¥ W7
oY e & gera o F, WiF o
faeft framear & 100 #7 % 21, 54 A0
sw&x faear, &few €Y “fves 7 adh
#, o1 faow & w=ia 49 9§, I
w1 a@r fasmr
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s wo ATo fgadl: 7 zw &1
ZFiq9F AT, q1 WA qORT F wiTHeE
g9r | afew 37 FHTIfE & o TF
wgar qar a2 faw w@r 2

weaw wERY : fafaezt amea e
g f& fo7 & 7 =fseze § g, 37 7
famm

Shri Subodh Hansda: May I know
whether the Government have receiv=-
ed any representation from the pen-
sioners that instead of paying them
in cash, they may be paid in kind?

Shri B. R. Bhagat: It is not possi-
ble to give them in kind.

Shri Harish Chandra Mathur: What
is the basig or rationale which has
guided the Government in fixing the

ad hoc relief and what is the amount
involved?

Shri B. R. Bhagat:
hoe. ... (Interruptions). The rationale
is to give them as much relief as
possible owing to the increased cost,
but it has been divided like this: pen-
sioners up to Rs. 30 per month have
been given Rs. 5; between Rs. 30 and
Rs. 75—they have been given Rs. T}
per month and between Rs. 75 and
Rs. 200, Rs. 10 per month.

Ad hoc is ad

Shri Harish Chandra Mathur: What
is the amount which you will spend?

Shri B, R. Bhagat: The

annual
outgo is Rs. 4} crores.

Y TIGATT qlyg : 297 TTSAT H AT
®YF 4T I T faAATEROr A
™ J I 4e % qw fEF fF5
T AT I AR G941, qi
99 4T §19 &% fge @7 &, F4AT 4%
gt & 7 afzg g a1 fom #1 gaAT w9
o famdt 3, Sad art § #41 MEAAE
TrgaTEY FYdl & fr oorw w9k 7 w18
favig A 73 1 AFar @ oAy Oy
Araat & fawy go wag & wig ?

neqe WERW ;S0 FHAT |
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W geR W wGAD A FAO
Tgear 7 Faman & fr faeer @ §@
amt &1 fafscr gfaad g o=t
& @rq faeet | & stAAT WA g fE
T 3T # 39 T K1 OATL FAF
T H T &1 w05 fawre &, afg g
a1 F4 a% g1 an] w7 fear Imea
A 7 T T AW F qf@r<i
w1 ag gfaar fasr ?

st 8 mia sate : A FATA F
At AE AT g

Mo gutan v : faeet # oad
o7 IS G faew &1 9 a8 gfawr
oAr wWog

weqA WERW @ §9 A OF
g 2 f5 A% sarE 39F 7= &
g & AT wAE 3 T weTA Agl
g1 & | wroF gar 2 faar 2 AT I
9T TEARE FEAT |

Dr. Sushila Nayar: The CGHS it-
self has not been extended to the
whole of India, as yet. It was extend-
ed to Delhi first and this year to
Bombay. So far as pensioners are
concerned. we are extending it first
to those who are in Delhi.

Shri S. M. Banerjee: [ want to
know whether it is a fact that the
All-India Pensioners’ Association
submitted a detailed memorandum to
the Government nf India for conside-
ration and that thev were assured of
sympathetic consideration? May I
know what were those demands and

to what extent the Government have
conceded them?

Shri B. R. Bhagat: The Finance
Minister says he has not seen it. I
have not seen it either.

Shri S. M. Banerjee: They have not
seen the memorandum?

Mr. Speaker:

When they say so,
what can I do?
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Shri S. M. Banerjee: I do not know
what has happened to this Govern-
ment.

Y ®o ATo faadt : 1 I
FTHT & W1 39 I3 9% AL famr @
F G %10 Qo ML FHed g HIFTT
a1 T A1 37 A AFTAT q2AT | FAfAY
FEr gewTe g9 # 0 ST T g A
ga%T awg § feava 0% W g7

9 Fo To W7 : 2T &1 a1 AL
# | g ora A1 A A AE R T
FzT T & wf &

st fapfa fas ;a1 "GFTCA
9 Trq &1 a1 A §fE oaga ¥
GoAd of § fq # 9% 97 FIRN THA
qrrETE & 7 A IAE W TOd §E
FFTHAT |

wemy WEET : AT F9FEAT |

Central Council of Health

+
( Shri P. R. Chakraverti;
| Shrimati Savitri Nigam:
Shri Rameshwar Tantia:
Shri Yashpal Singh:
Shri D. C. Sharma:
Shri P. Venkatasubbaiah:
Shri Ravindra Varma:
LShrimati Renuka Barkataki:

Will the Minister of
pleased to state:

*448.

Health be

(a) whether a Conference of the
Central Council of Health was held
in October, 1964;

(b) the subjects discussed and the
main resolutions adopted at the Con-
ference and the decisions taken there-
on by Government;

(c) whether Government propose
to introduce a Bill likely to be ap-
plied to all Medical Institutions for
enforcing uniform standards of edu-
cation; and

(d) whether Government also pro-
pose to introduce a Public Health Bill
designed to ensure uniform public

AGRAHAYANA 19, 1886 (SAKA)
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health administration throughout the
country?

The Deputy Minister in the Minis-
try of Health (Shri P, S. Naskar): (a)
Yes, Sir.

(b) Subjects relating to
Scheme and programmes
eradication of Malaria, Smallpox,
Control of other communicable
Diseases, family planning, medical
education, water supply etc. were
discussed. The resolutions passed
are given in the statement laid on
the Table of the Sabha. [Placed in
Library. See No. LT-3590/64]. The
resolutions are under consideration.

(e) No, Sir.
(d) Yes, Sir.

Shri P, R. Chakraverti: May I
know whether it is a fact that some
State legislatures have already passed
resolutions asking Parliament to bring
in a Bill on public health and whether
the Government is trying to bring it
very shortly?

Health
namely,

The Minister of Health (Dr. Sushila
Nayar): So far as the Public Health
Bill is concerned, the State Govern-
ments of Assam, Mysore, Madras and
Kerala have passed resolutions
authorising the Central (Government
to introduce such a Bill. It is con-
templated to introduce it in Parlia-
ment in the near future,

Shri P. R. Chakraverti: May I
know whether the Government also
proposes to introduce some uniform
standard of training in homoeopathy
and start a research centre for it?

Dr. Saoshila Nayar: There is a
Homoeopathic Advisory Committee
and they are looking into this matter.
In fact a committee was set up, which
has prepared a report; this report has
been sent to the State Governments
for their consideration and comments.

Shrimati Savitri Nigam: In view
of the fact that owing to the shortage
of public halth engineers even the
accepted schemes for the supply of
water in the rural areas are not get-
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ting fulfilted, may I know what action
the hon. Minister has taken to get
more and more public health engi-
neers trained so that the rural water
supply schemes can be fulfilled?

Dr. Swshila Nayar: I reguest the
hon. Member to go through the state-
ment and the comcerned resolutions.

st amae fag : 3§ TRed #§
I® II9 9 0T 4T A FwEr wwT oqr
AT €STEEY WA §T OF &I
it ag e A § fr 3w &
fedw ¥ fag 3w #7 agge A= 7
IE@ g, AT A1 FAFT Fiw §
IT% TET a1 Sfaer @rfar w1 aae

an fRaT Jrg w17 A FERE § AR
e 72 771 7 & faq gam faar

I 7
W g AT wAT )

Nt wmaw by o wwe w7 oS
g1

weqW HEIAY : TE 98 & (F TgR{T
1 HqTT 4T W@ § &7 fawar amoET

A qae by TR F oM
< g faar g |

Shri D. C. Sharma: The resolutions
passed at the Central Council of
Health compare very favourably with
the resolutions passed by the United
Nations Organisation. May I know
what steps the Minister of Health has
devised in order to get these resolu-
tions implemented, especially in the
case of cholera which is raging at this
time in almost all parts of India and
to which the Health Ministry seems
to be entirely allergic?

Dr. Sushila Nayar: It is a very
strange type of question. First of
all, the hon. Member probably knows
more about the U.N. resolutions than
1 do. 1 have not been a member of
the U.N. Team. Secondly, the resolu-
tions of the Central Council of Health
are advisory. They have to be imple-
mented by the State Governments in
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some cases and by the Central Gov-
ernment in some cases. So far as
cholera is concerned, it is not a fact
that it is raging in all parts of India.
There are some distriets where cholera
cases are taking place. Unfortunately
Bihar seems to be most prominent in
that list. I was reminded of Bihar
by seeing the Minister of Parliamen-
tary Affairs.

The Minister ©f Communications
and Parliamentary Affairs (Shri
Satya Narayan Sinha): You associate
me with cholera?

Dr. Sushila Nayar: No, I associate
you with Bihar. There is a specific
programme for the control of
cholera which the State Governments
are to implement. Further in the
fourth Plan, we propose to take up
in all earnestness, the water-supply
schemes of the 48 districts in India
where cholera seems to™be endemic.

Rl gETIEl TeRY . AgEE 3N
o &1 guAy fafeear gorst § w1
oF §%« fafear gor=r & | 300
wreey qfvag &1 37 455 § AT THAR)
SRR 39 F F¥EY { W7 g9 geAq
aife gu ¥, afz g1, @) 39 @y ¥
dama F7 Fm faEmw g 7

o geitem ATAT : WAL F AL
§ W o gearx g § F WY g fawz
7 F o T4 0T ST AR AT OO
ZT & F1H T G & AT FAT AW
Uy AT F FT G E

Y sevEtT TN T FT @
g ?

Shri Bishwanath Roy: With regard
to part (b) of the question, may 1
know whether Gowvernment are ron-
sidering the introduction of an All-
India Health Service?

Dr. Sushila Nayar: The House has
passed a resolution to that effect. The
formation of the All-India Medical
and Health Service is being pursued
by the Home Ministry.
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s gww @ wga : AHI Fanar
Tan @ fF waAT ¥ FAT § oW W
AIA FT A FTH F7 1E & AT g0 A
FAEFIT 5 ¢ oM AETE fF
FN w1 19 @1 g g fawaw
A oay w9 & G g7

o geitew Max : Iga & Fad
§ Tga ¥ 777 77 TEF X FreRe
FTE WY & | AT 9IE I 49 F7
HeqgT FT qFA £ |

t ywTIRlT TRt : 9g §0§ a9
gt & fr fotd & Trmz § M a5
3q & | qarAT Aifed fE A AR E & 7

Mr. Speaker: That supplementary
wannot be put. Information contained

in accessible documents cannot be
elicited through supplementaries.

Shri Sivamurthi Swamy: May I
know whether the Central Govern-
ment has advised the State Govern-
ments to separate the Ayurvedic
Directorate from the general medical
service?

Dr. Sushila Nayar: No, Sir, they do
not need such a recommendation from
‘us.

st wo fgo agwer : ot FaTIT FY
F mam f& fagre & @ sma
g1 OSIET | SEET AT FIC F 1 w;T
Fgw MEEA AT I 9T wAA AEY AT 2
a1 fF qgi #1 ©2T 19942 39 9T 2
T8t Y 8, fomrd #rowr sl war @
W@ &

Tro gatar Amx : 78 fagg @z
TaAT FT &1 § AT A5 T T F ¥
TE & 1 FT &7 FTOT FfAET wwr
A g, 9T w1 NF T g ar gEY
@O T F

Shri Kapur Singh: Sir, I rise to a
point of order.
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Shrimati Savitri Nigam: Sir, I rise
to a point of order.

Mr. Speaker: There are two points
of order one from each side.

Shri Bhagwat Jha Azad:
should have preference.

Ladies

Mr, Speaker: He is chivalrous and
he says that ladies must have prefer-
ence.

Shrimati Savitri Nigam: While
replying I put the question......

Mr, Speaker: While replying she
put the question?

Shrimati Savitri Nigam: No, Sir,
while réplying she mentioned that
the reply is in the statement, but it
has not been mentioned in the state-
ment at all. I put the guestion as to
what steps she has taken to remove
the shortage of public health engi-
neers. She said that it has been
mentioned in the statement. But
nothing is mentioned in the statement
at all. Sir, I seek your protection .

Mr. Speaker: It has been laid down
here that if the answer given by a
Minister is not correct and the hon
Member finds that it is not according
to facts, then the hon. Member can
write immediately to me and I will
have the explanation from the Minis-
ter. That is the rule.

Shri Hem Barua: When two ladies
differ it is for a man to arbitrate.

Mr Speaker: Another instance of
chivalry.

Shri Kapur Singh: Sir, my point of
order is this. An hon. Member has
just now referred to the Minister of
Health as Mantrani. If my knowledge
of linguistics is correct, Mantrani is
“Mrs Minister” and for a lady Minis-
ter proper, it should be Mahila Man-
tri”, N

Mr. Speaker: If the Minister......

Shri D. C. Sharma: Sir, I submit
respectfully that the hon. Member
should explain the difference between
Mahila Mantri and Mantrani.
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Mr, Speaker: He has explained that
Mantrani is the wife of a Minister
and Mahila Mantri is Minister in her
own right.

Shri D, C. Sharma: My God!

st 7o Ao @& ¢ TH FAW H
ST 9EET IACAIA § IHH F@Arar aqr
¥ 5 aafen ofsyem &1 +m aga
HIGS® & | TEdaT & g3 THo I
FATAT H A IT & T OF F1E 7993
T T °, Ffgw g7 @i g AT H
W 7=8T g & | @1 K o a5 g,
fe gawT Far &0 g ? F4r A&far
wfedma & i a@ ¥ agl 9+

@ &

To gular amy : ¥=WT AT
aefea ST # &% § | werfo gl fedae
#! TS WA A T 4=\ & gAT
faar sman @ @ifs oF 1M E gEe
#ATT K1 A=6T & FTed 7 mAf@I
A ET A | gE 2B § o g Fvr
FH Bl JM@T g A9 wAAT F FIUA
fomm@T 1 gura F=F 1 Ffawr
Fr AEE ] 1 A FEW 7 Fede
FT7E BT wifsde T w1 #id
9 g T g wafva & qifsde +9
F 999 2 1

Shri R. S. Pandey: May 1 know
whether this very important fact has
been taken into consideration by the
Central Council of Health that mil-
lions of our people are weak because
they are under-nourished and
whether there is any proposal to pro-
duce certain vitamins and provide
our people with them in order to
make them strong and healthy?

Dr. Sushila Nayar: Some resolu-
tions have been passed emphasising
the need to give attention to the
nutrition of vulnerable groups—pre-
gnant women, nursing mothers and
pre-school children. It is very diffi-
cult for the Health Ministry to really
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take the responsibility for proper
nutrition of the whole nation.

Shri Sham Lal Saraf: May I know
whether the Central Council of Health
has taken note of the report that
appeared in 1963 at the World Health
Organisation that in India during the
last six or seven years the incidence
of cholera has been the highest; if so,
what action Government has taken
to meet that apparent danger?

Dr. Sushila Nayar: It is true that
India and Pakistan, sub-continent
are responsible for a major part
of some of the communicable
diseases which have been eradicated
from many other countries. Cholera
is one of such diseases. As I have
said earlier, we want to take wup
eradication of cholera in a compre-
hensive manner.

L.I.C, Policies of Indians
Burma
+
( Shri Kapur Singh:
Shri Solanki:
Shri Yashpal Singh:
Shri Gulshan:
Shri Narasimha Reddy:
Shri P. K. Deo:

Will the Minister of
pleased to state:

living in

*450.

Finance be

(a) whether it is a fact that a large
number of life insurance policies now
matured are not paid by the Life
Insurance Corporation of India to
policy-holders, who are Indian citi-
zens and who have left Burma for
good;

(b) if so, whether the Government
of India propose to take wup the
matter with the Government of
Burma to repatriate all insurance
premia paid in Burma in respect of
Life Insurance Corporation of India
policies or its units; and

(¢) the steps being taken in the
meanwhile to make payments to the
poliey-holders?

The Minister of Planning
B R. Bhagat): (a)

(Shri
Some matured
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claims of policies issued in Burma to
Indian citizens who had left Burma
for good, numbering less than 100,
have not yet been paid.

(b) ‘There is no need, at present,
to apply for repatriation of funds to
India as the liabilities of the Cor-
poration in respect of their business
in Burma exceed the assets in that
country.

(c) Since the difficulty has arisen
on account of the direction issued by
the Union Bank of Burma that all
payments in respect of policies which
stand in the Burma Register should
be made to the non-resident accounts
in Burma of the policy-holders rep-
resentations have been made to this
Bank. As a result, the Union Bank
of Burma have since informed the
Corporation that they would be pre-
pared to consider applications for
transfer of policies to the Indian
Register in individual cases on merits.
Applications are accordingly being
made.

Shri Kapur Singh: Is there some
serious difficulty in ascertaining the
paid-up premia of the repatriated
people and then make payments on
the basis of that information?

Shri B. R. Bhagat: It is better to
follow the procedure which is adopted
at the present moment rather than to
commit LIC for the liabilities when
the assets are not transferred. In case
there is some difficulty of course, that
course would be resorted to.

ot gmare fag : #@T FIEC X
w1% g7 A #1 sfsfaoew /7 frar
& f& =t & 7zt & a7 feqar asang
gar ¥ 1 5w & gemer 3@ aEn o
& TIT ZAMT A5R 3vATE TEP 9T T
FT TET &, A1 FAT qE AT AT fE
agi sfsfasam fegam q7am z9m 2,
R 39 T AT Fa % 7 (G071 A4

Y Fo o www : gz FATT AT
A w=qrE arfests @ 9AF qAEE w1
£ 1 star X qE=ET oE) arfedts w
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H&IT 100 ¥ &7 & | gHF TIC H AT
AT T A &1 § [F HOT HAT
FAW T ITH FF hael w1 A o

Shri U, M. Trivedi: How is the
Burma Government concerned with
the question of payment of the policy
money when it has become mature to
those Indians who are already here?
In what manner is the Burma Gov-
ernment concerned with the payment
to be made by LIC?

Shri B. R. Bhagat: It is on the
Burma register because the Indians.
were settled there. So, the exchange
control regulations of that country
come in the way.

Shri U. M. Trivedi: That is not a
reply. The payments are to be made
by the LIC because the liability has
been created. That liability has to be
discharged by the LIC. The people
are in India and the LIC is in India.
How does the Burma Government
come into the picture in such a case?

The Minister of Finance (Shri T. T.
Krishnamachari): As these contracts
have been entered into in Burma,
they are subject to certain conditions
imposed by the Burmese Government
in regard to keeping of assets in
Burma, irrespective of whether they
are Burmese or non-Burmese
nationals. Therefore, that has to be
cleared by that Government. The
contract has been entered into in
Burma and not in India.

ot qETA  FTAg A g rw
¥ & fawr gAY o @ fag awi &
A1 9Ty & | afz Ty 7 1 aar 3w ang
&g 414 &1 faurg  agc f+ar aa7 fF ot
a1 qrfast & 37 97 w18 fa=re fear
E1ca

Shri T. T. Krishnamachari: I do
not think that during the visit of my
colleague to that country matters of
this nature were decided. Of course,
the question of the assets of Indians
was mentioned, but no clear decision
has been taken.
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Shri N. Dandekar: While I agree
that the contractual position is as
mentioned by the Finance Minister,
could the LIC consider giving loans
‘to these people in India, say, to some
reascnable extent of their policies, 70
or 75 per cent, so that while the other
thing is being negotiated these people
are not put to any difficulty?

Mr. Speaker: It is a suggestion.

Shri T. T. Krishnamachari: The
suggestion might be communicated.

Shri A. P. Jain: Ordinarily, a con-
tract is governed by the terms of tht
contract and not by the place where
it is concluded. Is it some law of the
Burma Government or ig it the terms
of the contract which come in the way
of making payment by the LIC to the
person insured?

Shri T. T. Krishnamachari: Sir, I
should not presume to lay down the
law to the person of the eminence of
‘my hon. friend, but the position really
is that the contract was entered into
in Burma and when you enter into a
contract in Burma the Burmese law
obtains and they have to keep the
assets in that place. Therefore, un-
lesg we are clear of our position that
we could withdraw the assets that are
necessary for us to fulfil the contract,
we cannot take any action. As regards
the suggestion made by the hon.
Member on the other side that there
might be an interim relief, it is a
thing to be communicated to the LIC.

Shri Bhagwat Jha Azad: If this
signing of the contract is the only
.hiteh in the way of payment, may I
know whether the Government of
Burma has accepted in principle to
transfer those policies (from the
Burma register to the Indian register
or will each application that is being
forwarded be takepn an other conside-
rations?

Shri T. T. Krishmamachzri: The
answer given by my hon. colleague is
very clear, namely, that the Union
Bank of Burma has promised to
consider these cases. It is very diffi-
cult to say whether they would do it
on the basis of a principle applying
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to all or they will consider it on the
basiz of individual cases.

=Y gEn == woETg @ WA EERET
T amar fr @t ¥ w07 ofefaar &
¥ arrar agar § fs ga arfafedt o
grafe feadt 3, s & 39 oY
W qffft e g Ml waR o
gAY F 44T T ABAE

Y WY (ST ®e Mo W) :
o gFafw &1 9ar AT g 1§ Ak
AT s

Shri Bishwanath Roy: May I know
whether the Government have come
to know of the amount pf the insur-
ance policies taken out by Indian
citizens in Burma?

Shri B. R. Bhagat: We do not have
the information.

Roche Projects Ltd. Bombay

+
451 J Shri Kishan Pattnayak:
" Shrimati Renu Chakravarity:

Will the Minister of Finance e
pleased to state:

(a) whether the Enforcement Direc-
torate of Ministry of Finance carried
out a search of M/s. Roche Products
Ltd., at 28, Tardeo Road, Bombay-34
in May, 1964 for under-invoicing and
other foreign exchange infringements;

(b) whether certain incriminating
evidence was found; and

(c¢) the reasons for doing nothing
further although almost six months
have elapsed?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) The premises of Mis.
Roche Products Ltd, at 28, Tardea
Road, Bombay, were searched by the
Enforcement Directorate on the 8th
May, 1964 for suspected infringements
of foreign exchange regulations.

(b) Several documents have been
seized.
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(c) The seized documents, which are
voluminous, are under scrutiny.

Y femr  qzamw: T A%
¥ £ f ag Fvor fafaaw aama &
fan ser-fegmt Timgs AW F1 OF
waTafas w4 9= gare faen o7 feam-
T AT F ATAT g FEAT F WA
Fwdr 2, 9w 5 gl sl @
300 #X 400 TOF gfa T 9T
A F@! E, A 39 a4 fawn
T A IR FETE 7
The Minister of Finance (Shri T. T.
Krishmamachari): This is a matter

‘which has to be serutinised. The
serutiny is going on.

wY femw @=amw ;. T 39
AT F1 S YA F FY AGIN
oM gq sav st AT g, o
72 &g & fv g O FEET &7
o<, @ fi faseit qgT &1 OF asn
IR g, F{gﬁﬁm%:ﬂvﬂ’nmr
g ®T AT FAT 2 7

Shri R. S. Pandey: Which paper
.does the hon. Member refer to?

Bhri T. T. Krishnamachari: Govern-
ment have no information.

Map of Kashmir in Encyclopaedia
Britanmica

Shri-l;fishram Prasad:

{ Shrimati Savitri Nigam:
| Shri M. L. Dwivedi:

Will the Minister of Finanee be
pleased to refer to the reply given to
Starred Question No. 516-A on the
1st October, 1964 and state:

*452.

(a) whether the information regar-
ding the map in the 24th volume of
the Encyclopaedia Britannica 1964
(Red-Royaltex Binding) on pages
1,4,60,65,66 and 67 in which the Kash-
mir portion is not shown as part of
India but impressed with black
colour so much so that the entire
outline of Kashmir is lost from world
Alas, has been collected; and

AGRAHAYANA 19, 1886 (SAKA)

Oral Answers 4220
(b) if so, the action taken in the
matter?

The Deputy Minister in the Minis-
fry of Fimance (Shri Rameshwar
Sahu): (a) It has been ascertained
that some copies of the Encyclopaedia
Britannica 1964 (Red-Royoltex Bin-
ding) have been imported into India.
It was noticed at the time of import
that Kashmir portions of the maps of
India contained in Vol24 had been
blackened by the publishers.

(b) The matter of correct depiction
of Jammu & Kashmir in the maps has
been taken up with the publishers.

Y Fesrw watz ¢ w1 fafaee-
geT 7 A i qafand & a9 T
S g w@r g ¥ s Smar §
fe 3o8 *gf a% a%aar et ?

The Minister of Finance (Shri T. T.
Krishnamacharl): That will depend
upon the new imports whether they
have complied with the requirements
of Government., So far, the copies
that have been received have got
those particular portions blackened.

=Y foymr wae ¢ fafewr oaams-
FAMITear & FTOHIT &1 From fom@my
T HFAS FAT 97, F}T T7 409 & q4
FTHLFTC A Ffow a1 3 7

Shri T. T. Krishnamachari: I think
the action was taken by the pub-
lishers. The Government cannot
black out any portion of these books
because these books are not in their
possession.

Mr. Speaker: No. He wanted to
know whether Government has made
any attempt to find out from those
persons responsible for it as to what
were their intentions,

Shri T ‘T. Krishnamachari: It is
very difficult to say what their motiv-
es were, In all these cases, the
excuse is that it is a mistake,

Shrimati Savitri Nigam: In view of
the fact that this is a very gerious



4221 Oral Answers

matter and a portion of our territory
has been very wrongly included .in
the Pakistani territory, what action
the Government has taken to put a
stop to the sale and distribution of
these books and may I know whether
the question of 3 protest to the UK.
Government has been considered
necessary or not?

Shri T. T. Krishnamachari: The En-
cyclopaedia Britannica has a lot of
uses for people who make use of these
books. I think the purpose is served
by drawing the attention of these
people to avoid any such depiction of
Jammu and Kashmir. In this case,
they have tried to blacken the thing
so that nobody will be able to find
‘out the mistake. That means there is
a recognition of the feelings in India
over this matter on the part of the
publishers,

W 7o o faqdt: & ag s
=rgar g 6 Far ared a7 ¥ To Fo
woFTe F fom w7 g S ifae
%1 g 5 mfaed 7 ot s & fredr
F1 FTAT AT §, A AT AH FT aqAT
g ar o fadlt madft FFTr g g ?
o 7 AFFE ¥E gF 9rm Z)
qmay ¢

weaw  wglea A4 @@ age
q80 41|

st AWER A1 WA IEHFAH
g7 faemy 7

st fesmwm  wETE : F@T gEETT
a1 @FAT & 6 g w7 w1 Aqifza
FaT At 7 qAT IAM@TEAT  qaT fean
T AT T H oA g ?

wew  WEEW - IA & At o
9g #97T T AFAE 7 *

o g OEa : F AT 9
g 5 sl o faEa, 57 <1 3w
H o A ¥ AT R FAT Y e
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fram ar of 79 A% fead et
.

g WERE ;R Sl A
T TEA, UARTEEAMffEAT 97 @Y
fam |

St g qmEg o ag A1 FHATE
31 @I g, 39 foafew § qwwe &0
3 ®IA TIT GIE !

Shri T. T. Krishnamachari; The
Government’s writ runs only within

the territory of India and not else-
where.

Dr. Sarojini Mahishi: May 1 know
whether the Government will make
efforts at least to get the acknowledge-
ment from the printers and the pub-

lishers to the effect that this wag a
mistake?

Shri T, T. Krishnamachari: It ap-
pears so. The fact that it has been
blackened showsg that it is a mistake.

Shri D. C. Sharma: Most of the uni-
versities in India, most of the librar-
ies in India and some other people in
India purchase Encyclopaedia Britan- ’
nicaa. May I know if the HHon,
Finance Minister has circulated a cir-
cular to the universities and to the
college libraries saying that Vol. 24
gives a very wrong impression about
our sovereignty over Kashmir?

Shri T. T. Krishnamachari: I think
it is a suggestion whicn I will com-

municate to the External Affairs
Ministry,
Shri Nath Pai: Does the Finance

Minister realise that this kind of in-
terference is carried on with impunity
in foreign publications because they
know that they will get away with
it since the Government does not take
a strong and firm stand as is evidenc-
ed by a book called Wild Life in
Inida in which the author says that. ...

Mr. Speaker: He will kindly confine
himselt to a supplementary question.
He has now gome out to the wild life.
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Shri Nath Pai: No, Sirr I am
very serious, Mr. Speaker. If you
will permit me....

Mr. Speaker: No. I would request
him tp kindly confine himself to the
question.

Shri Nath Pai: Mr. Speaker, it can-
not be done like that ag if I am in
the dock. I must say, the Prime
Minister of India wrote a preface to
a book in which Kashmir iz describ-
ed as India-held Kashmir. That is
the attitude. Therefore, people view
it like that. How can I put it in one
word? Mr. /Speaker, in all respectto
you, I wanted to ask them that un-
less they are very serious--and they
get offended every time anybody
makes a reference to Kashmir like
that—how will people view it? 1 was
pointing out that this book has the
honour of a preface by no less a por-
son than the ex-Prime Minister, in
which the author describes the so-
called ‘India and Kashmir’. We are
being penalised for this kind of atti-
tude. I want to know whether thewv
will be sufficiently serious about it.

Mr. Speaker: I have apgain to sub-
mit to all the Members, including
Mr. Nath Pai though he begins to
argue and very vehemently, that these
things are not necessary to make the
the gquestion intelligible. He has
brought in certain other things that
were not required. I pcinted out to
him that this is not necessary and he
can come direct to the supplemcnt-
ary, but he insisted on doing that. 1
will request all Members. ...

Shri Nath Pai: May I know whe-
ther thev knew about it, whether
you knew about the book I referred
to?

Mr. Speaker: I may not know it.
It is not necessary that I should know
it

‘Shri Nath Pai: Sir, ] submit to your
ruling. But with all respert 1 must
say that I have seen questions in the
House of Commons as long as one
page. And my question, where
your ruling must prevail, 1 submit,
was absolutely pertinent when I cited
.an example,
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Mr, Speaker; I cannot allow a sup-
plementary to run to about a page.

Shri K. D. Malaviya: May I know..

Mr. Speaker: Now,
must come.

Shri T. T. Krishnamachari: As =
matter of fact, Sir, th> guesticn is
only a paragraph; but it 1s rathe:
difficult for me to know what the
question was.

that answer

Shri Nath Pai; May I repeat, Sir?

Does the Finance Minister...] am
a little taken by surprise, he is among
the more intelligent and he should
have followed me quickly; maybe, I
made a mistake—does he....

Mr. Speaker: Are these comments
also necessary to make the gquestion
intelligible?

Shri Nath Pai: He did not follow.
So....

Mr, Speaker: When I request the
Member, he still goes on.

Shri Nath Pai: Does he not
feel that the UN., U.S. or UK. pub-
lications in this country or their
agencies in this country often take
this liberty of showing Kashmir as
being outside India just because they
get an impression that this Govern-
ment does not take it seriously and
they are sure that they can get away
with it with impunity: will he take
this intp consideration and sce that
we are very serioug about jt?

Shri T. T. Krishnamachari;: The
position is this. I do not think I
feel anything less strongly than my
hon. friend in regard {0 attempts
made to depict Kashmir as being
something other than a part of India.
But my own sphere of action is iimit-
ed to the use of the customs autho-
rity for preventing the entr¥ of books
which are not desirable.

Shri A. P. Jain:
bility,

Shri Raghunath Singh: And collec-
tive leadership.

Joint responsi-
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Shri T. T. Krishnamachari: Here
we try to prevent the coming of
books which show Kashmir as not
being part of India, and in this case
the publishers have recognised this
and eliminated it by obliterating it
with ink. All that we can do is 1o
keep a watchful eye. The protests
that we can make to a Government
would perhaps be just answered by
a statement that they are not res-
ponsible for what the publishers do
in their country,

Shri Thirumala Rao: In view of the
fact that this publication is accepted
as an authoritative one not enly in
India but outside in all English-
speaking counmtries, have Government
any proposal to bap this book and
forfeit copies of it so far imported
into India?

Shri Raghunath Singh: WNot only
this, all such books.

Shri T. T. Krishnamachari: Sir, the
balance of advantage would be the
other way.

Shri K, D. Malaviya: Do {lese
answers given by the Government
right at this moment not create an
impression that the Government
themselves take a very light view of
of this serious matter?

Mr. Speaker: What
answer be now to this question?
Chaturvedi.

Shri K. D. Malaviya: | think Gov-
ernment takes it lightly.

Shri 8. N. Chaturvedi: May 1 know
whether the Encyclopaedia Britannica
has given the same treatment to other
territories which are disputed else-
where in the world?

Shri T. T. Krishnamachari: I have
not made any examination of that,

Shri Hem Barua: May I know if
the Government do not think that
these anomalies have arisen from
time to time because of the Govern-
ment allowing Kashmir to hang per-
petually on the precipice of constitu-
tional indecision? Since it is colleec-

should the
Mr.
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tive leadership we arr having, |
think the Finance Minist er would

reply to this question.

Mir, Speaker: 1 have ruled already
that during the Question Hour it is
only the Minister concerned, who is
in charge of the subject, who can be
asked to amswer any question which
is directly in his charge, not others.

Shri Hem Barua: That is directly
in his change,

Mr, Speaker: That collective res-
ponsibility does not apply here.

Shri Hem Barua: I will omit it
here, 1 will stick to my question.

Shri T. T. Krishnamachari: | do not
know again; am I to answer this
qguestion? The question was about
Government's views in this matter
and their failure to recognise suffi-
ciently strongly that Kashmir is part
of India. On the other hand, I think
that Government to realise it and
also have voiced it several times that
Kashmir is part of India.

Shri Bhagwat &ha Azad: Simce
Government say that they are egual-
ly serious as we are regarding the
sovereignty of a part of our country,.
what stood in the way of Government
in protesting to the Government con-
cerned rather tham writing to the
publisher who did not care to acknow-
ledge it even?

Shri T. T Krishnamachari: I do-
not think that we have written to the
publisher and he has mnot acknow-
ledged it. But as a matter of fact,
this is an individual publication
which comes into India and with
which we can deal. It is not a matter
where we correspond with a Govern-
ment.

Shri Bhagwat Jha Azad: My ques-
tion was why Government had not
brought this matter seriously tc the
notice of the other Government con-
cerned.
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Mr. Speaker: He has said that: pro-
bably the answer then would be that
that Government has nothing to
do with this, That is what the hon.
Minister has said already.

Shri Bhagwat Jha Azad: 1 would
like to know whether Government
have written to them or this iz only
a presumption,

Mr, Speaker: That is
presumption.

probably a

Shri Bhagwat Jha Azad: He has
presumptions even when the sovere-
ignty of the country is involved.

Shri KEapur Singh: Is there any
justification in the apprehension en-
tertained over here that this carto-
graphic indication spells out that so
far as the dominant world opinion is
concerned, we have as good as lost
Kashmir?

Shri T. T. Krishnamachari: I would
not subscribe to any statement of
that nature.

=T §o 2o wTHAIT : AW HZIET,
# oo grEgAr Fvar g fE aedide
g gvEawd &1 a7 fF T oo &1
T ®T wEeAd  ohuw fefaetd
#x far oy, arfs gn @ Aafaw @l
9 §EE 49 & |

oW WEWEE : gg et Al
w9 g6 faar mam g o

Shri Sham Lal Saraf; As has been
pointed out by hon. Members of this
House, this is not the first time that
this kind of thing has happened, not
from ordinary quarters but from very
responsible quarters like the UNO,
the USA and Britain. These are
well-known organisations which have
been committing this blunder repeat-
edly, whether deliberately or other-
wise, May I know whether Govern-
ment have taken up thig matter
seriously in the Ministry of External
Affairs to see that these offices are
contacted and persuaded not to allow
these mistakes to recur again?
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Shri T. T. Krishnamachari: I think
1 have answered the question already.
It is a matter strictly relating to im-
ports through customs and the action
that has been taken under the Customs
Act; all that we can do is to either
completely ban the bringing in of this
book or ask for the books being sent
in a different way. The publishers
have been told about this matter.

Shri Shinkre: May I draw the
attention of Government to the fact
that for about two years or more-
after the liberation of Goa, Daman
and Diu, these territories were still
being mentioned in the UN publica-
tions. ...

Mr. Speaker: We are not now on
the Goa question.

Shri Shinkre: ....as Portuguese
possessions, because the Indian rep-
resentatives at the UN were dormant,
and if =0, may I know whether Gov.
ernment are thinking in terms of
waking up those people at least now?

Mr. Speaker: That is not relevant
to the main question.

Rec LIRS

*453. sRpew R YW AT
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WeaW WEIEY : 4 AV qgi AT AT
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=Y gew w7 wgE: 9w & aoe
TR =TT TAT I F AT AT Far 7y
ST | FTRI IR A AT AT

s wER ;99 § gW Ag o
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Shri Man Sinh P. Patel: In view
of the fact that Government have so
far melted only 23 lakh grammes
how many more years will it take
them to melt all the gold received?

Shri B, R, Bhagat: The total gold
received was 24,32,257 grammes, ol
which 23 lakh odd grammes have
been melted. So, much of it has
been melted,

Investments from Unit Trust Units

*454. Shri Alvares: Will the Minis-
ter of Finance be pleased to state:

(a) the extent of money, collected
by the sale of Unit Trust units, which
hag been invested so far;

(b) the manner in which it has
been invested;

(c) the priorities for such invest-
ment; and
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(d) the extent of competition met
from the speculative share market?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). Unit certi-
ficates of a total wvalue of Rs. 1821
crores were sold upto the 30th Nov-
ember 1964. Except for certain work-
ing balances which are mainiained
with banks which are functioning as
the agents or the trust, this amcunt
has been invested in Government
securities, ordinary and preference
shares and bonds and debentures list-
ed or guoted on the stock exchanges.

(c) The investments are intended
to be made by the trust acting in its
discretion in the interests of the unit-
holders. No specific order of priority
hag been prescribed or is being fol-
lowed by the trust.

(d) There is no reason to think that
the operations of the trust have been
affected to any extent by speculation
in the share markets,

Shri Alvares: Is it not a fact that
the more favourable scrips are sub-
scribed to by the share bazar and
only those of a non-profitable nature
are being taken up by the Unil Trust?

Shri B. R. Bhagat: No, Sir.

Shri Kapur Singh: Is it true that
that the amounts paid by investors
in the month of July are being shown
in the unit certificates issued as hav-
ing been paid on the date of issue of
the certificates, a process Wwhich is
stil] going on? If so, why?

Shri B. R. Bhagat: 1 have bpefore
me the details of every month.

Mr. Speaker: What is the date of
1ssue of the certificate? Does it cor-
respond to the date of issue receipt
of the money?

Shri B, R, Bhagat: 1 do not know;
T shall find out.

Shri Kapur Singh: [ paid in July
and the date of the certificates issued
is November. For four months, they
have kept my money without pay-
ing interest.
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The Minister of Finance (Shri T. T.
Krishnamachari): That does not make
any difference.

Shri R. Ramanathan Chettiar: The
hon. Minister mentioned the figure of
Rs. 1821 crores, of which some are
invested in shares, others in govern-
ment securities. How much of it is
invested in equity shares?

Shri B. R. Bhagat: I do not have
the break-up about the shares and
stocks. 1 mentioned the broad cate-
gories.

Mr. Speaker; Shri R. S. Pandey.
He has been changing his seat even
during question hour,

Shri R. S. Pandey: I am sorry,

What is the price at which the units
were sold and what is the price at
which they are being re-purchased?

Shri B. R. Bhagat: It is being an-
nounced everyday. The re-purchase
price is Rs. 10.
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Shri Ramga: May we request the
hon. Minister to give us the informa-
tion asked for later on, if necessary,
as to the break-up of these invest-
ments, how much in equities, how
much in government securities and so
on? How is it that he does not have
even this information now.

Mr, Speaker: I would ask them to
supply the information.
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Shri Ranga: Even for the other in-
formation asked, they have mot got
it. This is extraordinary. At what
rate is it being quoted now?

shri B. R. Bhagat: It is everyday
announced.

Shri Ranga: But what is it?

Shri B. R, Bhagat: Rs 105 per
unit.

Dr. P. 8. Deshmukh: Is Govern-
ment aware that by investment in
Government securities they will not
be able to pay from their income the
interest that is due to the subscribers?

Shri B. R. Bhagat: That is the
reason +why they are not all in
Governmen securities. Only a small
part is there. It is difficult for me
to give the exact details, This will
usually come in the annual report,
but if the House wants information
on any particular point, I can supply.

Mr. Speaker: It may be placed on
the Table of the House,

Shri A. P. Jain: May I know how
much of these Rs. 18 crores has been
invested in Government securities,
and what were the considerations
which governed the Government’s
decision to invest in Goverrment
securities?

Shri B. B. Bhagat: The trust rust
give an adequate return to the buyers,
and that is the criterion which
governs the various investments; that
is the reason why the funds are in-
vested in Government securities and
in wvarious bonds yielding higher re-
turns, so that the average return is
such ag may be attractive to the in-
vestors,

Shri Sham Lal Saraf: As we under-
stand it, the scheme is for previding
an avenue of investment to the rural
population. May I know to what ex-
tent we have succeeded in brinpging
out money from the rural areas, and
what is the proportion of the invest-
ment from rural areag comparcd to
that from the urban areas?
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The Minisier of Finanoe (Shri T. T.
Krishnamacharl): It is only six
months old. The scheme for pro-
paganda in rural areas is yet tc be
taken up. They are establishing
offices at some centres, and the gues-
tion of doing propaganda in the iural
areag to collect money is yet to be
taken up.

Department of Companies Affairs

*455, Shri Mam Sinh P, Patel: Will
the Minister of Finance be pleased to
state:

(a) whether Government arc con-
templating to create a separate De-
partment of Company Affairs: and

(b) if so, the reasons theretor and
the date from which it shall start
working?

The Minister of Planning (Shri B.
R. Bhagat): (a) A separate Depart-
ment of Company Affairs and Insur-
ance has already been crcated by an
order of the President aated the 18th
November, 1964,

(b) In arriving at the decision to
create the pew Department of Com-
pany Affairs & Insurance, Govern-
ment took into account the 1etom-
mendation contained in the 5i3rd Re-
port of the Estimates Committee that
the earlier decision to amalgamate
the Company Law Adininisirtion
with the Department o0i Revenue
should be reviewed. In perticular,
Government noted that suggestion of
the Estimates Commitiez that the
Company Lew Adminisiraticn had
closer affinity with the Department of
Economic Affairs. Since it was not
possible to merge the Cumpany Law
Division with the Economic Affairs
Department without making the laifer
too big for a departmeuntul charge,
Government decided to allot certain
subjects earlier dealt with in the
Economic Affairs Depart.rent to the
newly created Department of Com-
pany Affairs and Insurance.

Shri Man Singh P. Patel: How will
this new department check the mis
use and misappropriaticn of public
funds by different compacies?
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The Minister of Finance (Shri I. T.
Krishnamachari): As a matter of
fact, the department will be doing the
same thing ag it hag been dving be-
fore, plus some additional work which
has been now given.

Shri Man Sinh P. FPatel: May 1
know what additional cxpendilure
will be incurred by the crcation of
this department?

S8hri T. T. Krishnamachari: The
same expenditure. A number of
officers who were working in the Eco-
nomic Affairs Department, who were
doing insurance work, will be irars-
ferred to this department,

Water Pollution in Delhi

Shri D, C. Sharma:
*456. 7 Shri Kolla Venkaiah:
Shri Hari Vishou Eamath:

Will the Minister of Health be
pleased to state:
(a) whether the Water Supply

Committee, Delhi has requested Gov-
ernment to institute an inquiry into
the causes of the recent drinking
water pollution, as the Delhi Admi-
nistration and Punjab were not under
its jurisdiction; and

(b) if so, the action taken or pro-
posed to be taken in the matter?

The Deputy Minister in the Minis-
try of Health (Shri P. 8. Naskar): (a)
The Water Supply and Sewage Dis-
posal Committee of the Delhi Muni-
cipal Corporation passed a resolu-
tion on 20th November, 1964, request-
ing the Government of India to make
an enquiry into the causes of the
pollution of river water and fix res-
ponsibility and also to initiate all
measures necessary to avoid the
recurrence of such trouble.

(b) A Committee is being appoint-
ed.

Shri D. C, Sharma: May I Xnow
who will be the members of the
enquiry committee and when it will
submit its report?

‘cessing of water so that

Shri P. 8. Nagkar: It is proposed to
set up the committee under the
chairmanship of the Deputy Minister
in the Ministry of Health; there will
be two or three Members of Parlia-
ment, engineers from Punjab, Delhi
and U.P, and one or two other mem-
bers.

Shri D. C. Sharma: What will be
the specific terms of reference of this
committee, and by what time will
its report be available?

The Minister of Health (Dr. Sashila
Nayar): The terms of reference are
being worked out, they will cover
all the relevant factors. I am not in
a position to say at this moment
how much time they will take. As
soon as we are in a position to say,
we will do so. But it should not
take very long. However, I cannot
give an exact date.

Shri Narendra Singh Mahida: May
I know what is the extent of pollu-
tion of Water. (Interruptions.) I
mean in terms of bacteria, insects,
etc,

Dr. Sushila Nayar: It is not pos-
sible for me to say that. Wherever
certain affluents are coming into
the river, the level of pollution
at that place will be according
to the amount of discharge in the
river. May I say that the Health
Ministry is concerned with the pro-
whatever
infection that may be it does
not result in epidemics and fortu-
nately we have been able to do that
successfully so far,

WRITTEN ANSWERS TO
QUESTIONS

Alterations in V.ILP.s’ Houses

*444 Shri Rameshwar Tantia: Will
the Minister of Works and Housing
be pleased to state:

(a) whether it is a fact that the
New Delhi Municipal Committee had
issued notices to the Union Govern-
ment to explain why structural alter-
ations and additions were effected in
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the houses of certain V.IPs. includ-
ing the Vice-President, Prime Minis-
ter and Home Minister, without the
prior approval of the New Delhi
Municipal Committee;

(b) if so, the reaction of Govern-
ment thereto;

(c) whether it is a fact that no
permission was sought before any
changes were effected; and

(d) whether Government have
expressed their regret to the New
Delhi Municipal Committee for the
lapse on the part of the Ministry?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
to (d). Certain additions and altera-
tions being carried out in the resi-
dences of the Vice-President, the
Prime Minister and the Home Minis-
ter were objected to by the New
Delhi Municipal Committee mainly on’
the grounds;

(i) that their prior approval had
not been obtained; and

(ii) that proper setbacks had not
been provided.

Instructions have since been issued
to the Central Public Works Depart-
ment that such works should not be
undertaken without the prior appro-
val of the Committee.

Search of a Businessman's House in
Calcutta

[ Shri A. V. Raghavan:
*446. Shri Pottekkatt:
Shri Kappen:

Will the Minister of Finance be
pleased to state:

(a) whether a room belonging to a
big businessman in Canning Street,
Calcutta, was searched by the Cus-
toms authorities in October, 1964;

(b) if so, whether incriminating
documents involving non-payment of
income-tax and customs duty to the
tune of a crore of rupees were re-
covered;
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(c) the name of the businessman,

and

(d) the nature of
initiated against him?

prosecutions

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) to (d). Certain premises
in Harrington and Canning Streets,
Calcutta, were searched by the Cus-
toms and Income-tax  authorities,
between the Tth October and the 9th
October, 1964, and some documents
seized. The exact extent of tax-
evasion is not known at present. The
matter is still under investigation by
the Customs and Income-tax autho-
rities.

Corruption in C.P.W.D.

*449. Shri P. C. Borooah: Will the
Minister of Works and Housing be
pleased to state:

(a) whether a 10-point scheme has
been drawn up to eradicate corrup-
tion from the Central Public Works
Department; and

(b) if so, the broad outlines there-
of?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
and (b). A number of steps have
been taken to achieve this objective.
A statement is placed on the Table
of the House, [Placed in Library.
See No. LT-3591/64].
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Foreign Exchange Violations

[ Shri Surendra Pal_ Singh:
. *458 i Shri S. M. Banerjee:
" Shri Daji:
Shri Rameshwar Tantia:
Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that the
Enforcement Directorate of the
Ministry of Finance has unearthed a
big racket of violations of Foreign
Exchange Act by certain firms in
Bombay and Kerala involving Rs. 30
lakhs and evasion of Income-tax to
the tune of Rs, 1.5 crores; and

(b) if so, the broad outlines of the
investigations made and the names
of the firms involved?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) and (b). On the 2iIst
November, 1964 the Enforcement
Directorate simultaneously searched
the premises of six parties in Bombay
and 19 parties in Quilon and seized
documents  together with certain
amount of Indian and foreign cur-
rency, jewellery, etc. The seized
documents are under examination
and pending completion of this, it
would not be desirable either to give
details of the investigations made so
far or the names of the parties.

LIC. “Own Your Home” Scheme

Shri P. R. Chakraverti:
Shrimati Savitri Nigam:
Shri Heda:

| Shri Shree Narayan Das:
Shri Bhagwat Jha Aszad:
Shri A. V. Raghavan:
Shri Pottekkatt:
Shri Hukam Chand

Kachhavaiya:
| Shrimati Laxmi Bai:
L Shri Kolla Venkaiah;

Will the Minister of Finance be
pleased to state:

*459.

(a) whether it is a fact that the
Life Insurance Corporation’s ‘Own
Your Home' scheme has been ex-
tended to a few more centres;

(b) the extent of response to the
scheme which has been functioning
in major cities and towns, since
January this year; and

(c) how far the policy-holders and
groups of employees in the private
companies have been helped in buy-
ing lands as against profiteers, who
acquire land not for building their
own residences?

The Minister of Planning (Shri
B. R. Bhagat): (a) Yes, Sir.

(b) 2,146 applications for Rs. 5.44
crores were received till 31st October,
1964.

(c) 467 loans for an amount of
Rs. 1.17 crores have already been
sanctioned. Land speculators can-
not take advantage of this scheme as
loans are advanced only for construc-
tion or purchase of a new house pri-
marily for the occupation of the
borrower,

Industrial Licences

Shri P. R, Chakraverti:
Shrimati Savitri Nigam:
Will the Minister of Finance be
pleased to state:
(a) whether the Advisory Com-
mittee on Capital Issues has opined

{Sh.ri P. C. Borooah:
*460.
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that it is not proper to permit any
payment to the promoter for the
transfer of industrial licence; and

(b) if so, the decision taken by
Government on this issue?

The Minister of Planning (Shri
B. K. Bhagat): (a) and (b). Yes, Sir.
The Advisory Committee had occa-
sion to consider a procedure for a
closer screening of promotional ex-
penses incurred by a promoter of a
company, reimbursement of  which
was claimed by him from the com-
pany after it had raised its capital.
While discussing the matter, they
concurred in the view all along held
by Government, that it was not pro-
per to permit the company to make
any payment! to the promoter for
agreeing to surrender, in favour of a
company, an industrial licence
granted to him.

Colombo Plan

S Shri Yashpal Singh:

461. 1 Shri Surendra Pal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether a meeting of the
Consultative Committee of the
Colombo Plan was held recently in
London; and

(b) if so, the decisions arrived
thereat?
The Minister of Planning (Shri

B. R. Bhagat): (a) Yes, Sir.

(b) The work of the Consultative
Committee consists primarily in an
exchange of views on matters of
general economic interest to  the
countries of the region and making
an assessment of the tasks ahead.
The Committee does not take any
decisions as such on these matters
but the conclusions arrived at by
the Committee are published in a
“Press Communique” issued at the
end of the meeting, a copy of which
is placed on the Table of the House.
|Placed in Library. See No. LT-3592/
64).
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Bulk of Income-Tax for States

Shri P. C. Borooah:
['Shri P. R. Chakraverti:
Shri P. Venkatasubbaiah:
-452.{ Shri Ravindra Varma:
| Shri Y. 8. Chandhary:
, Shrimati Renuka
| Barkataki:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that some
of the States’ representatives at the
recent meeting of the National Deve-
lopment Council suggested that bulk
of income-tax should be made over
to the States;

(bj if so, the broad outlines of the
suggestions made in this regard; and

(c) Government’s reaction there-
to?
.The Minister of Planning (Shri

B. R. Bhagat): (a) No such sugges-
tion was made.

(b) and (c). Do not arise,

Reward to Informants of Hidden
Wealth

r‘Shri P. R. Chakraverti:
Shri P. C. Borooah:
I Shri R. Barua:
*463. / Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
Shri ¥. §. Chaudhary:
| Shrimati Renuka Barkataki:

Will the Minister of
pleased to state:

Finance be

(a) whether Government have had
under consideration the question of
establishing @ special intelligence
service for unearthing hidden wealth;

(b) if so, the decision taken by
Government in this regard; and

(e) whether Government have
decided to offer rewards to those
who give information leading to dis-
covery of black money, and if so,
the precise decision in this regard?

The Deputy Mlmswer in the Minis-
try of Finance (Shri Rameshwar
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Sahu): (a) and (b). A proposal to
set up an Intelligence Wing in the
Directorate of Inspection for investi-
gation of big cases of tax evasion is
under examination.

(c) The practice of giving rewards
to informers in important cases has
been in existence for many  years.
Only the amount payable as reward
is now being increased and the pro-
cedure governing the grant thereof is
being liberalised.

Demands of House Surgeons in Delhi

[ Shri Yashpal Singh:
Shri D. C. Sharma:
, Shri P. C. Borooah:
| Shri Prakash Vir Shastr:
*464. J Shri Bade:
| Shri Hukam Chand
Kachhavaijya:
Shri Onkar Lal Berwa:
!\Shrimati Savitri Nigam:

Will the Minister of Health be

pleased to state;

(a) whether it is a fact that House
Surgeons and interns of wvarious
hospitals of Delhi have called off
their strike on an assurance given
by Government that their demands
would be sympathetically consider-
ed; and

(b) if so, the action initiated in

meeting their demands?

The Minister of Health (Dr. Sushila
Nayar): (a) An assurance of sym-
pathetic consideration of their diffi-
culties was given before they went on
strike and was repeated during the
strike following which the strike
‘was called off.

(b) A committee, with Shri D. P.
Karmarkar, M.P,, as Chairman, has
been appointed to go into the mat-
ter. They have been asked to sub-
mit their report by the end of Decem-
ber, 1964.

Industrial Development of Bihar

1207. Shrimati Ramdulari Sinha:
Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that South
Bihar is industrially more developed
than North Bihar; and

(b) if so, what particular steps are
being taken to bring uniformity in
the industrial development of South
and North Bihar?

The Minister of FPlanning
B. R. Bhagat): (a) Yes, Sir.

(b) Some of the steps taken to
stimulate industrial growth in this
area are construction of a bridge at
Mokameh and the setting up of a
Public Sector refinery at Barauni.
In years to come development of
fertiliser and petro-chemica] indus-
tries seem also to hold prospects in
this area. Our objective is not uni-
formity but acceleration of Nerth
Bihar's industrialization within the
frame work of narrowing down the
inequalities in the matter of indus-
trialization of different regions in
the country as a whole as well as
within States.

(Shri

Loans from Abroad

Shri R. Ramanathan
Chettiar:
12et. i Shri Bagri:
LShri Vishram Prasad:

Will the Minister of Finance be

pleased to state:

(a) the amounts of the loans given
by different foreign countries to our
country in the first three years of the
Third Plan Period;

(b) the amount utilised by us and
the projects that have been benefited
by those loans;

(c) the amount of interest paid by
us in respect of each of the loans so
far; and®

(d) how much of these loans are
tied up and the country or countries
which have given loans?
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The Minister of Finance (Shri
T. T. Krishnamachari): (a) to (d). A
statement showing the amounts of
the loans, amounts utilised, interest
paid, the purpose of the loans and
projects benefited is laid on the
Table of the House. [Placed in Lib-
rary, See No. LT-3592/64]. The
purchases are to be made from the
lending countries.

Income-Tax

Shri Hem Raj:
Shri Sham Lal Saraf:
1209. { Shri Vishwa Nath Pandey:

| Shri Rama Chandra
| Mallick:

Will the Minister of Finance be
pleased to state:

(a) the amount of Income-Tax
assessed and due during  1961-62,
1962-63, 1963-64 and the current year
(State-wise); and

(b) the collection made during
these years and arrears due upto-
date year-wise and State-wise?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) and (b). The
required information is available
according to Commissioner's Charges
and not according to States. The
same is given in the statements laid
on the Table of the House. [Placed
in Library. See No, LT-3594/64].

Tawa Project

[ Shri Uikey:

1 Shri Radhelal Vyas:
1210, 4 Shri Babu Nath Singh:

|_Shri R. 8, Tiwary:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No, 797
on the 1Tth September, 1964 and state:

(a) the amount sanctioned for Tawa
Projett in Madhya Pradesh; .

(b) the percentage it bears to the
iotal cost of the projeet; and

(e) when the project is likely to be
completed?
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The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) and (b). No
earmarked assistance has been sanc-
tioned by the Ministry of Irrigation
and Power for this project. The State
Government are financing this scheme
out of their own resources supple-
mented by miscellaneous development
loans from Centre. The Ministry of
Finance has however agreed to re-
lease a sum of Rs. 1 crore in the form
of Miscellaneous Development Loan
for the year 1964-65 with a view 1o
enable the State Government to in-
tensify the work on this project in
order to settle some displaced persons
from East Pakistan.

(¢) The Project will be substantially
completed towards the o¢nd of the
Fourth Plan.

Government Quarters in Devnagar,
New Delhi

1211. Shri Jedhe: Will the Minister
of Works and Housing be pleased to
state:

(a) when and for what duration E-
type Government guarters in Dev-
nagar, Karolbagh, New Delhi were
built;

(b) whether it is a fact that they
have overlived their life; and

(e) if so, the decision taken by Gov-
ernment in the matter?

The Minisier of Works and Housing
(Shri Mehr Chand Khanna): (a) to
(e). The quarters were constructed
in 1943 with specifications on par with
those of temporary hutments. Except
for one quarter, which has been dec-
lared dangerous and is lying wvacant,
all the other quarters are habitable
and occupied.

Government Quarters in Devnagar,
New Delhi

1212. Shri Jedhe: Will the Minister
of Health be pleased to state:

(a) whether it is a fact that the
Delhi Development Auhority (Pre-
viously Delhi Improvement Trust) had
built some quarters in Devnagesr and
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Pharganj, New Delhi in 1956-57 which
were later on sold;

(b) if so, whether those
were sold by auction;

quarters

(c) if not, the reasons therefor; and

(d) the persons to whom those quar-
ters were sold?

The Minister of Health (Dr, Sushila
Nayar): (a) No.

(b) to (d). Do not arise,

Government Quarters in Devnagar,
New Delhi

1213, Shri Jedhe. Will the Minister
of Works and Housing be pleased to
state:

(a) whether it is a fact that Govern-
ment have banned major repairs being
carried out in Government quarters
in Devnagar, Karolbagh, New Delhi;

(by if so, the reasons therefor;

(¢) when Government propose to
lift this ban; and

(d) the number of quarters lying
unallotted for over one year for want
of major repairs?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) No.

(b) and (c). Do not arise.

(d) One quarter, which is structur-
ally unsafe, has been lying wacant for
about one year.

Third Plan Outlay for States

1214 Shri V. V. Thevar: Will the
Minister of Planning be pleased to
state:

(a) the total Third Plan outlay for
each State under the State sector;
and

(b) the allocation made for each

State for industries and roads sepa-
rately?

The Minister of (Shri
B'. R. Bhagat): (a) and (b). Atten-
tion of Hon. Member is invited to

Statement B-II (pages 740—745) in
the printed report on the Third Five
Year Plan, a copy of which was pla-
ced on the Table of the House.

Revenue Realilsed from Excise Duties

1215, Shri Narendra Singh Mahida):
Will the Minister of Finance be pleas-
ed to state:

(a) the total amount of revenue
realised on various items on which
excise duties are levied and collected
by the Central Government in ‘he first
six months of the current financial
Year;

(b) the amount collected by way of
excise duty and additional excise duty
on mill-made cloth and power loom
cloth separately during the period; and

(c) the name of any Government
publication which gives the statistics
on revenue collection?

The Minister for Finance (Shri T,
Krishnamachari): (a) and (b). A
statement is placed on the Tabie of
the House. [Placed in Library. See
No. LT-3595|64].

(¢) The names of Government pub-
lications are:—

(i) Review of the Central Excise
Administration in India
(Annual) published under the
authority of Central Board of
Excise & Customs. Peviews
upto the year 1960-61 have been
issued so far.

(i) Customns and Excise Revenue
statement of Indian Union
(Monthly) published by Depart-
ment of Commercial Intelligence
and Statistics, Calcutta. State-
ments upto the month of June,
1964 have been issued so far,

Subsidised Renta) Housing Scheme in
Kerala

1216, J Shri A. V. Raghavan:
. Shri Pottekkatt:

Will the Minister of Works and
Housing be pleased to state:

) (aI) ﬂ*;mﬁm made in Kerala to
implemen e subsidised rental
housing scheme;
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(b) the amount set apart for this
during 1064-85;

(c) the amount spent so far; and

(d) the places where the scheme has
been implemented?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) to
(d). Projects for construction of
subsidised rental houses for the econo-
mically weaker sections of the com-
munity under the Low Income Group
Housing Scheme are sanctioned by the
State Governments. The Government
of Kerala have earmarked a sum of
Rs. 4 lakhs for construction of 130
subsidised rental houses during 1964-
685. Information about the places
where construction of such houses has
been undertaken and the amount spent
so far is awaited from the State Gov-
<rnment.

Jamuna Medium Irrigation Project

1217, Shri P, C. Boroogh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government have ap-
proved the Jamuna medium irrigation
project in Assam; and

(b) if so, the details of the scheme
and its cost?

The Minister of Irrigation and Power
(Dr. K, L. Rao): (a) Yes.

(b) Jamuna Irrigation Scheme en-
visages the construction of a weir
across the river Jamuna near Bakul-
lagahat on Dabaka-Diphu read in
Nowgong district to provide irrigation
10 63,500 acres out of a gross command
of 83,600 acres. The total annual irri-
gation will be 80,680 acres. The
scheme is estimated to cost Rs. 192.30
lakhs,

Haemorrhagic Fever

1218. Shri Surendra Pal Singh: Will
the Minister of Health be ‘pleated to
state:

(a) whether it is g fact that an
epidemic of a new type of haemorrha-
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gic fever has broken out in and near
Visakhapatnam, and there is apparent-
ly no specific drug or protective
vaccine for the ailment; and

(b) if so, whether there are any in-
dications to show that the infection
has come from outside the country and
if so, from where?

The Minister of Health (Dr. Sushila
Nayar): (a) The incidence of fever
cases in July-August, 1964 in Visakha-
patnam was higher than the incidence
of previous years during the same
period. The peak incidence was at the
end of August and later it declined
gradually, The main features of the
fever cases were sudden onset, head-
ache, body pains and joint pains, with
a duration of 4-7 days. Haemorrhagic
manifestations were noticed in a small
number of cases. The temperature
became normal at the end of the period
without any speicfic treatment.

No specific drug wag found tp be
effective in treating the fever. No
virug isolation has been made in
Visakhapatnam by the Virus Research
Centre. However, serological tests
indicate the activity of one or two of
the Dengue group of viruses. There is
no preventive vaccine against the
disease.

(b) The epedemiological investiga-
tions have not shown that the infec-
tion has been imported from cutside
the country. A team from the National
Institute of Communicable Diseases
visited Visakhapatnam to determine
as to whether Indians coming from
abroad (Burma) were responsible for
the importation of this disease. In-
vestigations have shown that it is not
so, and that the outbreak had started
before the arrival of the displaced
Indians from Burma.

AEA!  BIET ST

= ey

1219.
gt fawm 98T :

Fq1 T [AT AR QT &Y FAT
LAURL
(%) 71 ue @ & f5 faeet gfew
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Gandak Project
( Shri Bibhuti Mishra:
1223. { Shri Bishwanath Roy:
[ Shri Vishwa Nath Pandey:

Will the Minister of Irrigation and’
Power be pleased to state:

(a) the progress made in execution
of the Gandak Project till the 30th
November, 1964; and

(b) when this project is likely to be
completed?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) Earthwork to
the extent of 77-40 lakh cft. out of
300 lakh cft. and concreting to the
extent of 2-18 lakh cft. out of 77 lakh
cft. have been done on the Barrage
to end of November, 1964. Out of
2-33 lakh s.ft. 20,800 s.ft. of sheet piles
have also been driven. Construction
of Eastern Guide Bund has practicab-
ly been completed.

On the Canals, earthwork to the
extent of 265 crore cft. (184 per cent)
on Tirhut Canal 72 crore cft. (425
per cent) on Don Canal, 80 crore cft.
(15*3 per cent) on Saran Canal and
about 607 crore cft, (9-0 per cent) on
Western Main Canal has been done.
Farthwork to the extent of 2-36 crore
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cft. (900 per cent) has also been done
in the construction of the Nepal Bund.

(b) The Barrage is likely to be
.completed by June, 1967 and the Canal
System by the end of the Fourth Plan
period.

“Excise Duty on Cloth”

1224, Maharajkumar Vijaya Ananda:
Will the Minister of Finance be
pleased to state:

(a) whether Government are aware
that the present rise in price of cloth
in comparison with that of 1963 is
mainly due to rise in excise duty; and

(b) if so, whether Government pro-
pose o revise the excise duty with a
view to bringing down the price of
«cloth?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Having regard
to the fact that the cumulative effect
of the changes made in the Finance
Aprt, 1964 resulted in an actual reduc-
tion in the overall incidence of duties
on coarse fabrics, only a very nominal
increase inrespect of medium fabrics
and an increase only to the extent of
approximately 5 Paise per square
metre in respect of processed varieties
of the finer category of fabrics, the
answer to this part has to be in the
regative.

(b) Does not arise.

Landscape Comnmittee Report
Mahnraihmlar Vijaya

1225.
‘ih.rl Vishra.m Prasad:

Will the Minister of Works and
‘Housing be pleased to refer to the
reply given to Starred Question No.
384 on the 24th September, 1964 and
state:

(a) whether the examination of the
1eport of the Landscape Committee
has since been completed;
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(b) if so, whether Government pro-~
poses to bring legislation covering
the points contained therein parti-
cularly with reference to Delhi; and

(e) if so, when?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) Yes.

(b) and (¢). The question of bring-
ing in legislation for safeguarding the
beauty and character of landscapes
and sites in Delhi is being examined.

Waterlogging -

1226. Shri 5. N. Chaturvedi: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the area of agricultural land
affecteq by waterlogging in the coun-
iry every year for the last five years
and estimated loss in production;

(b) the amount provided each year
for drainage works;

{e), the amount actually spent; and

(d) the area of land redeemed for
cultivation?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (d).
The information is being collected and
will be laid on the Table of the House
in due course.

Foreign Exchange spent by Indian
Tourists Abroad

1227. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) the amount of foreign exchange
spent by Indian tourists going abroad
during 1962-63, 1963-64 and 1964-65
upto September, 1864 and how much
of it was consumed by the Ministers
and Members of Central and State
Governments and Legislatures in
India respectively; and

{b) the steps taken to restrict the
spending of foreign exchange on
tours?
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_'The Ministet of Fimance (Shri T. T.
Krishnamachari): (a) (i) It is pre-
sumed that the hon. Member seeks to
know the amount of foréign exchange
released to Indian nationals for travel
abroad. The foreign exchange sanc-
tioned for this purpose is as follows:

196263 Rs.
1963-64

116 crores
Rs. 10.3 crores

Figures for the year 1964-65 are not
vet available.

(ii) The following figures indicate
the amount of foreign exchange re-
leased to MLAs, MPs and Ministers of
the Central and State Governments.

(In rupees)

Category 1962-63 1963-64
MLAs 723 12,3220
Ministers 1840 1,640
MPs 5345 20,128

These figures are exclusive of the
expenditure on hotels, daily allow-
ance ete. incurred by our Missions
abroad when MLAs, MPs and Minis=
ters go abroad on official deputations.
The amount so spent cannot be readily
ascertained and the compilation of
this information would involve im-
mense time and labour not commen-
surate with the results likely to be
achieved.

(b) The Government’s policy on
travel abroad is already restrictive
and no foreign exchange is released
except for ‘approved’ purposes like
Education, Medical Treatment, Busi-
ness etc.

Arrest of Mica Exporters in Calcutta

[ Shri S. M. Banerjee:
1228. Shri Ram Sewak:
| Shri P. G. Sen:

Will the Minister
pleased to state:

of Finance be

(a) whether it is a fact that Calcutta
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Customs authorities arrested some
mica exporters in Calcutta on 18th
October, 1964;

(b) if so, the charges framed against
them; and

(c) whether prosecution hag been
launched against them?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) and (b). No, but
an employee of a mica exporter was
arrested on 17-10-64 for alleged frau-
dulent evasion of the prohibitions m-
posed on the export of mica under the
Import & Export (Control) Act, by
tampering with the licence endorse-
ments made on shipping documents.

(c¢) Further investigations in the
matter are in progress. No prosecu-
tions have yet been launched.

Water for Projects in Karnatak

1229. Shri Sivamurthi Swamy:
Will the Minister of Irrigation and
Power be pleased to state the steps
Government propose to take to ensure
water for the future projects in
Karnatak to remove famine conditions
as per Gulahati Commission’s recom-’
'‘mendations?

The Minister of Irrigation and
Power (Dr. K. L. Rao): Discussions
are being held with the Chief Ministers
of Mysore, Maharashtra and Andhra
Pradesh to arrive at a satisfactory
settlement regarding allocation of
Krishna waters amongst these three
States.

Collection of Excise Duty

1230. Shri Sivamurthi Swamy: Will
the Minister of Finance be pleased to
state:

(a) the amount of excise duty

collected actwally on (i) sugar;
(ii) supari; (iii) cloth; (iv)  spices;
(v) soda; and (vi) soap; separately

during 1962-63 and 1963-64;
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(b), the amount due from factories
and other producing centres;

(c) the number of cases of evasion
which have been reported to Gov-
ernment; and

(d) the action Government propose
to take in the matter?

The Minister of Finance (Shri
T. T. Krishnamacharl): (a) to (¢). A
statement showing the available in-
formation in respect of sugar, cloth,
soda and soap is placed on the Table
of the House. [Placed in Library.
See No. LT-3596/64].

There is no excise duty on ‘supari’
and ‘spices’.

(d) Excise duties are collected at
ed at source mostly on a ‘cash and
carry’ basis. It is generally believed
that the extent of evasion is negligible
in respect of a majority of the Union
excises, In a few cases attempts of
evasion have been detected and
suitable measures have been taken to
deal with such cases ms also to plug
the loopholes. Efforts are being con-
tinuously made through various
checks and counter-checks to prevent
evasion, The Central Excise levies
are alsg periodically reviewed and
measures such as fication of tariff
values, conversion of ad-valorem to
specific rated levies, compounding of
rates are taken with g view to simply-
fying the procedures and making the
levies more definite, whereby the
chances and incentives for evasion
are much reduced.

Appointments in Narcotics Department

1231. Shri Vishram Prasad: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that Gov-
ernment have reserveq 12} per cent
posts in promotion quota for appoint-
ment to Class III posts for Scheduled
Castes in the Narcotics (Opium and
Alkaloid Work) Department;
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(b) if so, how many have so far
been promoted in each grade; and
(¢) if not, the reasons therefor?

The Minister of Fimance (Shri T. T.
Krishnamachari): (a) General orders
applicable to all Departments, includ-
ing the Narcotics Department, were
issued on 8-11-63 reserving a quota
for Scheduled Castes and Scheduled

Tribes in postg filled entirely by
selection or on the results of com-
petitive  examinations limited to
departmental candidates.

(b) None, Sir.

{c) The reservation orders are appli-
cable only from the date of issue.
Selectiong for promotions for 1964 had
already been made in the Narcotics
Depariment before receipt of these
orders.

S. Cs. in Narcotics Department

1232. Shri Vishram Prasad: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that there
is no reservation for the Scheduled
class in labour class in Narcotics
Department; .

(b) if so, the reasons therefor; an

(¢) the total number of employees
in labour class and the number of
Bcheduled Castes among them?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c¢).

The information is being collected
and will be laid on the Table of the
House as soon as possible.

Agreement with West Germany Tor
Financing Third Plan

Shri P. Kunhan:
Shri Nambiar:
1233-j Shri Kishen Pattnayak:
" Shri Ram Harkh Yadav:
Shri Murli Manohar:
[ Shri P. C, Barua:
Will the Minister of Finance be
pleased to state:
(a) whether an agreement has been
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signed with the Government of Fede-
ral Republic of Germany for financing
development  schemes during the
fourth year of the Third Plan;

(b) the terms of the agreement:
and
(c) the projects for which the

assistance will be utilised?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c). Yes,
Sir. An agreement was signed on the
15th September, 1964 with the Gov-
ernment of the Federal Republic of
Germany for loans totalling DM 380
million (Rs. 45.24 crores). The terms
of the loans and the purposes for
which they will be utilised are indi-
cated below:

Amount Terms of the loan Purpose
(Rs. crores)
I 2 3

(i) 10-71 Repayable in 16 For refinancing

years at 5-5% in- liabilities of
terest per annum. the Rourkela
Steel Plant,

(i) 6°55 Repayable in 25 For Import of
years at 3% in- machinery and
terest per annum. maintenance

requirements.

For further fin-
ancing of cer-
tain selected
German aided
development
projects near-

ing completion,
The selection
of the pro-
jects is under
negotiation
with the
German  au-
thorities.

(iii) 476 ~do-

-do- For financing
new projects.
The selection
of the pro-
jects is under
negotiation
with the Ger-
man authori-
ties,

iv)7°14

DECEMBER 10, 1964

(v) 295 Repayab'e in 25

Written Answers 4262

2 3

: For 1CICI»

years as 319, im- IFC & NSIC

terest per annum. for grant-
ing loans to
medium  and

small  indus-
tric:.
(vi) 9767 Thesc two loans are For purchase
rin the form of  of ships.
(vii)3-34 ] supplier’s credits.
The terms willbe For purchase
negotated  bet-  of  capital
ween the German  goods  other
suppliers and than ships.

Indian Importers.

45°24

I. T. Arrears in Deorﬁ_i;'-tri_et ”
1234, Shri Vishwa Nath Pandey:

Will the Minister of Finance be
pleased to state:
(a) the amount of income-tax

arrears due from persons living in
District Deoria, Uttar Pradesh as on
the 31st October, 1964; and

(b) the action taken to realise the
tax arrears?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
information is being collected and will
be laid on the Table of the House'as
early as possible.

Revenue from Central Excise

1235, Shri Vishwa Nath Pandey:
Will the Minister of Finance be
pleased to state the amount of revenue
received from Central Excise from
Uttar Pradesh during 1962 and 19637

The Minister of Finance (Shri T. T.
Krishnamachari): The requisite infor-
mation is given below:

Uttar Pradesh Amount realised.
(Rs. 000)
Year.
(1962) (1963)
Gross. - . 54,70,60  56,48,59
Refund. . 24,97 21,99
Net. 54,4563 56,26,60
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Seizure of Smuggled Waiches

1236. Shri Vishwa Nath Pandey:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Customs authorities seized a bag con-
taining wrist watches valued at
Rs. 50,000 from = scooter driven by
two men outside the harbour area at
Bombay on the 27th July, 1964; and

(b) if so, the action taken in the
matter?

The Minister of Finance (Shri T. T.
EBrishnamachari): (a) On the night of
27-7-64, the Customs authorities, with
the assistance of the Maharashtra
State Police, stopped a scooter on
which two persons were riding in the
vicinity of the Gateway of India, The
two persons managed to escape; how
ever, a bag containing 434 wrist
watches, wvalued approximately at
Rs. 48,120 and the scooter, which they
had abandoned, were seized by the
Customs authorities.

{b) Further investigations into the
wmatter are in progress.
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Tetanus

Shri Kapur Singh: -
| Shri Yashpal Singh:
1238. J Shri Solanki:
j Shri Buta Singh:
[ Shri Narasima Reddy:

Wil] the Minister of Hcalth be

pleased to state:

(a) whether recently Tetanus in-
fectiop in the course pf some opera-
tiong carried out at the All India Ins-
titute of Medical Sciences, New Delhi
has been reported; and

(b) if so, causes of this infection
and whether some patients became
vietim to this infection and details
thereof?

The Minister of Health (Dr, Sushila
Nayar): (a) and (b). One patient
developed tetanug on the 5th day
after the operation which was done
on the 20th October, 1964. A team of
doctors including the Surgeons and
Bacteriologists conducted a detailed
enguiry. The cat-gut, dressings, ins-
truments and samples of dust from
floor, wventilators and different types
of equipment in the room were nega-
tive except the sample of dust on a
portable suction apparatus, which is
some times taken out to the wards
for emergency cases, Wwas positive for
tetanus spores. Although 20 cases
were operated upon the same day and
nearly 100 cases during the period
between this operation and the day
of development of tetanus no cther
patient suffered from this disease.

A complete check up of this build-
ing was done by a team of building,
electrical and air-conditioning en-
gineers and necessary action taken to
eliminate the dust entering the opera-
tion theatres from any source. In
this particular case it has not been
possible to exclude endogenous source
of infection because the patient un-
derwent an operation on the perineum
as well.
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Adulteration

1239. Shri Dharmalingam: Will the
Minister of Health be pleased to
state:

(a) the steps taken to end adultera-
tion in the country;

(b) whether Government are aware
that there are factories manufactur-
ing adulterants; and

(¢) whether any special steps are
being taken or contemplated to end
thig evil?

The Minister of Health (Dr. Sushila
Nayar): (a) ‘o (c) There are news:-
paper reports, but Government have
not received any information about
any factories mahufacturing articles
for the specific purpose of adulterat-
ing foodstuffs and would be glad to
have the information. The State and
Union Territories are enforcing the
provisions of the Prevention of Food
Adulteration Act 1954 and the Rules
made there-under. Samples are
being taken by inspectors authorised
under the Act and sent to laboratories
for test after which the case may be
prosecuted in court. Government
has drawn the attention of State Gov-
ernments to the need for strengthen-
ing the staff enforcing control and for
establishing laboratories adequate for
analysis. Provision is. being made in
the Fourth Plan also for strengthen-
ing the organisation.

The Bill brought by Government
further to amend the Prevention of
Food Adulteration Act, 1954, to make
it more deterrent and tp improve its
efficiency was passed by ihe Lok
Sabha on the 26th November, 1964.
When the Bill becomes law the State
and Central Governments wil] be in
a position to enforce measureg against
adulteration more effectively.

Coins with Mahaima Gandhi’s Profile

1240. Shri Dharmalingam: Will the
Minister of Finance be pleased to
state;
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(a) whether there is any proposal
to mint coins with Mahatma Gandhi's
profile during his centenary year;
and

(b) if so, in which denominations?

The Minister of Finance (Shri T.
T, Krishnamachari): (a) No, Sir.

(b) Does not arise,

Theft of Drugs

1241. Shri Yashpal Singh: Will the
Minister of Health be pleased to state:

(a) whether her attention has been
drawn towards press reports that
drugs rejected by a Bombay manu-
facturing company are believedq to
have been stolen and put on the mar-
ket; and

(b) if so, the action proposed tp be
taken in the matter so that such inci-
dents do not happen again?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The case is under investigation
by the police. The State Drugs Con-
trol authorities have been asked. to
instruct the manufacturers to take
appropriate security measures and to
destroy rejected batches.
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Malaria Eradication

1243. Shri ¥. S. Chaudhary: Will

the Minister of Health be pleased to
state:
(a) how far the National

Eradication Programme has
successful in the country;

Malaria
proved

(b) which of the States can ciaim
the total eradication of Malaria; and

(¢) in which of the States this pro-
gramme is lagging behind?

The Minister of Health (Dr. Sushila

Nayar): (a) The success of the
National Malaria Eradication Prog-
ramme is evidenced by the striking

reduction of the disease in the coun-
try during the last six years. The
proportional case rate, i.e. the por-
centage of clinical malaria cases as
compared to all diseases reporting to
hospitals and dispensaries etc. which
was recorded to be 10.8 per cent in
1953. has been reduced to 0°2 per cent
at the end of 1963-64. Thus there has
been a reduction of about 98 per cent
so far as Malaria morbidity is econ-
cerned.

During the year 1963, a total of
38:7 million blood smears were exa-
mined under surveillance operations
and only 87,306 microscopically posi-
tive cases were detected against 75
million malaria cases estimated in
1952,

Out of 392 units (including one unit
-allotted to Bhutan), 80 units spread
over the States of Bihar, KXerala.
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Madras, Maharashtra, Mysore, Punjab
and Uttar Pradesh qualified for entry
into the final phase viz. Maintenance
phase where the vigilance activities
to maintain freedom from malaria are
taken over by the general health ser-
vices of the State and the units are
disbanded. Out of the remaining 312
units, 208 unit areas are in the Con-
solidation phase where the spraying
of DDT has been withdrawn and only
surveillance operation is continuing
to mop up the residual infection by
domiciliary visits, taking of blood
slides of fever cases and treatment of
malaria. There are only 104 units at
present which are still in the attack
phase, where spray operations coupl-
ed with surveillance procedures are
continuing.

As regards the future projection
of the units, it may be stated that
another batch of about 100 units from
out of the 208 units functioning in
the consolidation phase during the
current year is expected to enter the
Maintenance phase and from the 104
units in the Attack phase (initial
stage) about 40 units will move to

the consolidation phase during
1965-66.

(b) No State in India has so far
achieved total eradication of the

disease as different unit areas are in
different phases of the programme.
Moreover, the total eradication of
malaria can be claimed only when
such areas have been in the main-
tenance phase with necessary vigi-
lance for at least twp years and after
certification by the World Health Or-
ganisation regarding the status of
malaria eradication.

(c) The programme is lagging be-
hind in Nagaland, Gujarat, Orissa
and Madhya Pradesh for various rea-
sons like the difficult terrain, dis-
persal of population, scanty com-
municatjons, shortage of medical and
para-medical personnel, in adequate
supervision by States resistance from
people in some areas to accept spray
operation and in some localities re-
sistance against insecticides develop-
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ed by mosquitoes. Slow progress in
Nagaland ig due to disturbed condi-
tions.

State Bank of India

1245. Shri Mansinh P. Patel: Will
the Minister of Finance be pleased to
state:

(a) whether Government have
taken steps to open more branches of
the State Bank of India in the rural
areas; and

(b) if so, the new branches opened
during the last financial year in towns
in which the population is less than
ten thousand?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes.

E  (b) Details of the branches opened
"by the State Bank of India during
the period from the 1st April, 1963
to the 31st March, 1964 in towns
having a population of less than ten
thousand are indicated below:

Name of branch  State in which Date of
the place is open’ng

situated of the

branch
Jamkhed . . Maharashtra 29-2-1964
Karmala . » 30-3-1964
Jhagadia . Guiarat 29-5-1963
Pardi . » 28-6-1962
Bansda § . - 22-7-1963
Dechgam . »" 3-1-1964

Valod . 28-1-1064
Ghosi | . AJttar Pradesh 23-4-1963
Kunda . » 23-9-1963
Bhagpet . » 30-3-1964
Sompeta . Andhra Pra- 25-6-1963
desh
Khairagarh Madhya Pra- 27-6-1963
‘desh

Dinhata West Bengal 30-9-1963

Chamba . Himachal 23-3-1964

Pradesh
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Lady Health Visitors

1246, Shri Jema: Will the Minijster
of Health be pleased to state:

(a) the number of persons sent by
the various States every year to Delhi
for training as Lady Health Visitors
during the Third Five Year Plan so
far and the number of them who
actually have completed the training;

(b) the number of such persons
likely to be trained State-wise during
the remaining period of the Third
Plan; and

(¢) whether any gquota has been
fixed for each State and whether any
preference is given to the States like
Orissa which are short of medical
hands?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). A statement
giving the requisite information is
laid on the Table of the House,
[Placed in Library, See No. LT-35987/
64].

(c) No gquota has beep fixed for
any State, but generally all eligible
students from outside Delhi are ad-
mitted as the total number of such
applicants does not exceed the num-
ber of seats available,

Dam on Subarnarekha River

1247. Shri Gokulananda Mohanty:
Will the Minister of Irrigation and
Power be pleased to state:

(a) the present stage of considera-
tion of the proposal for a dam on the
river Subarnarekha in Balasore Dis-
trict (Orissa); and

(b) when Government expect to
take a final decision in the matte:?

The Minister of Irrigation and
Power (Dr. K. L, Rao): {(a) and (b).
An understanding has been reached
at engineers level between the States
of Bihar, Orissa and West Bengal re-
garding the apportionment of Suber-
narekha waters. Orissa Government
has now to carry out investigations
and prepare the project report.
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The Minister of Health (Dr. Sushila
Nayar): (a) No separae allocation for
Ayurveda has been made in the Third
Plan. A provision of Rs, 100 lakhs for
Central Schemes and Rs. 200 lakhs
for Centrally Sponsored Schemes has
been made in the Third Plan for the
development of indigenous Systems
of Medicine—Ayurveda, Unani, Yoga
and Nature Cure—and Homoeopathy.

(b) So far, during the Third Plan
the Centra]l] Government has given
grants totalling about Rs. 28,32,000 to
voluntary organisations for the follow-
ing purposes:—

1. upgrading and/or improvement
of teaching institutions;

2. conduct of research—Clinical,
Pharmacognostical, Pharmaco-
logical, Standardisation of
Drugs, ete.

3. Survey of medicinal plants;

4. Development of herb garden;
and

5. Literary Research.

The following budget provisions
were made under Centrally Sponsor-
ed Schemes to be given to State Gov-
ernments by way of assistance to re-
search units, etc. established in State-
owned institution:—

1961-62 .. Rs. 10,00,000
1962-63 Rs. 10,00,000
1963-64 Rs.  5,00,000
1964-65 Rs.  5,00,000
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This provision is against Rs. 200
lakhs allocated for Centrally-sponsor-
ed Schemes. This amount is released
through ways and means advances and
the actual amount drawn by the
States is not known.

In .addition, the Central Govern-
ment also gives grants to States for

upgrading of teaching institutions in,

Indigenous Systems of Medicine.
This is a Centrally Aided Scheme. The
following provisions were made from

1962-63 onwards by the Central
Government:

1962-63 . Rs.  5,00,000
1962-64 . Rs.  0,66,000
1964-65 . Rs.  s5,00000

The grants actually drawn by the
State Governments are not known,

Visit of U.A R. Minister

1249. Shri Rameshwar Tantia: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that the
U.AR. Minister of the Aswan High
Dam visited India and held discussions
with the Union Minister of Irrigation
and Power; and

(b) if so, the points discussed, and
decisions arrived therein?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) and (b). At the
invitation of the Government of India,
His Excellency Mr. Mohamed Sidky
Soliman, U.A.R. Minister for the High
Dam, alongwith five other members of
the team came to India for a week's
stay from the 25th November tg 2nd
Dedember, 1964. During their visit,
the U.AR. Minister and the party
visited certain River Velley Projects
in India. The visit was arranged
mainly with a view to providing to
the U.A.R. Minister and the party an
opportunity to see the development
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activities going on in this country in
the sphere of Irrigation andg Power.
It has also helpeq in establishing closer
relations between engineers working
on River Valley Projects in the two
countries.

It was noi intended to settle any
specific problems and therefore, there
was no question of any formal de-
cisions being reached.

Delhi Hospitals

1250. Shri D. C. Sharma: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that shock-
ing conditions prevail in Delhi Hospi-
tals and they need drastic overhauling;
and

(b) if so, the steps taken or
posed to be taken in the matter?

The Minister of Health (Dr. Sushila
Nayar): (a) No, Sir.

(b) Does not arise. Steps are being
taken to expand and improve exist-
ing facilities in accordance with the
plan provisions.

pro-

Canal for Bharatpur

1251. Shri Rameshwar Tantia: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that Gov-
ernment of Rajasthan sent to the
Centre a proposal for constructing a
small canal in Bharatpur district of
Rajasthan;

(b) if so, the reaction of the Central
Government thereto;

(c) the estimated cost involved in
this project; and

(d) the expenditure
been asked to meet?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) The proposal is under examin=
ation

Centre has



4275 Written Answers AGRAHAYANA 19, 1886 (SAKA) Calling Attention 4276

(¢) Rs. 2:29 crores.

(d) This will arise after the Pro-
ject is aproved by the Technical Ad-
visory Committee.

Water Pollution Control Board in
Kerala

J Shri A. V. Raghavan:

1252. 7\ Shri Pottekkatt:

Will the Minister of Health be pleas-
ed to state:

(a) whether there is any proposa!
before the Government of Kerala to
form a State Water Pollution Control
Board to exercise control over the
discharge of industrial and commer-
cial wastes;

(b) if so, when the Board will be
established; and

(c) the steps taken to control the
pollution of rivers by such wastes?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes,

(b) and (c). It is proposed to estab-
lish such a Board during the Fourth
Plan.

House-Building Loan to Governmen:
Employees
1253. Shri R. G. Dubey: Will the

Minisier of Works, and Housing be
pleased to state:

(a) how many months' basic pay a
Central Government employee is en-
titled to get as a loan under each cate-
gory, ie.. high income group, middle
income group and low income group
for construction of his house;

(b) whether the amount of such loan
is sufficient for u person under the
category of low income group and
drawing basic pay of under Rs. 200
per month for construction of a re-
asonably good house in view of the
high cost of labour and construction
material; and

(e) the incentive and facilities that
are under consideration of Govern-

to matler
of urgent Public Importance

ment for giving to their employees
as a whole and especially belonging
to the low income group to Overcome
the acute shortage of accommodation
in big cities like Calcutta, Bombay,
Delhi and Madras?

The Minister of Works and Housing
{Shri Mehr Chand Khanna): (a) and
(b). Under the House-building Ad-
vance Rules, Central Government ser=
vants are eligible, irrespective of the
income group to which they belong,
for loan assistance up to 36 times
their monthly pay subjects to a maxi-
mum of Rs. 25,000, The low-paid
Government servants  are, however,
allowed loan assistance up to Rs. 4,800
in case where loans equal to 36,
months' pay fall short of their re-
quirements. Thig amount is consider-
ed sufficient for construction of a
model house in a Mofussil area.

{c) Availability of building siles at
reasonable rates is the main problem
in big cities like Calcutta, Bombay,
Delhi and Madras. Government has
introduced a Scheme for large-scale
acquisition and development of land
in and around growing towns for
housing and allied purposes. The
object of this Scheme is to make
available plots at reasonable rales
primarily to house-builders belonging
to low income groups i.e., those whose
income is up to Rs. 500 per month.
State Governments are also allotting
building materials to  house-builders
out of their State quotas. These facili-
ties are available to Central Gov-
ernment servants who intend to build
houses,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
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Shri Hem Barua (Gauhati): Inter-
nationally, this oft-repeated slogan
that Kashmir's accession to India is
final and irrevocable has failed to
carry zny conviction even with those
world capitals that are friendly to us
and internally it has encouraged anti-
national and anti-State elementg in the
State, and in that context, may I have
a positive reply, a specific reply from
the Government as to how long Gov-
ernment propose to perpetuate this
undifying edifice of article 370 in our
constitutional history?

Shri Nanda: We have gdealt with
article 370 very fully the other day.

Mr, Speaker: Article 370 was dis-
cussed. I thought that the supplemen=
tary would end differently but ulti-
mately it was about article 370.

Shri Hem Barua: I am concerned
with one thing. The other day he
gave an assurance about that, and
after that, there have been develop-

ments inside the State, development of |

an anti-State nature., Therefore, I
was interested in knowing whether
he has made any decision to remove
that article, article 370, which is res-
ponsible for encouraging these anti-
national elements inside the State.

Mr. Speaker: Has any modification
in policy been made?

Shri Nanda: No, Sir. Nothing has
happened to cause any modification
in policy.
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PAPERS LAID ON THE TABLE

AnnuaL ReporT ofF AsHoka HorteLs.
LTD. FOR YEAR ENDING 31sT MaARCH,
1964, anp REVIEw BY GOVERNMENT

The Deputy Minister in the Minis-
itry of Health (Shri P, S, Naskar):
On behalf of Shri Mehr Chand
Khanna, I beg 1o lay on the Table a
~upy each of the following papers:

(i) Annual Report of the Ashoka
Hotels Limited, New Delhi,
for the year ending the 3l1st
March, 1964, along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1958,

(ii) Review by the Government
on the working of the above
Company.

-
[Placed in Library.
‘3584 64).

See No. LT-

AMENDMENT To KERaLA PUBLIC SER-
vIcE CommiIssioN  (CONSULTATION)
REGULATIONS, 1957, EXPLANATORY
MEMORANDUM THERETO AND THE KERALA
PusLic SErRviCE CommiIssioN (CoNSUL-
TaTioN) REGULATIONS, 1957

The Minister of State in the Minis-
iry of Home Affairs (Shri Hathi): I
beg to lay on the Table a copy of
Notification No, G.O.M.S. No. 430 pub-
lished in Kerala Gazette dated the
Ist September, 1964, making certain
amendment to the Kerala Public Ser-
vice Commission (Consultation) Re-
gulations, 1957, under clause (5) of
article 320 of the Constitution read
with clause (c) (iv) of the Procla-
mation dated the 10th September,
1964, issued by the President in rela-
tion to the State of Kerala, together
with (i) an explanatory memorandum
thereto, ang (ii) The Kerala Public
Service Commission (Consultation)
Regulations. 1957. [Placed in Library.
See No. LT-3%85/€4].

MADE BY COMMISSIONER FOR SCHEDULED
CasTEs AND ScHEDULED TRIBES

The Deputy Minister in the Ministry
of Finance (Shri Rameshwar Sahu):
On behalf of Shrimati Chandra-
sekhar, I beg to lay on the Table a
statement of action taken or proposed
to be taken on the recommendations
made by the Commissioner for Sche-
duled Castes and Scheduled Tribeg in
his Annual Report for the year 1961-62.
[Placed in Library. See No. LT-SﬁBG}
64].

NoOTIFICATIONS UNDER CusTomMs AcT
AxD cory OF CENTRAL Excise (TWELFTH
AMENDMENT) RULES

Shri Rameshwar Sahu: 1 beg to
lay on the Table:

(1) a copy each of the following
Notifications under seclion 159
of the Customs Act, 1962 and
section 38 of the Central Ex-
cises and Salt Aci, 1944, mak-
ing certain further amend-
ments to the Customs and
Central Excise Duties Export
Drawback (General) Rules,
1960: —

(i) G.S.R. 1665 dated the 28th
November, 1964.

(ii) G.5.R. 1666 dated the 28th
November. 1964.

(iii) G.S.R. 1667 dated the 28th
November, 1964.

(iv) G.S.R. 1668 dated the 28th
November, 1964, f

(v) G.S.R. 1669 dated the 28th
November, 1964.

[Placed in Library.
3587 /64].

See No. LT-

(2) a copy each of the following
Notifications under section 159
of the Customs Act, 1962:—
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(i) The Manufacture in Cus-
toms Bonds (General) Am-
endment Rules, 1964, pub-
lished in Notification No.
G.S.R, 1618 dated the 14th
November, 1964.

(ii) G.S.R. 1670 dated the 28th .

November, 1964.

(iii) G.S.R. 1671 dated the 28th
November, 1964.

(iv) G.S.R. 1672 dated the 28th
November, 1964.

[Placed in Library. See No. LT-

3588 /64].

(3) a copy of the Central Excise
(Twelfth Amendment) Rules,
1964, published in Notification
No. G.S.R, 1673 dated the
28th November, 1964, under
section 38 of the Central Ex-

cises angd Salt Act, 1944,
[Placed in Library. See No.
LT-3589/64].

12.10 hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

‘In accordance with the pro-
visions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajva Sabha, at its sit-
ting held on the 8th December,
1964, agreed without any amend-
ment to the Anti-Corruption Laws
(Amendment) Bill, 1964, which
was passed by the Lok Sabha at
its sitting held on the 20th Novem-
ber. 1964.

4284
12.10} hrs,

STATEMENT RE., RAILWAY ACCI-
DENT NEAR CHAPRA ON NORTH
EASTERN RAILWAY

The Minister of State jn the Minis-
try of Railways (Dr. Ram Subhag
Singh) rose—

Shri S. M, Banerjee (Kanpur): Sir,
1 want o raise a point of order.

Mr. Speaker:
of order first,

Let us hear the point

Shri S. M, Banerjee: As far as the
accident on the North Eastern lanway
which took place yesterday is con-
cerned, my point of order is this. As
in the case of other Adjournment
Motions, we have tabled an Adjourn-
ment Motion, and like others, we are
holding the Government responsible
for something that has happened.
They do not have manned gates. So,
we tabled an Adjournment Motion
and you have kindly rejected it.

Mr. Speaker: Therefore, he i3
kindly objecting to it!

Shri S, M. Banerjee: This is a3 very
serious accident, Sir. How is it that
the Minister is making a statement
suo motu and the adjournment motion
is disallowed, when 24 people have
died?

Mr. Speaker: We have made it
very clear and the Government also
has announced its policy that it is not
possible for the Government to man
all those level-crossings that are un-
manned, I said the other day that the
responsibility is on the road users. I
said on that day that I had seen in
different countries at every level-
crossing which is not manned, there
is a notice “Halt and then go”. It is
not meant for the railways, but for
the road users. Therefore, they have
to be careful in that respect when
they use the road across the railway-
line. Can any hon. Member point out
any country where there are no un-
manned crossings? I have seen it
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wherever I have gone, We were told
that there are about 17,000 railway
crossings . . .

The Minister of Railways (Shri S.
K, Patil): 33,000 in all.

Shri Hem Barua (Gauhati): On
that occasion, you suggested the Ame-
rican method.

Shri Nath Pai (Rajapur): The
point of responsibility enters at this
stage that the Railway Accidents
Committee has thoroughly gone into
this question and fully mindful of the
fact that every single level-crossing
cannot be manned, it has made far-
reaching and long-ranging suggestions.
In giving notice of my adjournment
motion also I had this in mind—your
observations and the practical diffi-
culties of the Ministry. But we still
say nonetheless the Government is
responsible because there is failure to
implement all the recommendations
which the committee had made, Your
general rules regarding the admissi-
bility of adjournment motions are ful.
ly satisfied by us. It should be an
urgent, important, public matter. The
accident took place yesterday. 24
Indians lost their lives and 74 are
seriously injured. It is my submis-
sion that whereas the difficulties are
genuine, a little more awareness, con-
sciousness and careful observance of
the recommendations perhaps would
have prevented this tragedy. It is,
therefore, that 1 plead with you not
to accept this facile plea of the Gov-
ernment, What about the recommen-
dations which Government can imple-
ment? What has been done in regard
to them?

Some Hon. Members rose—

Mr, Speaker: I am
any discussion on this.

not allowing

Shri Hem Barua: 24 people dying
is sufficient reason for the Railway
Minister to resign. (Interruptions).

DECEMBER 10, 1964 Railway Accident near 4236

Chapra on North
Eastern Railway
Mr. Speaker: What should I do?
I would appeal again to Mr, Nath Pai
and Mr. Banerjee that when I have
passed an order, then it should not be
taken up here and discussed and argu-
ments advanced.

Shri Nath Pai: I am following your
obscrvations regarding Calling Atten-
tion Notices; I will meet you and dis-
cuss them. But this matier came up
and I thought I could make myself
clear.

Shri Nambiar (Tiruchirapalli):
This is not the first time it has hap-
pened,

Mr, Speaker: Let the statement be
made. Now that they have raised
this and made certain observations
also, let me hear the statement and
see whether there is something in it
(Interruptions).

Shri 8. K. Patil: Sir, with regret.
I have to inform the House that at
about 1400 hours on 9th December,
1964, while train No. 236 Down
Chupra-Gorakhpur  Passenger was
running between Dighwa Dobowli and
Sidhwalig stations on the Chupra-
Thawe Junction section of the North
Eastern Railway, it collideq with a
motor bus carrying passengers at an
unmanned level crossing situated at
Km 69/8.

As a result of the collision, the
engine of the passenger train got de-
railed. Twenty-four persons travel-
ling by the motor bus were killed on
the spot and three more succumbed to
their injuries later. Another sixty-
nine persons, also said to be travelling
by the bus, sustained injuries. The
driver and the fireman of the train
also guffered injuries, According to
the latest figures that I received just
five minutes back, the number of pas-
sengers killed is 29 and not 27, and
the number of passengers in that bus
was as many as 96,

Medical relief trains from Sonepur
and Gorakhpur with medical officers
were rushed to the site immediately.
The Chief Medical Officer and the
Transportation Superintendent (Safe-
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1y) from  Gorakhpur also pro-
ceeded to the site on receipt of infor-
mation. Breakdown trains from
‘Gorakhpur and Garhara were also
despatched to the site.

The injured were given first aid at
the site and thereafter sent to civil
hospitals at Siwan and Chupra.

Ex-gratia payment to the next of
kin of the deceased and to the injured
is being arranged.

The view of the track from the road
is clear on either side, Road-signs
with the inscription ‘STOP' are pro-
vided on both approaches to the level
crossing. Whistle Boards are also
provided on the railway track.

A Committee of Administrative Offi-
cers has been appointed to investigate
into the cause of the accident.

1 would further add that so far as
the level crossings are concerned there
are 33,000 out of which roughly 12,600
are manned and nearly 20,000 are un-
manned. With regard to the Commit-
tee's recommendation that has been
referred to, 1200 more have got to be
manned in collaboration with the
State Governments. It took some time
because the State Governments were
not prepared to incur the expenditure
on their part. They have also got to
incur some expenditure. But now it
has been arranged. However, it will
be noted here that this particular
level crossing is not among those 1200
also and it comes among the remain-
ing 20,000. Therefore, no power on
earth, nothing the Railways could
have done, would have prevented this
accident,

Shri S, M. Banerjee: May I know
whether anv ad hoc compensation has
been paid to the family members of
those who lost their lives because of
this accident?

Shri S, K. Patil: There is in my
discretion Rs. 500 each, and then there
is the regular compensation passed on
the findings of the enquiry.

AGRAHAYANA 19, 1886 (SAKA) Railway Accident 4238

near Chapra on North
Eastern Railway

i Taata fag (F77) @ fomr e
&1 fyarer &t snat @ fi 757 femm =an
¢ “gree gz WY, = RO F Ay oA
wedt 7z R & Afdw 5w 2w ¥
5 ot war @ wfaw @ 99 R A
&1 & guar mgar g f o1 @ fana
TAGT ¥ FLIET §TUT FAIGT &, F9T FTLT
¢ 5 o= 37 =9 wfaw 51 49 5@
FT §aTe AiAT 2 A1 & 2a1 2 i ga9
fordard wsa aERi 9T @7 dar
FgAT Tl aF afsw A @7

st Wo ®o qtiew : ¥ mmgar g
& grga< at w7 fomr g@r &, @ A
= KT 9% THAT & W AET A%
Tt T FfEE 1 47 7 77 FOT
g, I 97 30 FIT T @¥ AW,
FAT ET9Y TE {0GT & F1 dAC 27

st v @ waTe (FW) :
oWl F1 TEAT §E IHFT FIT AE 97
f& o weF 9T TEET TG oar
wfawr § G gEeaC A Y, W & fAw
e famt & swrare dama w7 fao
ATYT | AT AT AT HET AR A T
f& Wil 1 qgraar & 91 @ &, T8
FErar & 98 WY §, 98 9 aF 2
& St ?

sl @0 wo qifzw : & wer fw
12,600 ®=ZF &1 §=T § AT 1200
7 wrewt F1 A w7 F fag ¥R
A famrfor &t 2, 99 o IRR ™
faw smar
Mr. Speaker: 12,007

Shri S. K, Patil: Only 1200. Yet
there will be 18,000 that will still re-
main unmanned, besides the cattle
crossings.

A1 Wi W d@r (FED)
IR Faarar fF a9 wresl | AHET
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@t ¥ 30 FU3 w1 &9 FMTI
# ST wmgar g fE @ TEE
ffaa wres &, 917 59 F fou gvwr
T FT G &7

woge Wgied ;. I aar fzar

g1

st faafa fasy (@) @ e
wgrza, & safsqwa &1 & arar
famar faareT % oF aga asT ATATL 8
#& arsq ¢ f5 39 T wifar woam
F HIGHT 41 27 T@r AT | FAT AW
¥ AT IH T FET 9X HGHY
TEAT ATIR §F THTC AT gHEATG A BF
ot St 76 wfy ord sARD T @
75 ?

Tro A gaq Tag : WA Y= -
w1 & fagarfzawn awme F wifar
#t w=t FY 2 A I A gew A
21 afsw s=Eim @t g faan g
ZH IA FT AT @A

oY Fo o mrwaAlg (FET) : F@T
a7 a5 wew fwar @ f5 s
7% 15 A a@ #1349 91, faw #
96 WTIAT 3 T T AT TF § g
ad 4, faa & ewo 21 MET)

Mo TW AN T6g | 07 aF A1 =47
ATE 8, 39 & a1 9471 § fo 9 ow wrdge
a9 47 71T oF & a9 o1, fow ¥ g
AT |

Shri Nath Pai: 1 am afraid we
cannot allow the reply of the hon.
Minister, Shri 5, K. Patil, which con-
tained such a fatalistic note of help-
less inevitability, to go unchallenged.
May I know whether there gre not, as
has been the practice and experience
of other countries, thinking of putting
up cheaper warning signals which will

DECEMBER 10, 1964 Railway Accident near 4290

Chapra on North
Eastern Railway

compel people to slow down or stop?
Can we not have them? While they
may be expensive, the lives lost are
far more expensive than the expendi-
ture to bg incurred on such signals

Shri S, K. Patil: What more sig-
nals can we have than ‘Stop” which
is so red and so big? But for a dri-
ver who takes in one bus or in one
truck 96 people, nearly three times
as many people as the bus could held.
I do not think any other signal would
have made any difference at all.

Shri Shinkre (Marmagoa,: From
the report it is very clear that the
over-crowding of the bus was prima-
rily responsible for this accident, Will
Government take any steps to see that
no private operators are allowed tc
run buseg in this condition?

Shri S, K. Patil: That is not withir
my control.

Shri Karni Singhji (E.kaner). I
Japan and the United States they have
a bell which rings as soon as a train
is about 10 pass an unmanned crossing.
Could we not have that additional
safety provided in addition to the
exisfing precautionary measures?

Shri §, K. Patil:
tion for action,

It is a sugges-

Shri Sivamurthi Swamy (Koppal):
In view of the fact that accidents are
occurring so frequently at the un-
manned level crossings, may I know
whether Government will place the
investigation reports for the major
accidents, the present as well as the
previous ones, on the Table of the
House?

Shri S. K. Patil: Oh, yes,
gladly.

very

Shri Nambiar: The hon. Minister
has stated that the unmanned level
crossing where the accident took place
was not considered by the experts
committee as one of the crossings to
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be manned. Arising out of that, may
I know whether there is anything
wrong with the findings of the experts
committee? Did it conduct the en-
quiry properly? Will the Govern=-
ment go into the question of reclassi-
fying such gates? Will Government
see that such committees are working
properly under certain formula to
find out correctly which gates are to
be manned to avert serious accidents.

Mr. Speaker: He is now criticising
the findings of the expert committee,
which is not correct.

Shri Nambiar: It is the findings of
that committee which has resulted in
this accident.

| w1 W A (HAAL) © AT
qrET gq At o7 fe s Ay 2 i
TIATIA & 237 & GAFEET 5T A1 a9
¥ o4 29 F 17§ qi= #1% A7
f& 37 3 fF95 39 g g1 o 2, ST
OITAT AT &1 ATFIGFEAT 27

sTe g fag : g a1 #
FAT &, F1fF . wfaw = 1060
Hgidr gy SrgeAT g€ &, W F
HIIT 07 T W T FITE AT |

Shrimati Savitri Nigam (Banda):
In view of the fact that the number of
unmanned level-crossings is very large
and the resources of the Government
are limited, would the hon. Minister
like to make a survey to determine
which are the unmanned level-cros-
sings which have to be manned in
order to avert accidents . . .

Mr. Speaker: Government have

already done it.

Shri S, K, Patil: That survey has
given us the figures of 12,600 and
1,200. According to that survey, they
have classified the level-crossings as
A, B and C according to their im-
portance,

AGRAHAYANA 19, 1886 (SAKA)
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Appropriation Bill

s( geml A9 A1ga (A733 ) 0F
nfrsza ivaw 2@ &1 A7 7w 97
St A€ FAT FRT 2, FA4T IA 97 OAT
#1% z1z7 fam: g1 & 5 29 7 aFT
37

Mr. Speaker: The House will now
take up the Bill for consideration and

passing.

Shri U, M. Trivedi (Mandsaur): Sir,
may I put one question?

Mr. Speaker: I am sorry.

( FERRT WIHT: Tt WEIRT
e ar 2 fFw.. L.

Mgy wENEA AT FT IH AT AT
g7 WA T 4% w17

12.25 hrs,

KERALA APPROPRIATION BILL,
1964

The Minister of Finance (Shri T.
T. Krishnamachari: Sir I beg to
move®:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Kerala for the services of the
financial year 1964-65, be taken
into consideration.”

Mr, Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Kerala for the services of the
financial year 1964-65, be taken
into consideration.”

The motion was adopted.

*Moved with the recormmen_d:_a_tion of the President.
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to Question relating to Central
Council of Health

Mr, Speaker: The question is:

“That clauses 1, 2, 3, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted.

‘Clauses 1, 2, 3, the Schedule, the
Enacting Formula and the Title were
added to the Bill,

Shri T. T. Krishnamachari: Sir, I
move:

“That the Bill be passed.”
Mr  Speaker: The question is:
“That the Bill be passed.”
The motion was adopted.

Shri Dinen Bhattacharya (Seram-
pore) rose—

12.26 hrs,

CLARIFICATION RE: ANSWER TO
QUESTION RELATING TO CEN-
TRAL COUNCIL OF HEALTH

The Deputy Minister in the Ministry
-of Health (Shri P, 8. Naskar): Sir,
during the Question Hour on one
question about the Central Council of
Health Shrimati Savitri Nigam asked
a supplementary question and the hon.
Minister replied that the answer was
given in the statement when she said
that the answer was not there. I
would like to draw the attention of
the hon, Member to page ...

Mr. Speaker: He says that it is
there.

Shri P, S. Naskar: Yes, Sir; I just
want to put it on record.

Shri Dinen Bhattacharya (Seram-
pore): Sir, I wanted to speak on the
Kerala Appropriation Bill. I stood up
but I do not know why I was not
given an opportunity.

4294

12.27 hrs,

MOTION RE: ANNUAL REPORTS
OF THE UNIVERSITY GRANTS
COMMISSION FOR THE YEARS

1961-62 AND 1962-63—Contd.

Mr, Speaker: The House will now
take up further consideration of the
following motion moved by Shri M. C.
Chagla on the 9th December, 1964,
namely: —

“That the Annual Reports of the
University Grants Commission for
the years 1961-682 and 1962-63,
laid on the Table of the House on
the 21st August, 1963 and the 19th
February, 1964, respectively, be
taken into consideration.”

Time allotted was 5 hours out of
which 1 hour and 30 minutes have al-
ready been taken.

s\ gwwre fqg (Fwmr) o W
wgen, T T w% ¢ Afe o
AT TFRE H2X & fF 3@ aw A FdY
¥ 9qzT & INO-ARIT E, §9 fAQ g
F for #7 & F9 9 92 A WA
ST |

st eq< oy (Ffaarar) : & @&
F1 Awda FTAT §

Mr, Speaker: 3 hours and 30
minutes remain; that means that by
4 o'clock we have to finish it. But
1 will extend it by one hour. We
will take the whole day today for it.
Shri Anthony.

! Shri Frank Anthony (Nominated—
Anglo-Indians): Mr. Speaker, there

is a brief reference at page 23 of the
/1961-62 Report to the vital question
! of the medium of instruction at the
‘| university stage.

Mr. Speaker: I am sorry, What

can 1 do now when it is passed?

Mr. Speaker: If he will excuse me
just for a second, there is one other
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thing and that is that there ought to
be a time limit for every speech be-
cause ] feel that there are go many
hon. Members who wish to speak.

Shri Hem Barua (Gauhati): As a
matter of fact, Sir, I should have
been called. My party should have
been called.

Mr, Speaker: That does not mean
that if he has asked me that he wants
to go he will not give him some time.
I want the approval of the House that
the time limit should be 15 minutes
for each speech.

Some Hon, Members: Yes.

Shri Frank Amnthony: I refer to
this reference to the question of
medium of instruction at the univer-
sity stage in the 1961-62 Report. In
that reference the University Grants
Commission has expressed the opinion
that the period of transition from
English to the regional languages
should be as short a period as pos-
sible consistently with the mainten-
ance of standards. I am interested
in the latter part of the opinion, name-
ly, “consistently with the maintenance
of standards”. Here, 1 would congra-
tulate the Education Minister—it is
extremely gratifying—that in spite of
the political pressures on him and the
increasing attacks from the linguistic
chauvinists he continues, in the inter-
est of national unity and in the inter-
est of educational progress, to plead
for sanity in the matter of the medium
of instruction at the university stage.
The Education Minister, Mr. Chagla,
is a person with a distinguished back-
ground and he has quite rightly un-
derlined the fact and from the Kunzru
Committee to the Viee-Chancellors’
Conference, to the National Integration
Council of which T was a member and
even to the Chief Ministers’ Confer-
ence, they all underlined the need for
caution and above all they underlin-
ed the need for an adequate link lan-
guage. I have had not a little to do
with education over the past 22 years
and I feel quite frankly that without

1814 (Ai) LSD—4.
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University Grants
Commission
an adequate link language at the Uni-
versity stage, without the capacity to
inter-change professors, without the

capacity to inter-change students,
without indeed the capacity for
Indians to communicate, one with

another—and they would not have
that capacity if they had no link lan-
guage—the claim for India being a
nation would be just an empty pre-
tence. Without an adequate link lan-
guage at the University stage, whether
we like it or not, India will degenerate
into a medley of tribes, more divided
educationally, linguistically and
indeed emotionally than the nations of
Europe.

Sir, it is an elementary fact, per-
haps an unpleasant fact especially for
the Hindi chauvinists, that Hindi is
not 3 medium of instruction in any
non-Hindi University for any subject
except perhaps for Hindi. It is also
an elementary fact, also unpleasant for
the Hindi chauvinists, that the Tami-
lians in Tamilnad, the Bengalis in
Bengal will not pursue their education
even at the secondary stage, much less
at the University stage, through the
medium of Hindi. The stark fact is
also thig that the non-Hindi people
and indeed the Hindi-speaking people
are taking increasingly—and their
rumber is increasing as:ronomically—
to education through the medium of
English both at the higher secondary
and the University stage. And the
reasons are obvious, In spite of all
political pressure, why are so many
people taking to education through the
medium of English? There are many
reasons, Some of them are these.
There have been 200 years of accli-
matization to English. English has
become, in fact, the warp and the
woof of the educational pattéern in
this country especially at the higher
education level. It has permeated the
Universities evenly. It gives no undue
advantage to any particular language
group or to any particular region.
Mr. Chagla, when he occupied the dis-
tinguished position of the Chief Justice
of the Bombay High Court will re-
member that 1 was one of the law-
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yers who argued on behalf of the
English medium schools, Mr, Chagla
quite rightly held that English is as
much an Indian language as any of
the other languages of India because
it is the mother-tongue of a recognised
Indian community—my community.
And last but not the least, the people
are taking and will take increasingly
to English for the simple fact that it
is the leading world language giving
access to all the horizons of world
knowledge which are not accessible
through any regional language in this
country. Quite frankly, T am a little
surprised that that with his distin-
guished judicial  background Mr.
Chagla, at any rate, has not referred
to the Gujarat University case. That
was a historic judgment handed down
by the Supreme Court on the 21st or
22nd September, 1962. 1 had inter-
vened on behalf of one of the parties.
It was an extremely important case.
Let my Hindi chauvinists remember
this. The Gujarat Legislature and the
Gujarat University sought to outlaw
not only English but they sought to
outlaw completely Hindi. No Guja-
rati under that legislation was allow-
ed to touch Hindi in any way. No
Gujarati was allowed to pursue the
study of any subject through the
medium of Hindi and more than that
no Gujarati was allowed to offer any
paper through the medium of Hindi.
The Gujarat University, as 1 said,
sought to outlaw not only English but
also to outlaw Hindi. 1 was arguing
on behalf of English. One of my
arguments was . . .

Shri C, M. Kedaria (Mandvi): May
1 interrupt him ... (Interruption)

Shri Frank Anthony: 1
yielding.

am not
I have argued the case.

Mr, Speaker:
What can I do?

He does not yield.
He is not yielding.

Shri Frank Anthony: 1 had argued
the case and I am speaking from per-
sonal knowledge. Ome of my argu-
ments was this—and perhaps it com-
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mended itself to the Judges of the
Supreme Court—that in this welter of
regional languages, competing regional
languages, disparate not only in their
content but in their development, to
allow any State Legislature, to
allow any University, to outlaw
English would be to destroy the only
lifeline of higher education in this
country. And 1 continued to argue
that here you have English as a link
language; it is the de facto link lan-
guage. In fact, it is the only possible
link language at the university stage,
because it is the only link language
that will be acceptable to the non-
Hindi speaking people. I said, be-
cause of that it is the only instrument
of co-ordination and maintenance of
standards. And, co-ordination and
maintenance of standards was within
the exclusive jurisdiction of the Cen-
tral Government or of Parliament,
under Entry 66 of the Union List.
And handing down the judgment on
behalf of the Supreme Court, Mr.
Justice Shah said this—I am citing
only the crucial ratio in that judg-
ment—he said that legislation which
sought to outlaw English, legislation
which sought to prescribe as an exclu-
sive medium at the university stage
either the regional language or
Hindi,—mark what he said—because
of the absence of text.books, because
of the absence of competent teachers,
because of the absence of journals,
because of the absence of teachers
who understood science and techno-
logy and specialised subjects, to out-
law English would be immediately to
lower the standards; that the question
of standards was within the exclusive
jurisdiction of Parliament, it fell out-
side the purview of the State Legis-
lature. And therefore the Supreme
Court struck it down.

And 1 believe very respectfully,
not because I was one of the lawyers
who argued, that that judgment
must be placed befors the country,
because in all its implications it is a
wise judgment. It is a judgment which
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took intp account the stark realities
of the educational position of the
coutry. It marked an epochal
turning point in India's progress to-
wards national unity and India’s pro-
gress towards education. Because, as
I argued, ultimately it is your pattern
of higher education which ensures
communion between the best and
mos: active minds in the country. It
is that pattern of education alone
which will be the supreme decisive
instrument, not only of educational
integration, but more, of emotional
and nationa] integration.

And I say this with a great deal of
regret what do we see today? Mr.
Chagla must be realising it more and
more. We see today the education of
the rising generation in this country
being destroved, sacrificed at the al-
tar, first of political obscurantism, and
next at the altar of language chauvi-
nism. My friend Mr. Hiren Mukerjee
is not here. I have great respect for
him. He talks, we all talk, we tend
to talk glibly of instruction through
the mother-tongue. I am aware, it is
axiomatic that the reception of know-
ledge through the mother-tongue is
most easy. But certainly, the premise
to the reception of knowledge is that
there must be a minimum corpug of
knowledge in the mother-tongue, that
there must be a minimum corpus of
competent teachers.

What do we see happening in the
country? I have to deal with it. I am
Chairman of two of the largest educa-
tional bodies in this country. We see
the spectacle, the precipitate, disast-
rous decline in the standard of educa-
tion, the wmass failures, and worse, the
mass production of the most pitiful
ignoramuses not only at the higher
secondary stage but mass production
of the most pitiful ignoramuses at the
university stage. As I have said, I
have not a little to do with education,
and quite frankly, my reaction is one
of pity, in the first place, for these
people whose education has been des-
troyed, and it was one of sadnesg for
the country.
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Let me give you some examples, I
preside over the position of over 300
schools in one board and 300 schools
in another. We seek to give employ-
ment to people who have been edu-
cated through the medium of the re-
gional language. For ordinary hum-
ble posts such as laboratory assistants,
weg advertise, and we get thousands
of applications from boys who have
done their higher secondary and who
have got first classes, I do not know
whether Shri M. C. Chagla will believe
me when I say that we cannot employ
them; these people who have got first
classes through the medium of the
regional language at the higher se-
condary stage cannot identify the
most elementary apparatus in our
schoo] laboratories; we cannot em-
ploy these people with first classes at
the higher secondary stage as labo-
ratory assistants; we have to employ
them as peons and they are glad to
accept the posts of peons.

Shri J, P. Jyotishi (Sagar): Is it
because of the language?

Shri Frank Anihony: And the posi-
tion, sop far as graduates are con-
cerned, is as bad. In a large number
of my schools Hindi is the second
language and Sanskrit is the third
language. We advertise for teachers
for Hindi and Sanskrit We get shoals
of applications from M.A's and M.Ed.’s
and Shri M. C. Chagla may not be-
lieve me when I tell him that 99 per
cent of them are rejected at the inter-
view stage. They are not only pathetic
but they are inarticulate ignoramuses:
then, when they are actually teaching
we have to get rig of them, because
they cannot purvey knowledge in
Hindi or in Sanskrit to our little boys
in classes 6 and 7. That is the posi-
tion today.

Shri M. C. Chagla as Education Mi-
nister is coming up against this.
Where the universities have introduc-
ed the regional languages as the me-
dia, there has not only been chaos
but there has been the rapid destruc-
tion of all semblance of standards of
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education. People come to me, heads
of departments from universities in
the UP, professors of anthropology
and science come to me. Angd whai
do they say? Only the other day,
a deputation of them came to me from
a college. They say that ‘We have
to spend more than half the time in
trying to teach elementary English to
pupils who are doing their graduate
and post-graduate courses, because
they are purportng to take their
courses there through English which
they do not know,

Another vicious thing is this. Be-
cause of this politically inspired haste,
there is this vicious racket of text-
books. One of the professors of Hindi
says—and he makes not a little money
in doing that—that he has translated
28 books in science and in anthropo-
logy from English to Hindi, He may
know g little Hindi, I do no. know
how much, but his books, I am told
by professors of science and of an-
thropology, are the most ignorant per-
versions of science and anthropology
because he has not got a glimmering
of knowledge of the specialised sub-
jects of science and anthropology. A
senior anthropology professor said
tha; he had to forbig his students
from looking at those Hindi transla-
tions because he said 'We will never
be able to teach you anthropology if
you attempt to look at these grotes-
due ignorant preversions in Hindi’
That is the position.

Another thing which they told me
was this that "We are obliged, be-
ecause of the mounting political pre-
ssure from the Hindj chauvinists, to
pass people who should never have
come to the universities! They said
‘They are pathetic ignoramuses, but
they are passed.’ I have' no doubt
that with the tremendous political in-
fluence of the Hindi chauvinists they
will fill the services in course of time
from the IAS ang the IPS, down-
wards. As I said, these people who
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are pathetic, pitiful ignorrauses, gra-
duates and post-graduates, will fill
the servicezs gradually. But what
happens to them when they go fo the
business-houses, and when they go to
schools where ihey have to compete
on merit? They are absolutely un-
employable. And ] tremble to think
of what is going to happen in this
space age to technological and scienti-
fic education in this country.

Shri M. C. Chagla will remember
that net long ago a UNESCO mission
of education experts. mostly Russians
and people from America. came to
this country. They wunderlined the
disastrously low standards in instruc-
tion in mathematicg and science, Now,
that is going to get much worse as
more and more people pass through
and do their education ‘hrough the
medium of the regional languages, for
the simple reason that there are no
text-books in these technological and
science subjects.

Finally, I would like to make an-
appeal g Shri M. C. Chagla. He knows
something of education. Let he pon-
tical obscurantists and would be edu-
cationists have as little to do with
educational policies as possible.
In the schoois over which I preside,
at what stage do we introduce the
second language? Where Hindi is
the second language, Shri M. C. Cha-
Ela may be surprised, I have intro-
duced—I was responsible for it—Hindi
from the age of three plus, not as
they do in a benighted place like Guj-
arat where ‘hey have the benighted
policy of trying to teach the second
language in class 8. Teach ¥%our
second language, teach your third
language from the earliest possi-

ble age. Because a well-known
Canadian expert has said that the
language lobes, the Ilobes of the

mind—if you want to call them that
the language cells, they can be des-
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cribed in that way—are the most re-
cep ive and have the grealest poten-
tial for development between the ages
of 4 and 9.

What is happening in the English
medium schools throughout the coun-
wy? There is this astronomical rush.
We cannot dea] with it. Why? Be-
cvause these schools represent samty
in education; they represent an oasis
of stability in this widening desert of
the disappearance of educationa] stan-
dards in this country.

i will give only two examples. The
Cambridge Syndicate—] met them
recently when 1 was in Cambridge—
had conducted a survey of perfor-
mance in the English language. Amd
the heartening news they gave me
was that students from these schools
i India—B89 per cent of them, do not
have English as their mother-tongue—

have an attainment in the English
language—because they are being
taught properly—higher than, twice

as high as, the attainment in English
language of students throughout the
Commonwealth.

Then agmn there was a  science
search survey dome under the auspi-
ces of the Central Government. What
do they say? Children from these
English medium gchools have a far-
away superiority for two reasons.
superiori y in science equipment,
secondly because their training and
knowledge are infinitely higher,

Finally, I want to say this. I have
no doubt that the regional languages
must  bourgeon. I think it is
necessary, it is imperative. But I also
have grave doubts ihat, if the Hindi
chauvinists are allowed to stampede
Shri Changla—I hope they won't be—
they will destroy not only all sem-
blance of progress in education, but
they will destroy first educational in-
tegration and after that al] semblance
of emotiona] integration.

Shri Hem Barua: I have always
felt that the University Grants Com-
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mission is something more than a post
office for the disbursement of money.

shri Swell (Assam-Autonomous
Districts): That is unkind,

Shri Hem Barua: 1 say, ‘some-
thing more than a post office coun-
ter, for the disbursement of money.
The least one expects from this insti-
tution is that (his Commission should
give directions towards the solutions
of various problems that confront our
education today. Except a few ele-
mentary references to these problems,
the reports are ominously silent and
indifferent to these wita] issues that
confrant our educational policy.

True it is that the Commission is
handicapped by the paucity of finan-
ces. But ig that ihe only reason why
it has failed to formulate a basic,
comprehensive attitude towards the
various problems that beset our edu-
cation today?

After going through these reports,
the impression that one naturally gets
is that the Commission does not have
a mind of its own, and it functions,
conducts its affairs more or less in a
desultory manner. The report for
1962-63 pinpoints the very significant
increase, to the extent of 10.15 per
cent, in the number of students over
the enrolment for 1961-62. I say this
is guite natural In a country where
the economy is developing and where
the population is also multiplying at
the rate of 8 million per annum, this
is a natural phenomenon. We must
not forget that freedom has opened
the flood-gates of aspirations for us
all, and the most crucial need of the
hour is that the Government should
make an effort to mateh this pheno-
menon of rising aspirations.

The 55 universities that exist today
are totally inadequate to cope with
this phenomenon of rising aspirations.
In the context of today, India needs
at least 250 universities,.

The report has said certain things
about the deterioration of the stan-
dard of university education in our
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country. Ang there are two reasons
according to this Commission. One is
the paucity of library and laboratory
facilities, and the other is lack of good
teachers and good textbooks. These
problems have to be studied careful-
ly, but I think that something more
has to be done also about this rising
population of students.

The University Grants Commis-
sion’s report for 1962-63 offers two
suggestions: one is expanding the
existing facilities of the universities,
and it says that there should be no
more universities in the country; and
the other js restrictive admission. I
would say that both the suggestions
need careful study and analysis.

The most disturbing factor today,
so far as our higher education is con-
cerned, is the overcrowding of the
universities. This problem is deep-
ening in its magnitude. may 1 say in
the words of Lord Tennyson, with
the process of the Sum. Therefore,
my humble submission is that we need
more universities, smaller universi-
ties, at least 250 in number, to cope
with this problem, for, that would,
firstly, relieve this pressure of stu-
dents on existing universities, secon-
dly, help the universities to raise their
standards which are now deteriorat-
ing, and, thirdly, ensure student dis-
cipline also.

As for restrictive admission, I would
say that in principle this is a wvery
good suggestion. Why should the riff-
raffs or young men and women of in-
different talent be allowed to rush in
where angels fear to tread, and thus
pollute the university atmosphere?
From that standpoint, it is all right,
but then a problem arisgs. If you
close the doors of the university
against these people who might be of
indifferent merit and talent, what do
you propose to do by way of harnes-
sing this mass of youthful energy in
the country? Surely, you cannot,—
Shri Chagla will never do it, because
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ne ig a brilliant man and a man of
vision—you do not propose to create
an army of vagabonds, and let them
loose on society like thg thugs of
Lord Bentinck's time. Such a step,
unthinking step I would say, would
spell disaster for the country. No State
can ever afford such wastage of hu-
man material

In this respect, my submission is
that there should be an attempt to
provide for the diversification of stu-
aies at the post-matric stage, as they
do in Russia and other countries.
Government should provide facilities,
organise ang establish vocational ins-
titutions according to our Plan needs,
1o absorb this mass of youthful ener-
gy, against which the Commission
says the door must be closed. To im-
plement the policy of restrictive ad-
mission without making any provision
for these people would spell disaster
for this country.

There is another very inspiring
thing about this report. The report
suys that the Commission has not
been able to do anything towards the
organisation of syllabus or of studies
in this country. This is a very signi-
ficant thing. 1 would say that this is
sag commentary on the state of
things in this country. The Commis-
sion pays money to the universities
and to the colleges, and it is precisely
because of this that the Commission
should see that the standard of uym-
versity education does not deterio-
rate. It is one of its jobs also to see
that it does not deteriorate,

How can you have any improve-
ment in the standard of education if
vou conduct your affairs as you did
vonduect your affairs in relation to Dr.
Kitchlew, Director of the National
Physical Laboratory? I would say
that the universities or higher centres
of education or any other centre of
education must not be allowed to pol-
iute their atmosphere with nepotism,
with power politics or with a high-
handed attitude. If you do that, it
the university atmosphere is polluted
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like that, what you would succeed in
producing is only a few bunches of
educated illiterates. Shri Anthony
made a reference to that, and I also
think that in free India what we have
succeeded in producing is a few bun-
ches of educated illiterates. (Inter-
ruption). Shri Nath Pai says that he
became a grdauate before India be-
came free, Then what I said is pos-
sibly correct.

Shri Shinkre
because of that?

(Marmagao): Is it

Mr, Speaker: The hon. Member has
also been producing many educated
people,

Shri Hem Barua: I am trying to
produce really educated people.

Mr. Speaker: He was principal of

a college.

Shri Hem Barua: I have not pro-
duced any educateqd illiterates.

Another problem that has been
creating a lot of emotional ang psy-
chological tension in this country is
the problem of the medium of educa-
tlon in the universities. I welcome
the decision of the Government to in-
troduce Hindi or other regional lan-
guages as medium of instruction at
the university stage, for, these mother
tongues or these languages, by mak-
ing the student understand the subt-
ler shades of knowledge better, by
establishing a sort of spiritual com-
munion between the foundations of
knowledge and foundations of under-
standing, would help the students
better.

At the same time, I have certain
humble submissions to make India
is a vast country angd it has a varied
number of languages. There are so
many languages in this country.
Therefore, efforts should be made to
see that on no account the funda-
mental unity of educateq India is al-
lowed to be destroyed. A medley of
languages might cut at the root of the
fundamental unity of India, and might
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affect alsg the political and adminis-
trative unity of this country so care-
fully built up by generations of men
and women. We must not allow that
to happen.

The Commission says that English
should continue as an associate me-
dium of instruction at the university
level. I would say that without lay-
ing any undue emphasis on English
or trying to become a slave to the
language, English should continue in
the interest of emotional and national
integration, but not at the expense of
the regional languages. English
should continue as a medium, asso-
ciate medium, not the only medium,
of communication or instruction at
the university stage. If it comes to
a coat, [ would prefer a new coat to
an old coat, even if it is presented by
you to me, Sir. Like that, when it
comes to a language as a medium of
instruction for higher education, I
would prefer a language that is capa-
ble of expressing the subtler shades
of knowledge and not a language that
cannot stand on its feet without
meaning any disrespect to any langu-
age. I have respect for all the
lauguages.

13 hrs,

There is another point that has
been pinpointed by this report—that
is about the students indiscipline. I
find that the main reason is social and
psychological. Of late there has been
a fashion in certain quarters tp ac-
cuse politicians for student indisci-
pline and I should say that Mr, Cha-
gla whom I admire most and who is
a man of vision very recently fell a
victim to this. I admire him most
among the Ministers..

Shri Shinkre: Is it parliamentary
to single out a Minister and say that
I admire him most among the Minis-
ters?

Mr. Speaker: Why not?
should conclude now,

But he
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Shri Hem Barua: I shall conclude in
a minute, Sir. Even he fell a victim
to this cheap analysis while addressing
the Delhi University Convocation re-
cently. I would like him fo go deep
into this problem and find a solution
because as I have said, the Teason or
the background of this preblem is
social and psychological. Young peo-
ple have idealism I find and when they
find that idealism is lost in the welter
of mistakes that their elders have
made, naturally enough their reaction
becomes restive: their response be-
comes restive. I hope and trust that
M:. Chagla would look into these pro-
blemg and try to see that India gets
standard education.

An Hon. Member: Students become
worse when professors take to politics.

Shrimati Lakshmikanthamma
{(Khammam): I congratulate the hon.
Minister for the emphasis he laid on
women's education.

Mr, Bpeaker: She does not thank me
for giving her an opportunity to speak!

Shrimati Lakshmikanthamma: It
will come at the end, Sir, When the
Minister was expressing hig senti-
ments, I was reminded of 1959 when
Jawaharlalji visited Andhra Pradesh.
He was to address a meeting of the
workers of the Congress Party. He
came there but he said: I will not ad-
dress you; you put some questions and
I will answer them. I had returned
then fresh from a training course at
Mussoorie where some officials and
non-officials were discussing priorities
in the Plan and the place of education.
Because of the limited resources at
our disposal, some people argued about
giving priority to other things than
education and I had argued against
them at Mussoorie. So, in Andhra
Pradesh, when Jawaharlal;i asked us
to put questions, I wanted that the
priority to be given to education must
come from his mouth so that every-
body would be clear in his mind and
[ asked him about that gquestion. He
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was rather perturbed that people

should still be in doubt whether edu-
cation ghould not be given priority. At
that meeting of Congress workers, he
said that education must be given prio-
rity, especially women’s education, He
did not leave it there; he repeated it at
the public meeting and even at a meet-
ing at Tirupathi. He felt, it would be
clear from this, that we could not pro-
gress unless our women were educat-
ed and enabled to share responsibili-
ties in the building of the nation. I
was rather moved when I found al-
most the same gpirit and the same ex-
pression in Mr. Chagla's speech yester-
day and so I must express my grati-
tude to him.

Government has not been indifferent
to women's education, On the advice
of the Planning Commission they ap-
pointed a national committee for wo-
men's education in 1959 with the ablest
woman in the country as its Chairman
and a number of recommendations
were made. Though those recommen-
dations involved a lot of expenditure
for the Government. 5till the Govern-
ment did not hesitate to accept most
of them. [ agree that much more has
to be done. It would be seen that in
almost all States some committees
have been formed at State leve] and 1
was associated with one such commit-
tee in Andhra Pradesh. We recom-
mended that secondary education
should be free for all girls; we did not
expect that the Governmeny would
be so generous as to accept this recom-
mendation and we thought that they
would accept at least till the element-
ary stage. But Government was so
considerate and generoug that they
accepted this recommendation and
made education free to all girls upto
the 12th standard. Education for boys
was free only upto the elementary
stage. I am sure the other States also
would follow this lead and make edu-

cation free for girls till the secondary
stage.

The hon. Minister was also very kind
to pay high compliments and praise to
the women students for coming first
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in the universities and for getting first
class. He also paid compliments to
the brilliance of the girl students,

The Minister of Rahabilitation (Shri
Tyagi): I am sorry for the boys.

Shrimati Lakshmikanthamma: I
know Mr. Tyagi is always against girls
because a woman candidate contested
against him in the elections...... (In-
terruptions.)

Mr, Speaker: Mr. Tyagi's voice was
always championing in favour of girls.

Shrimati Lakshmikanthamma: In
such a state of affairs, when I go to the
villages in my constituency, I ask—
I am sure it is the same in other States
also—whether the parents are sending
their girls to the school. Though pri-
mary educalion is made compulsory,
still, in the villages the people are so
economically backward and poor that
they feel that the girls can make a
few annas by working in the fields. In
spite of the incentives that are being
given, and in spite of the fact that we
have introduced the mid-day meal
programme and othér programmes, 1
feel—on record it may be that the
number shown is very large—that the
number of girl students sent to the
schools is not so large as compared to
the number of boys sent to the schools.
I have always felt that somebody at
the lower stage, the panchayat or any
other local body, should see to this. A
committee should be formed, and this
was what we discussed at the state-
level geminar, so that they should
undertake the responsibility and im-
plement the programme so as to see
that all the girl students of the achool-
going age are sent to school.

The importance of women's educa-
tion has gone up. But then, in spite
of the fact that we have passed so
many pieces of legislation like the
Hindu Succession Act and the Dowry
Act and so many other Acts—our great
leader was a great emancipator of
womankind and he always believed in
the equal status of women—how is it
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that several women are gtill ignorant?
I know several women do not know,
for instance, that there is what 1is
called a Hindu Succession Act that
was passed by thig Parliament which
gives them the statug equal to men to
a great extent. However much we
talk of equality of opportunity and
whatever might have been conferred
by articles 14 and 16 of the Constitu-
tion, still, unless our women are edu-
cated, and enlightened, they cannot
make use of those rights or responsi-
bilities.

I also believe that our women should
get a wider and more practical educa-
tion such as will enable them to bear
their responsibilities and support them-
selves if need be. Before marriage,
our women should be educated and
should be in a positionp to maintain
themselves or to get employment if
that is necessary. That should be done
even before they take upon themselves
the responsibility of marriage. (Inter-
ruption). What a man is earning to-
day is not enough to maintain himmself
and his children. AP

Mr, Speaker: The proceedings
should not develop into a private con-
versation between two women. The
hon. Member should continue to ad-
d-ess the Chair,

Shrimati Lakshmikanthamma: I
am coming to the point, but an hon.
Member interrupted me and has taken
my time.

Mr, Speaker: I am sorry that also is
part of the game,

Shrimati Lakshmikanthamma:
Every one of us is aware that in the
present economic situation, the in-
come of a lower division clerk or an
upper division clerk or even of a junior
officer drawing a little amount is not
adequate to maintain himself and his
family. It does not mean fhat a
woman, if she has the capacity and the
ability to work, should not supplement
the income in whatever manner she
can, such as weking up some cotta
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industry in the village. She can al-
ways supplement the income of the
family by working according to her
capacity; similarly, a girl who has
studied up to the 12th standard or
who is a graduate or a scientist or a
doctor can as well supplement the in-
come of the family and also serve the
nation at the same time.

The main thing from which we are
suffering today is mental slavery
though we have overcome political sla-
very, Mental slavery is still persist-
ing among the women of the country,
since they feel a superiority or inferio-
rity complex and this is the most dan-
gerous thing and it should be over-
come immediately. I need not go into
the details of the report of the Women's
Education Committee at various levels.
'] am sure with a sympathetic Minister
like Shri M. C. Chagla, all these re-
commendations will be accepted,

I heard the hon. Minister saying yes-
terday as to what they are thinking
about examination reform and other
things such as hostel system that would
be introduced and all that. I was
going through a book on how our edu-
cation was being conducted in ancient
days. While going through a few arti-
cles about the ancient system of
education in this country, I felt
that we have today much to Ilearn
from those ancient systems. In those
days, the ordinary lecture-type of
education was not in vogue. Educa-
tion was conducted much more on
seminar-type where the students had
to meet the teacher separately and
learn from him. The Indian educa-
tional system also laid great stress on
the necessity of personal relationships
between the teacher and the taught,
In a mechanical stereotyped system of
education, the relation between the
teacher and the pupil is not more inti~
mate than that between the speaker at
a large meeting and his audience. Even
in those days, education wag residen-
tial; it was fully compulsory. Yester-
day, when the hon, Minister mention-
ed about the increase in the number of
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hostels, 1 felt that we should concen-
trate, besides having a greater num-
ber of hostels for boys and girls, on
improving the relationship between
the teacher and the pupils.

When I was a student we had a
text-book by Newman on the idea of
a university. In that book,—I do not
exactly remember his words nor do I
have a copy of it now. I remember
very well that Newman had emphasis-
ed the need for the students staying in
hostels and having activities of the
type which the hon. Minister was men-
tioning yesterday, namely, more faci-
lities to counter student indiscipline
within the arena of the university it-
self.

I would conclude by quoting what
Mrs, Roma Chowdary has said about
the aims of education:

“The culture and civilisation of
a nation are inextricably bound up
with the goal of knowledge aimed
at, the methods of instructions pro-
pounded and the actual standard
of education reached by it.

Education is the Heart of the
Nation around which pulsate its
other multifarious activities and
achievements, from which spring
its very life and sustenance,
through which is manifested its
inner vigour and vitality—what is
great and good, noble and sublime
in it.

The study of Nation's Soul
means the study of its educational
aims and ideals, methods and sys-
tems, achievements and perfec-
tions.”

With these few words, I thank you.

Shri K. C, Pant (Naini Tal): Mr.
Speaker, Sir, during the last two ses-
sions the House waited somewhat im-
patiently for an opportunity to discuss
the reports of the University Grants
Commission for 1961-62 and 1962-63.
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But unfortunately that opportunity
never came our way. I cannot help

feeling—and I hope I would not be
misunderstood when I say this—that
these reports deserve to be treated
with a much greater and with a much
more conspicuous sense of urgency by
the House. I further feel that if the
debates on these reports are to be
purposeful and if the comments are to
be timely, then, there should be a con-
vention that the report pertaining to
any particular year should come up
for discussion in the House not later
than six months after the closing of
that year. I hope the Education Min-
ister will consider thig suggestion.

According to the University Grants
Commission Act, the main objective of
the Commission is the determination,
co-ordination and improvement of
standards of higher education in the
country. Experience has shown that
the present arrangement has not work-
ed very satisfactorily without an ade-
quate machinery backed by necessary
constitutional sanctions. The Centre
makes the plans and it is for the States
to implement those plans. Very im-
portant and august committees and
commissions like the Radhakrishnan
Commission, the Sapru Committee and
the Sampurnanand Committee have
all taken note of this difficulty and
have recommended that higher educa-
tion should be made a concurrent sub-
ject. In the light of these repeated re-
commendations, one would have
thought that the Government would
have come to a decision by now and I
do hope that the Government will
come to an early decision on this mat-
ter. So much for co-ordination
between the Centre and the States.

Equally important is the coordina-
tion between universities and colleges
on the one hand and research institu-
tions on the other. Today there is hard-
ly any coordination at all. In my opin-
ion, the UGC is ideally suited to take
a lead in bringing about such a co-
ordination by arranging meetings and
exchange of notes, so that at least in
the fleld of research projects, there
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would be closer collaboration and
there would be no overlapping.

Then, there is the larger question of
mobility among intellectual workers
in various walks of national life. To-
day our intellectual life is strictly
compartmentalised with “No
Thoroughfare” signs all over. I do feel
that if intellectuals, writers, journal-
ists, industrial executives and techno-
logists and indeed, administrators,
public men, jurists ete.,, who are inclin-
ed to academics, were associated more
closely with higher education, it would
not only enrich the universities and
colleges, but would enable them to
respond more purposefully to the
needs of the process of national recon-
struction.

Above all, education must have a
functional purpose in tune with the
needs of society. What is the position
today? A boy, who gets 14 years of
education and passes the B.A. degree
examination, unless he is exceptionally
lucky or brilliant, finds himself most
unwelcome in the employment mar-
ket. Ever so often he postpones the
day of struggle by joining M.A. or Law
or both. That is hardly a satisfactory
position. Since both the students and
the State invest a great deal of scarce
resources in giving him higher educa-
tion, it is a glaring failure of the edu-
cational system that the training he
receiveg does not automatically entitle
him and ensure him suitable and gain-
ful employment.

Now I turn to an anomaly to which
reference was made yesterday also. In
the words of the report itself,—

“Though the Commission is con-
cerned with all aspects of univer-
sity education, development grants
for professional colleges in medi-
cine, agriculture and technology
are provided by the Union Minis-
tries concerned.”

This is an example:

“Qut of the total allocation of
Rs. 78 crores for higher engineer-
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ing and technological education
for the Third Plan period, the
funds placed at the disposal of the
UGC for university institutions in
thig sector amount to Rs. 6.5 crores
only.”

The report goes on to make the follow-
ing recommendation:

“For academic and other rea-
sons, we emphasize the need for
effective coordination between the
UGC, the Central Ministries and
State Departments concerned for
the development of professional
education in these sectors.”

I would go a step further and say
tnat all higher education, whether pro-
fessional or otherwise, should come
under the aegis of one body, whether
it is the UGC or, if you like to keep
apart the function of distributing
grants, you may decide to have an-
other similar body. A similar conclu-
sion was arrived at by the Robin's
Committee which went into the ques-
tion in the U.R recently and which
emphasised the need to prevent frag-
mentation of responsibility for higher
education, whether professional or
otherwise,

As the Education Minister said yes-
terday, the main problem before
higher education today is the problem
of numbers. I will not go into the
statistics which he already gquoted yes-
terday. But I will quote a relevant
passage from the report itself. This
is what the report says:

“The rapid expansion of higher
education that hag already taken
place has created a heavy strain
on the staff and material resources
of the universities, If increasing
number of students continue to be
admitted in our universities with-
out corresponding expansion of
facilities, there is grave risk of aca-
demic standards being impaired
further. Also, in view of the in-
creasing cost of university educa-
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tion, it is necessary from a purely
economic point of view to see that
only such students are admitted to
our universities as are most likely
to benefit from university educa-
tion.”

In order to bring this about, the pyra-
midal structure of education must be
so designed that only the few most-
gifted make the best use of university
education to0 reach the apex. The
others, constituting the large majority,
must be syphoned off at various levels
into channels of specialised functional
education, keeping in mind their apti-
tudes and the pattern of demand for
trained manpower in the country. Un-
less there is perspective structural
planning along these lines, particularly
in view of the universalisation of pri-
mary education, the edifice of higher
education will begin to totter under
the sheer weight of numbers.

Ag it is, even today, the strain on
the edifice is obvious from the appall-
ing percentage of failures, to which
also the Education Minister made a
reference in his opening remarks, Let
me give you figures for 1960. The
proportion of failures was as high as
57 per cent in B.A, 49 per cent in
B.Sc. and 46.8 per cent in MB.B.S.
Thig is an enormous national waste
both in terms of lost man-hourg and
unproductive employment of resources,
more sop because the percentage of fai-
lures is more or less of the same order
at lower levels. It is extremely im-
portant and urgent to reduce this waste

bringing about improvements Tn
methods of teaching and examination
and I am glad that the Education Min-
ister referred to this aspect yesterday.
I wish he would indicate more clearly
what the Government's decision is
going to be on the committee’s recom-
mendationg which he referred to
yesterday.

One major difficulty is that 85 per
cent of the students enrolled in col-
leges and universities are really study-
ing in the affiliated colleges, which
cannot afford to give the same facili-
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ties to either their students or teach-
ers, which are available in universi-
ties, due to the beneficence of the
UGC. 1 quite understand that all the
affiliated colleges cannot suddenly be
raised to the level of universities, be-
cause the UGC’s limited resources do
not permit that. I would submit that
those few colleges which have been
maintaining very good standards for
some years now should not be allow-
ed to be classified with the worse col-
leges. We must make a beginning by
raising at least the best affiliated col-
leges to the same level as universities
in the matter of facilities, grants, etc.
The idea is to reward quality and
help to improve the general tone of
higher education. Howewver, I am sorry
I have to quote an incident where just
the reverse hag occurred, where qua-
lity has been punished. I refer to the
Government degree colleges in U.P. at
Nainital and Gyanpur. Thanks to the
foresight of Government, the pay-
scales fixed in these colleges were
somewhat higher than those normally
prevailing in the other degree colleges,
with the result that within a few years,
these colleges established a very high
reputation of wvery good standards.
Suddenly the UP Government decided
one day to bring them at par with
the other degree colleges in the State
affiliated to Agra University. The re-
sult was the pay-scales of teachers
working in these two institutions were
revised downwards, a step unheard of
in the history of education. This re-
trograde step naturally resulted in a
flight of talent and we saw the sorry
and strange spectacle of Institutions
which had built themselves up, which
had built up a reputation for them-
selves being forced to lower their
standards owing to governmental ac-
tion. I do want to draw the pointed
attention of the Education Minister to
the sorry plight of these institutions
and to reguest him to come to their
rescue.

Then, 1 want to place before the
Education Minister and the House the
peculiar difficulties experienced by
institutions of education, particularly
higher education in hill areas. T will
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give you the instance of U.P. hills with
which I am more familiar, The diffi-
culty is that colleges in the hills can-
not hold classes for more than 5%
months as against their counterparts
in the plains which function for eight
months. This is because they have to
close down in the winter months on
account of cold weather. Sir, apart
from the fact that this deprives the
students from two-and-a-half months"
coaching, a relevant fact is that it dep-
riveg them of the important coaching
just before the examination which
takes place after winter. Therefore, 1
feel that there is a lot to be said, and
there is a strong case for having uni-
versities in the hill areas which would
have jurisdiction over their degree
colleges located in the hills. In parti-
cular, I feel that in my area, in Naini
Tal and the U.P. hill areas, there is a
great need for it. There is education
in those areas. There are a lot of
degree colleges. But all of them have
to conform to the time-table of the
Agra University which does not suit
them at all. I would strongly plead
with the Education Minister to exa-
mine the possibility of persuading the
U.P. Government to locate such a uni-
versity in Naini Tal. I say Naini Tal
not because it is my constituency but
because the degree college that was

. started there was gtarted with the ex-

press intention of developing it later
into an examining university, and be-
cause the schools and colleges there
suffer from the same disability in the
matter of time-table, this university
could be ultimately made into an
examining centre even at the levels of
schools and college examinations, If
the State Government cannot afford to
sta-t this univérsity, I would plead
with the Education Minister to consid-
er the possibility, in view of the long-
term need of developing the border
area, of having a central umniversity
there along the pattern of the one they
are contemplating in Assam,

In the end, I would just say that the
quality of education is directly relat-

ed to the position accorded fo teach-
ers in society. It is not a matter of
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chance that in USSR where education
is extremely well organised, teaching
is one of the best paid professions. But
it is not a matter of money alone. In
the United Kingdom and Germany
where teaching is not as well paid as
in the USSR the teachers enjoy a very
high social standing. Therefore, apart
from raising their salaries which we
are attempting, I think we should try
to restore to the teachers a position of
respect, honour and dignity in society.
Only then will the edifice of education
rest on sound foundations,

Shri U. M, Trivedi (Mandsaur):
Mr. Speaker, Sir, the most important
feature to which I wish to draw the
attention of the University Grants
Commission is the reversal of the
policy laid down in the 1961-62 report
about the medium of instruction.

13.34 hrs

[Mr. DEPUTY-SPEAKER in the Chair]
On page 23 of this report it is said:

“Qur views regarding the prob-
lem of medium of instruction have
been stated in our previous re-
ports. In our opinion the transi-
tion from English to an Indian lan-
guage should be brought about in
as ghort a period as possible con-
sistently with the maintenance of
proper standards. It is proposed
to discuss this question at the
Conference of Vice-Chancellors
which the Commission and the
Ministry of Education are jointly
convening in October, 1962"

I would like to put a pertinent ques-
tion to the hon. Minister.

Dr. M, 8. Aney (Nagpur): He is not
here

Shri U M, Trivedi: His deputy is
here.

Dr. M S, Aney: He is as good as
we are.
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Shri U M. Trivedi: I would like to
know whether this policy has been
reversed, whether merely brakes have
been applied fo the policy or the policy
has been put into the reverse gear. It
appears from today's discussion that
the Government hag certainly revers-
ed the policy and the idea of having
a common medium of instruction or at
least the idea of having the medium of
instruction in a regional language has
been put back.

The reason is very simple, Although
all the persons who get themselves
educated or receive this university
education and all that, although we
talk in a very glib language that edu-
cation is for the sake of education,
most of them do so for seeking em-
ployment and for securing employment
for themselves. And, in the matier of
securing employment, a boy who re-
ceives education through the medium
of English has got hundred per cent
chances of securing a job compared to
a boy who receives his education
through a different medium of instruc-
tion or with an Indian language as the
medium of instruction. Has the Uni-
versity Grants Commission or the Min-
istry of Education impressed upon the
UPSC or the State Public Service Com-
missiong that an Indian boy whether
he secures his degree with Hindi or
any other language as the medium of
instruction is equally good if he pos-
sesses the same knowledge ag the boy
who receives his education with Eng-
lish as the medium of instruction? I
asked a member of the Public Service
Commission—he is retired now—whe-
the he could remember any occasion
when a boy wearing a dhoti on was
recruited by him, I again asked him
whether he could remember any occa-
sion when questions were put to a
candidate in Hindi and answers were
received in Hindi. He answered both
in the negative. It ig this thing which
makes the reversal of the policy visi-
ble, and to the Ministry it appears to
be practical.

Sir, the hon. Minister, Shri Chagla
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speeches. He is also probably bear-
ing the brunt of some abuses being
showered upon him for willingly or
unwillingly advocating the cause of
English at the cost of Hindi.

Dr, M. 8, Aney: Link language,

Shri U, M. Trivedi: Sir, after all,
when we framed our Constitution we
were conscious of the fact that we had
so many regional languages. Notwith-
standing that we came to the conclu-
sion that Hindi shall be our national
language. We also fixed a date. That
date is fast approaching. We cannot
switch over overnight into that langu-
age. But that date is coming. 25th
January 1965 ig fast approaching. If
we are all true to the Constitution and
the vow that we took that we will
stand by the Constitution and uphold
the Constitution under any circum-
stances, those of us who came here in
1952, if we are to stand honestly by
the oath that we took then, there is
no reason why we should continue to
speak in English after that.

Are you preparing the coming gene-
ration for that? Has the Education
Minister or hig Ministry done any-
thing whatsoever to reach the goal
which we had as our aim. These are
all empty platitudes in these reports.
We have not reached the goal that
education is for the sake of education.
We are still where we were, when
Lord Macaulay laid down that we are
preparing clerks. We are making men
no more than clerks. Everybody
wants a job, to have a job one must
have some education and so some edu-
cation ig given.

Shri Hem Barua tried to make out
a point about the rights of badmash
or riff-raff to get education. Who is
going to determine whether one is a
badmash or riff-raff or not? One boy
may be more enthusiastic, more play-
ful, more humorous than others in his
class or he may appear to be mischiev-
ous, Who is to decide what sort of
boy is he? As long as that oy studies,
offers himself for examinations and
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passes the examinations, what right
have we to debar him from studies?
Under the guise of discipline, dishonest
principals and professors of colleges
have taken vengeance upon boys who
refuse to do their bidding and destroy-
ed their careers, and it is with great
difficulty that High Courts have rush-
ed to the rescue of such boys to res-
tore the position which they have lost.
Under those circumstances, it is too
much to ask for a control on the boys
whom we should allow to study and
whom we should not allow to study.

For the last so many years we have
been spending money like anything on
education. In this report some very
wise words have been said about emo-
tional integration. The report gsays:

‘“....that there should be no res-
triction on the migration of
students within the territory and
that no preference ghould be
shown to students from any parti-
cular area for admission to a uni-
versity.”

Has it been possible? Has the Univer-
sity Grants Commission kept an eye on
it? Very recently I had occasion to
find that one university had refused
to recognise the graduate of another
university. The Gujarat University
still thinks that it is a superior type of
university which refuses to recognise
the graduates of the Rajasthan univer-
sity. Why is it so? How long will this
differentiation go on? In my own case,
when I passed from the Allahabad
University, I wag refused admission to
the Bombay University.

Shri Tyagi: What is the reason?

Shri U, M. Trivedi: Unfortunate-
Iy you people sitting at the top pro-
bably do not realise the difficulties of
poorer men like me who sit at the bot-
tom. Therefore, I would like you
all to put your hand agnd apply your
head to this problem. This is going
on.

Shri Tyagi: Let us understand the
problem. Could you explain why
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they refuse to recognise graduates of
other universities?

Shri U, M. Trivedi: If you do not
recognise my graduate, I will not re-
cognise ydgur graduate. The High
Courts also do that by saying that the
lawyers have not put in the prescribed
apprenticeship or some other thing.
Why should there be discrimination
between the graduates of one univer-
sity and another university. This
never happened before. It is happen-
ing again now,

The political atmosphere also holds
its sway on the colleges. Principals
get themselves endeared to the Minis-
ters concerned. If the principals are
the dear ones of the Education Minis-
ter of the State, they may do whatever
they like; nothing is going to happen
to them. I know of a case where a
very very learned man with a doctor-
ate in chemistry, the principal of a
college in my native place, stood
against the wisheg of a Minister,—not
the Education Minister of that State
but a Minister—who wanted to shift
the college to the dungeon of a circuit
house. What wag the result? The
poor man was shunted out, degraded
and his promotions held up, resulting
in the students losing the advantage of
his teaching capacity. Another gentle-
man was brought in his place who sim=
ply says ‘Aye’, or ‘yes' to everything
that is said by the Minister concerned.
And where was the college shifted?
The chemistry and physics class of the
college were shifted to the latrine of
the circuit house, because the latrine
of the circuit house, built by a Maha-
raja, contained beautiful tiles. That
was its only qualification. Our present
boys are not lucky enough even to see
the theatres in which we were study-
ing chemistry and physics fifty years
ago. Now we are spending crores and
crores of rupees on education and yet
equipments are not available, When
the equipments are not available how
can we expect a higher standard of
education?
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In addition to that, the political at-
mosphere ig there. Whenever there
are annual days or social gatherings to
celebrate some function only persons
with a particular political affiliation
are invited. However highly educated
a person may be, whatever may be his
political standing or status, he will not
be invited even if he happens to be-
long to that very area or town. He is
not given even an ordinary invitation
to attend the function, much less to
preside over the function. Why? Be-
cause political pulls are there. Are
these colleges meant to be used as
arenas for political upliftment by per-
song who want to have political gain,
who want to do political propaganda
during the election period through
these boys? If it is a fact that they
are so utilized, let the University
Grants Commission investigate the
matter and put an end to this sort of
nefarious activity on the part of prin-
cipals of colleges. Do they deserve to
be called ag principals of colleges or
professors or teachers? Such profes-
sors and teachers cannot expect to get
any regard from the public at large.

These are in themselves very small
affairs and you may not look into
them. But what is the cumulative
effect which they are producing in
this country. In one breath you say
that in education there should be no
communalism, parochial feeling or
political consideration and, at the
same time, you are indulging in it
Therefore, I am throwing the burden
on the University Grants Commission
to look into these things. The UGC
must give grants. I do not want to
stand in the way of UGC giving grants,
[t is necessary that grants must be
given. But in the sanctioning of
grants there should be no caste, paro-
chial, political or linguistic considera-
tions.

Then, so far as the supplying of
bookg is concerned for the purpose of
spreading wonderful education a con-
tribution of Rs, 15,000 is made to the
Vikram University. This University
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is in existence for the last six years
and the building has not been put up.
A non-recurring grant of Rs. 20 lakhs
has been made to construct this build-
ing. But, because poltical pulls are
there, because great contributions are
made. because there are some rich mil-
lionaires, another university is being
set up at Indore, and the Vikram uni-
versity is to be wiped out. What a
strange thing? Before one university
takes it roots and keepg its legs firm,
before the building is put up, it is
being put down or pulled down and
another is being created thirty miles
away. What was the necessity for
creating such a university?

Therefore, so far as the Reports of
the University Grants Commission for
the years 1961-62 and 1962-63 are
cencerned, all is not well although
they look so very bright and well-
documented.

One thing that cannot pass my
notice is—and I muast bring it to your
notice—you cannot wait for the eriti-
cism of this University Grants Com-
mission for two years in succession.
We have been waiting for discussing
this and, unfortunately, when it comes
before this House, the time is limited
to four or five hours, The whole pro-
blem of our country is before us to be
discussed and after two years when we
are discussing it, the limitation is put
upon us that we speak only for 10 or
15 minutes and offer criticism of this
Ministry which is spending crores and
crores of rupees and is causing appar-
ent waste where waste is possible.
When lakhs and lakhs of rupees are
being granted to other universities,
how is it that this University Grants
Commission cannot look far away from
Delhi? How ig it that it cannot look
to Vikram University or to Jabalpur
University?

Shri Ranga (Chittoor):
to have a second university

They want
in Delhi.

Shri U, M, Trivedi: They may have
it. I do not ubject to it. Let them
have four universities if they like; but
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let so many other song also be treated
alike. If a man wants to marry many
wives, let him do so; but let him be
honest and treat them all well and
alike. But there is no justification, as
Shri Hem Barua put it, “I love the
hon. Education Minister the most”. I
say, we love all the ministers best; all
are very good ministers. All are not
bad; all are very good persons and I
have my own regard for each one of
them. I cannot say that one is better
than the other or more good. Shri
Tyagi is also a good man and Shri
Bhakt Darshan ig also a good man. All
of them are my hon. friends and they
have been my hon. friends for the last
15 years. But what I do impress upon
them and upon the Education
Minister is that if you want
these things, national integration
and emotional integration, to be done
here, please do follow them and do not
allow this corruption, graft and nepot-
ism to enter into the educational sys-
tem of our country. This nepotism
will do great harm. This graft is grow-
ing. The children’s career is being
spoiled and you cannot complain if
your child for a particular reason is
being kept down. The moment I go
and complaint that injustice is being
done to my child, because he is the
child of the Leader of the Jan Sangh
Party, that very day my child will be
marked and will be put down over and
over again so that even his future
career for the public services is des-
troyed. -

Shri D. C. Sharma

(Gurdaspur):
No, no.

Shri U. M. Trivedi: Do not do this,
This is the worst thing that you are
doing. This is happening again and
again in each part of the country.

Shrimati Lakshmikanthamma: Can
the hon. Member give instances?

Shri U, M, Trivedi: Yes; I will. You
can come to me and I will give you
instances. My daughter is = coming
next week; meet her and she will tedl
you and give you all the instances.
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Sir, I am sorry that I have taken
more time than wag allotted to me,
but I want to say a few words about
the prescribing of textbooks. When
the collegeg and universities prescribe
these textbooks, let them not do so
simply because some of the professors
are to get more money out of their
own publications. Allow these good
text bookg of the pld to continue to be
used. There 15 nothing in the text
books of chemistry and physics which
is not available in the books of 1951
and which is available today. Unless
there is a myrked change, unless there
is a marked new theory that has deve-
loped, unless a new thing has come
into force, unless there has been recent
advance in chemistry, the old chemis-
try books must continue from father
% son and from uncle to nephew.
What is there to prevent the use of
these books? Every time the books
are changed and then they are not
available to the children even though
six months have passed since they had
gone to college. The books are out of
print and not available. What type of
graft and corruption is this? Have yvou
applied your mind to it? I say, do
apply your mind to it.

The first and foremost thing is that
it is high time thqt you decided upon
the policy of the medium of instrue-
fion in a proper manner and closed
the chapter once for all for this clam-
ouring that is going on in the country.

Shri D. C, Sharma: Mr. Deputy-
Speaker, Sir, as I look at the educa-
tional landscape of my country, so far
as higher, degree and post-degree, edu-
cation is concerned I have a feeling of
bewilderment. I feel that the univer-
sities of this country can be divided
into three classes. There are the afflu-
ent universities which are called the
Central universities; there are the
needy universities, which are the resi-
dential universities and then there are
the indigent universities which are the
affiliating universities. Lord Bacons-
fleld said that England could not pros-
per if there were two nations there,
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one rich and the other poor. I say,

Sir, the cause of higher education in
this country cannot prosper if there
are three nations amongst the univer-
sities in thig country. Unless that is
done away with, I think, the Univer~
sity Grants Commission is not fulfill-
ing its functions. I would, therefore,
say to the hon. Minister of Education
who, I know, has a receptive mind,
who is a progressive person, that he
should scrap the old Act of the Uni-
versity Grants Commission......

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): Scrap or amend?

Shri D, C. Sharma:......and bring
in a new Bill which gives equal treat-
ment to the Central universities, to
the residential universities and to the
affiliating universities.

Shri Ranga: Is it not a fact that it
is only the UGC has come in that the
arbitrary manner in which the Union
Government is distributing funds has
come to be stopped?

Shri D, C, Sharma: I am glad Shri
Ranga is speaking sense once in his
life. I am glad that he is supporting
the Government once is his life,

Shri Nambiar (Tiruchirapalli): Sir,
he says, “once in his life”. Is it pro-

per? That means that all the time he
was speaking senselessly.

Shri Ranga: That is all right. Let
him have the pleasure.

Shri Nambiar: A professor like Shri

Shri_ Tyagi: It is a humorous re-
mark; it cannot be objected to.

Shri Nambiar: Both are professors.

Mr. Depuiy-Speaker:
draw any inferences.

He need not

Shri D, C. Sharma: Sir, I was sub-
mitting very respectfully that the old
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Act has got to go and egalitarian treat-
ment, equal treatment, has to be pro-
vided to all these three types of uni-
versities in this country. We cannot
have a favoured-nation treatment re-
served for the Central universities.
They take away most of the money.
We cannot have residential universi-
ties being treated as poor relations
and we cannot have the affiliating uni-
versities like the Agra and the Pun-
jab Universities, and others, treated as
orphans of the stock. 1 think, the
sooner this thing is done away with,
the better it will be; otherwise, what-
ever reports the University Grants
Commission may produce, however
eloquently—and I know, our Educa-
tion Minister is capable of high flights
of eloguence—the Education Minister
may put forward the case, the educa-
tional landscape of my country will
grow bleaker and bleaker in days to
come and there will be very little of
improvement,

1 say that from one point of view.
The hon. Minister of Education in his
Convocation Address to the Delhi Uni-
versity said that the establishment of
universities had berome a status sym-
bol and that every State wanted to
have universities. If a neighbour
State had three, the other State said,
“Why can I pot have three at least, if
not four?” If the multiplication of
universities is to proceed so fast and
nobody can check it from being so,
because after all the establishment of
a university is the States’ concern, I
#hink, the sooner you do away with
shis artificial, self-imposed, arbitrary
distinction, the better it will be. I ask
you one question.

14 hrs, o

The Minister of Education (Shri
M. C, Chagla: It is not self-imposed

Shri D. C. Sharma: 1 ask you one
question and it is this. What is the
salary of a teacher of the Delhi Uni-
versity? I do not grudge them the
salary; I want them to get more,
What is the salary of a teacher in a
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residential University? It may be per-
haps at par in some cases. But what
i the salary of these teachers in the
affiliated colleges all over the country?
If you compare their salaries with the
salaries of the teachers in Delhi and
other places, you will find that there
is a world of difference between the
two salaries. I know the University
Grants Commission doled out some
money to some States, perhaps to all
the States in India, go that fhe salar-
ies of the teachers should be upgraded.
But the University Grants Commission
has got the habit of taking the horse
to the water, making it drink one or
two cupfuls and then taking back the
water from the horse. How did it
happen? They gave some salaries for
five years and said, “We cannot do any
more.” All the teachers of the affiliat-
ed colleges are suffering. Their salar-
ies have been cut down. I know some
of the teachers of my State met the
Education Minister and told him that
with the result of the withdrawal of
the grant of the University Grant Com-
mission, their salaries had been down=-
graded. I think this is the worst kind
of injustice that can be practised upon
any teacher.

The other day, I read the statement
made by the Director of the Council
of Scientific and Industrial Research
saying that he had given four grades
for the scientists and I felt happy to
ser those grades. But I ask you this.
What is good for residential Univer-
sities, what is good for Central Univer-
sities, should also be good for the affi-
liated Universities. Therefore, my
point ig this that in the matter of allot-
ment of funds, the University Gran's
Commission should look not to the
status of the Universities, one situated
in Delhi, another situated in Aligarh
and the third one situated in Banaras
and so on. The distribution of funds
of lhe University Grants Commission
should be made in proportion to the
numbers which the Universities serve,
in proportion to the area which they
cover and in proportion to the number
of teachers that they have. I feel that
the University Grants Commission,
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established in a democratic country
and founded with the best democratic
ideals, should not perpetrain undemo-
cratic procedures. As the Constitution
says, everybody is equal in the eyes of
law, so 1 say, every teaching institu-
tion—my friend was pleading about
his province—whether it is on ‘the
plains or on the hills or anywhere else,

should be given an equal treatment.
That is my first point.

My second point is this. I am glad
the hon. Minjster paid a very deserved
tritute to the Chairman of this Com-
mission. I endorse the tribute that he
pald to him. He is a very eminent
sclentist; he is a very reputed profes-
sor and, I think, all the fine wotrds he
said about him are deserved by him.
But I ask you one question and it s
this. Here is the Education Commis-
sion which I welcome and that Com-
mission, I think, has half a dozen per-
manent members, if not more—if I am
wrong, I may be corrected—who are
going to get regular salary every
month. They are given free quarters.
They are being treated as Ministers
ang I am glad that the Education Min-
1_sr.er has given these people the status
which they deserve. This Commission
consists of permanent members. I do
not see where the justice lies that the
Chairmap should be a part-time man.
The Chairman is a part-timer of the
Untversity Grants Commission because
he is also the Chairman of the Educa-
tion Commission. He is a part-timer
here and a part-timer there. He may
be a part-timer in the Defence Science
Organisation: he may be a part-timer
in the Delhi University. 1 ask you:
How can a person who is a part-timer
in two places or four places become a
full-timer anywhere? If you want to
take the University Grants Commission
ser-ously, if you want to take the
Education Commission seriously, you
must entrust it to a person who can
devote his entire time to it, his un-
divided attention to it, his whole time
to it. I do not think we can Tun a
Commission with the help of a part-
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timer, I think that will be doing in-
justice not only to the Commission
but also to that great gentleman who
is in-charge of the destinies of this
country. I know much more about the
University Grants Commission than
perhaps many members of this House.

But I do not want to say anything
more.
Shri Nambiar: If you know more,

you must tell more,

Shri D, C, Sharma: Now, my third
point is this. The Education Minister
was very wise when he said that we
are trying to reduce the rigour of exa-
minations by having examinations only
on instalment basis and not one exa-
mination at the end of three years or
twe years, something like that. 1
welcome his statement. I ask here one
question: What iz happening in Delhi

University? What is happening in
other Universities? Here, in Delhi
University, they thought that they

would divide the M.A. annual exami-
nation in two parts, the Previous and
the Final. Now, they say, “No. We
will have an examination at the end
of two years.” A wholesome practice
which came into being as a result of
the deliberations of the University
Grants Commission is going to be put
in cold storage and unfortunately—I
also have been working in Thiversities
—1t is contagious and the disease is
going to spread in my University.
There also they say, “We should not
split it up into two examinations but
we should have one examination.”
Therefore, it is no use giving us pro-
visions which are wvery good, very
wholesome; it is no use telling us what
should be done. What we want is, we
should be told what hag been done.

My fourth point is this,

An Hon, Member: Which will be the
last point? )

Shri D. C, Sharma: I think you will
be the last, very soon. :
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1 was submitting very respectfully,
thet the Education Minister said yes-
terday, and I felt happy, that 100 na-
tional scolarships are being created for
meritorious, but needy, students. I
welcome this move. I think if there
had been such a thing when I was a
student or w.en some of us were
students, when Shri Mahavir Tyagi or
Shri Nambiar was a student, in that
case those two persons would have
been able to pass the B.A. degree exa-
mination. But in a country which con-
sists of about 47 crores of persons, do
you want to have only 100 scholar-
ships? 1 think this is just cheating
the students; it is not doing justice to
the student community. I think, and
I firmly believe, that the number of
scholarships should ge up very con-
siderably, because I feel that with a
hundred scholarships you cannot make
ths frustrated young men of today
think of the future with equanimity or
feel that glow of freedom or feel the
benefits arising from the University
Grants Commission. A large percent-
age of the money which is given to
the University Grants Commission
should be set apart for students, be-
cause what is the good of spending it
on buildings and all that kind of thing
if the students starve and do not get
anything? I hope I have placed some
of these points as clearly as possible.

Shri M, Malaichami (Periyakulam):
Sir, though there has been an increase
in the enrolment of students in the
colleges, the standard of education has
fallen. For want of facilities for voca-
tional education, the students rush to
the colleges, resulting in overcrowd-
ing and fall in the standard of educa-
tion. To accommodate the students,
new colleges without proper equip-
ment, library and laboratory facilities
are also allowed to be started wherein
the possibilities for maintaining the
standards of education are very poor.
Aided colleges, more often than not,
are permeated with communalism,
politics and other factors not conduc-
ive to the type of education which we
want for our rising generation. Nume-
rous instances were cited wherein even
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in admission this attitude was being
exhibited by those authorities who are
responsible for the running of the col-
leges. The University Grants Com-
mission must exercise effective super-
vision tp curb such tendencies in the
colleges.

Further, we find an atmosphere of
purposelessness and indiscipline
among the students of universities.
Actually, thig frustration and indiscip-
line are caused in the students by the
absence of proper facilities to make
use of their leisure hours and vacation
in a constructive manner, Yesterday
one hon. Member suggested that vaca-
tions should be generally allowed
when the students may get an oppor-
tunity to spend their time in the
country in a constructive manner. So,
in our country where agriculture is
the predominant occupation it would
be better in the interests of the stud-
ents from the rural areas if vacations
in the educational institutions are al-
lowed during the seasons when culti-
vation will be going on in the country,
so that the studemnts may help their
parents and at the same time they may
also get an opportunity to construc-
tively apply their mind, what all they
studied in the colleges, in a practical
manner. This would help them to
develop a practical attitude to all the
knowledge they gained in the educa-
tional institutions.

I would also suggest that opportuni-
ties must be given to students to have
study tours enabling them to go round
the country and see for themselves
the practical side of life, so that they
may get an opportunity to make use
of their education in a constructive
manner. -

There is” already overcrowding in
colleges, and to avoid it it would be
better if correspondence courses or
evening classes could be started. These
courses will help those who are en-
gaged in other work but are keen to
continue their education.
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Students must be diverted to certifi-
cate and diploma courses of study of a
variety of types in relation to the
trainedq manpower needs of our eco-
ncmy.

There must be a technical school in
every taluk throughout the country,so
that training in suitable crafts and
other technical education could be
given to the students and they could
make use of the training in the crafts
and the technical study without rush-
ing into academic courses resulting in
uremployment and purposelessness in
the system of education which they get
from the colleges. I am sure our coun-
try ig safe in the hands of our hon.
Education Minister and that he will
give a proper direction to improving
the standards of education in the coun-
try by giving a technical bias to the
education from the secondary level
even.

Even though increase in the enrol-
ment warrants the establishment of
new universities, universities must be
set up only in terms of the availability
of competent and devoted teachers and
adeguate financial resources. Recrult-
ment and retention of efficient teachers
in universities would be possible only
if they are adequately paid. Oppor-
tunity given by the University Grants
Commission for upgrading the salaries
of teachers in affiliated colleges by
agreeing to share 50 per cent of the
additional expenditure in the case of
men's colleges and 75 per cent in the
case of women's colleges for a perloa
of five years from the date of imple-
mentotion of the scheme has not been
avaiied of by many colleges for want
of their share of the finance. The col-
leges should take up the question of
continuing the revised scales on a
permanent basis with their respective
State Governments. Some State Gov-
ernments have accepted the proposal.
It would be better if the Centre tries
to mcke the other States also accept
the proposal for raising the scales of
salaries of teachers in the interests of
efficiency of teaching in the universi-
ties.
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The system of co-operative teaching
to improve the standard of education,
particularly at the post-graduate level,
by making the maximum use of the
library and laboratory facilities avail-
able and to improve instruction by en-
listing the services of talented teach-
ers in various institutions, should also
be adopted.

Amounts allotted to the universities
for Agriculture and Veterinary Scien-
ces are meagre up to the Third Five
Yeor Plan. This must be increased,
keeping in view the development of
agriculture along scientific lines.
Every State must have universities
where agriculture is the central and
primary subject of study and re-
search.

Regarding the system of examina-
tion which is being adopted in our
educational institutions, I can say
something regarding what has been
done in the Madras State which has
taken a lead in the matter. There, ag
an experimental measure, they have
introduced the system of evaluation
of the performance of the students
in the classes in addition to ascertain-
ing their performance in the examina-
tions. They have taken up a parti-
cular district where they propose to
evaluate the performance of the stu-
dents in the elementary, higher ele-
mentary and secondary schools in
this manner, taking into account their
daily performance in the classes, In
other words, without laying emp-
hasis on the terminal examinations,
they are going to evaluate the per-
formance of the students every day
in the light of his efficiency in the
classes, his attendance, his sports
activities, the practical side of work
and so on. I would suggest that in
the same manner, the examination
system as such in all the States may
be revised so that a particular stu-
dent need not be at a disadvantage-
ous position simply because he fails
to secure certain marks at a parti-
cular examination.
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University education ghould help
in the emotional integration of the
country, and this could be made
possible by enabling interchange of
students and teachers in different
universities. This would be possible
only if there is a common medium
of instruction. The three-language-
formula is the best contrivance for
bringing about the interchange of
students in the various universities
and thereby achieving the emotional
integration of the country. But we
are pained to see that certain uni-
versities have not taken wup this
question seriously. And even though
they talk of a national languige
they are less inclined to take up this
three-language-formula, which posi-
tion, I really submit, is very deplor-
able. The Education Ministry should
do well, and we are sure that our
hon. Minister of Education will lead
the country and will have a firm
hold in this direction, and see that
the three-language-formula is effec-
tively implemented and Hindi is
made the national language of the
country. As the Hindi language has
been advocated by our national
leaders only to bring about national
unity, this aspect of national unity
should not be forgotten at any level,
and Hindi which was once thought
of as the unifying factor should not
be left alone to be a disintegrating
element. As the unity of  India is
the first and foremost concern, all
the States must make sincere efforts
for the implementation of the three-
language-formula.

Shri Nambiar: After hearing the
speech of the hon. Minister of Edu-
cation, I was much encouraged that
something good was going to hap-
pen in this country with regard to
education. Let us all wish well for
him who is attempting very well for
the improvement of the educational
system. .

But I may be excused if I say that
even after Independence, we have
not yet given up the tradition of the
British days with regard to our edu-
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cational system. In those days I
remember that the Lok Manya Bal
Gangadhar Tilak said that these
schools and colleges were more or
less like factories intended to pro-
duce clerks. I would like to know
in what respect we have today
changed our educational pattern and
the methodology of education to see
that this process of manufacture of
clerks is eliminated. I find that the
same old system continues in one
way or the other. Formerly, it
was the middle class and the upper
middle class people who could
manage to send their children for
higher education. Today also the
position is almost the same because
the poorer sections find it difficult to
send their children for higher edu-
cation because of the cost of educa-
tion. Even in elementary schools
we find that the boys have to pur-
chase books worth Rs. 25 to 30
when the school season starts. The
cost of the text-books has gone up so
much, and the tuition fees, if not in
the elementary stages, at least in the
higher stages, are also exorbitantly
high. Therefore, the common man
finds it difficult to send his children
to school. Especially in the rural
areas the peasants find it difficult
to send their children to school. This
matter has to be looked into, and
cheaper books should be supplied,
and the educational system should be
made still cheaper as a whole so that
more children can study in the
schools,

With regard to the methods of
tuition, the hon. Minister has already
agreed that there is something wrong
with regard to the whole system of
teaching, because the teachers are
not well paid and so on. But apart
from that I would like to point out
that the method of teaching is still
the same old mechanical type that
we had before, and it does not help
to bring out the educational talent
of the student or his technological
skill or other aspects. Of course,
text-books are prescribed for them,
but they have nothing in common
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with the reality of life. A graduate
after taking his B.A. degree or some
others degree finds that what he
studied in the school and college are
not necessary for him in his life
afterwards, and, therefore, he takes
the degree as something like a gate-
pass for securing employment. There-
fore, what happens is that the num-
ber of unemployed youths is going
up. The latest figure that I have got
from the Directorate-General of
Employment and Training in the
Ministry of Labour and Employment
is something very appalling. The
figur as in August, 1964 is 8,01,094,
and this represenis the number of
persons who have got education up
to matriculation and above, who are
unemployed.

Much is said about student indiscip-
line. If I were a student studying
in a university, in the P.U.C. course
or in the B.A. course, and I read
this figure in the newspapers indicat-
ing thereby that so many lakhs of
persons are waiting for employment,
I shall feel frustrated, because 1
would begin to think ‘What is the
future that is in store for me after
getting the degree?’, and I shall feel
only that something bad is in store
for me.

Dr. P. S, Deshmukh (Amravati):
You can create some trouble.

Shri Nambiar: If a feeling of frus-
tration develops in a person in those
younger days, then he goes astray as
a result of that. Therefore, there must
be some purpose for which one should
be equipped, arnd that purpose must
give him an opportunity to grow up
in society after the course is over. Of
course, the Education Minister may say
that it is none of his business to see
that all these youths are employed,
because the employing Ministries are
different. But the position regarding
unemployment has become worse now.
In 1957, the number of unemployed
was 3,07,558, but within seven years,
it has gone up to about 8 'akhs, which
is roughly thrice what it was in 1957,

DECEMBER 10, 1964

Annual Reports of 434Z
University Grants
Commission

This is a very serious point. I do not
suggest that because of this growing
unemployment, students should not be
allowed to study. That is not my ob-
ject at all. My point is that educa-
tion must be encouraged along pro-
per lines so that even if a boy does
not get employed after graduation, he
may feel that he has a useful purpose
to fulfil in society. Education must
put him in such a position where he
will have something to achieve. But,
the present system of education only
serves to multiply unemployment, and
as Lok Manya Bal Gangadhara Tilak
has said, it enables only factory pro-
duction of educated persons. This is
a point which the hon. Minister with
the help of the Cabinet must consider,
and I hope that he will see what steps
should be taken in this regard.

Coming to the question of student
unrest, I have to submit that student
unrest is not due to politicians. Politi-
cians are not the real agency for in-
ducing the studentg to create trouble.
After all, politicians do not want the
students to go out into the streets and
create troubles. If politicians want to
create trouble, they have got other
sources, and they need not make the
students indulge in these things.
Therefore, let us not shift the blame
to the politicians. As the hon. Minis-
ter has said, student unrest is due to
some other reasons. Let us pin-point
our attention on those reasons; let us
not divert the blame to the politicians,
miss the bug and apply the wrong
remedy thereby creating more scope
for unrest. That should be avoided.

‘With regard to the psychological and
other aspects of teaching, the hon.
Minister said yesterday that he want-
ed to bring about a lot of changes in
hostel life etc. These are all welcome
features and we expect that all neces-
sary things will be done.

Now I come to the question of cor-
ruption creeping into the educational
system—to a large extent. Take the
leakage of question papers. What has



4343 Motion re:

happened in Bihar? I have seen this
morning that a memorandum was sub-
mitted, a copy of it having been sent
to the Government of Bihar, with re-
gard to leakage of gquestions and so
many other connected matters in
Bihar. The matter is now before the
Bihar Government.

There are various issues. With re-
gard to admission of students into the
PUC and higher courses, my hon.
friends from Madras will bear me out
when I say that the boys pay upto Rs.
300-400 for admission. Will it be
believed? But it is a fact I had
tabled a question on this, which was
of course rejected for reasons known

Shri Sham Lal Saraf (Jammu and
Kashmir): Who accepted the money?

Shri Nambiar: The authorities,

The open method of collection of
donation is there—that is apart from
this,

Shri Raghunath Singh (Varanasi):
That is more prevalent in Kerala.

Shri Nambiar: In Madras State, I
am referring to my own town of Tiru=
chirapalli. I can even name the insti-
tution, but I do not want to now. But
I can give more information about it.
The number of students applying for
admission is 3,000 in a particular col-
lege; but the number of seats avail-
able is 260. Therefore, it was some-
thing like bidding. In many colleges,
this is the position. Members from
Madras will corroborate this. It is a
fact. I want to impress upon the hon.
Minister that this is happening be-
cause there is something seriously
wrong. Even if the number of seats
is increased, the problem cannot be
solved, because corruption is creeping
into the entire system. We thought
education was the last to be affected.
Now it has crept into education also;
slowly it may creep into judiciary also
—somewhere it hag crept into the judi-
ciary also. I can deal with this on a
later occasion.
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But I submit that this is a very seri-
ous state of affairs. The UGC gives
grants for construction of hostels and
big buildings. 50 per cent margin is
there which goeg into wrong pockets, I
know it. There are instances. This
is happening. I do not say that they
should stop these grants, but some sort
of check should be exercised to see
that the money is utilised for the pur-
pose for which it is given and proper-
ly.

Lastly I come to the question of the
medium of instruction. Many members
have said that the medium of instruc-
tion must be the regional language or
Hindi. Shri Anthony was of the view
that it must continue in English. I am
one who feels that by this changeover
and experimentation we should not
destroy the current generation of
students. I am also a father. T do not
want my son or daughter to be put in
a disadvantageous position by the
experimentation in this medium of in-
struction. It is true that there is a
rush to the English medium schools.
That is because a student who passes
the matriculation out of such a school
gets better facilities for promotion or
appointment in the IAS, military aca-
demies, UPSC appointments and so on.
Those, threfore, who can afford to
spend send their children to the Eng-
lish medium schools—even those wha
plead for Hindi or the regional lan-
guages being the medium of instrue-
tion. This iz happening.

This is also a kind of blackmarket-
ing. I can plead very well for the
regional languages. But I send my
son to the English medium school! We
do not want this kind of blackmarket-
ing in this field also. Politicians may
speak all sorts of things for political
purposes. But let them not cheat
children.

1 submit that the question of switch-
over to Hindi or the regional langu-
ages from English must be very care-
fully considered. It must not be under-
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taken unless and until adequate pre=-
parations are made for a smooth
changeover. We tried this in Madras
—switchover to Tamil as the medium.
Shri Bhaktavatsalam, the Education
Minister had to come before the State
Legislative Assembly and say ‘What
can I do? Unfortunately, students are
not coming forward to take Tamil
medium’. Students refuse to go be-
cause they have no future by taking
that. A student may pass his matri-
culation in Tamil, or pass his BA with
Tamil medium. When he goes to a
court, he finds that the language used
is English; so he cannot practise or

plead because he cannot understand

or use that language. Therefore, he
has no scope as a lawyer. The same
is the case if he goes for teaching. All
the text-books, technical phrases ete.
are in English. So he cannot be a
teacher. He cannot even become a
clerk in Delhi, because here it is all
either in English or in Hindi. Se all
avenues are closed to him. So by tak-
ing the regional language medium at
this stage, he will be burning his boats.
That is why students refuse the re-
gional medium. Parents cannot com-
pel their children to take to the re-
gional language medium.

So unless and until the changeover
to the new system is effected in a
phased, gradual manner, after prepa-
ration of the necessary text books and
other things, this experiment should
not be done. If thig is done in haste,
it will only create more student indis-
cipline in the country. Parents also
will support the students. If I know
that by sending my boy into a school
where the medium of instruction is
the regional language or Hindi, his
future will be adversely affected, 1
will not do so. In this age of techno-
logy and engineering, when the entire
textbooks and training is in English,
we should not go in for this experi-
mentation without proper preparation.
1 do not want to adopt a parfisan or
Chauvinistic attitude in this matter, 1
do not want to profess something
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which cannot be put into practice, Let
us not experiment with children,

So let me tell the hon. Minister. If
somebody does not like hig attitude of
retaining English for some more time,
let him face the issue squarely and not
kewtow to the demands of those who
wish to switch-over to Hindi or the
regional language at the cost of the
future of the student generation.

I have my respect for my own lan-
guage, Tamil, and Hindi. But unfor-
tunately, we have the tradition of the
history of 150 years. We had no op-
portunity to develop our own langu-
ages to the extent that they can be
utilised at the higher stages of edu-
cation. This is not my fault or the
fault of the hon. Minister. It is the
fault of our tradition, of our fore-
fathers, because they should have
fought for our freedom much earlier
and got rid of the British much earlier.
We fought the British and got rid of
them only in this generation. We have
to accept facts as they exist today.

So let us not experiment with these
things now. The main gquestion be-
fore the country now is food, building
up a backward economy, improving
our standard of livinge. We must con-
centrate ourselves on those things
rather than dissipate our energies in
experimentation with regional langu-
ages involving our children. Let this
experimentation be done after careful
preparation In a phased, gradual and
slow manner so that 3 common lan-
guage is spread which can be under-
stood by all. Tt may take quarter of
a century. But that is not a long
period in the history of a country.

What I say should not be misunder-
stood to mean that I am for perpetuat-
ing the English language for ever.
That need not be. But the change-
over must be effected in a proper
phased manner. These things should
be very carefully done. Otherwise, in-
stead of emotional integration, it will
end in miserable disintegration. I

give this warning.
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Shri Raghunath Singh: Will those
who have not spoken for the last two
sessions have time or not?

Shri Basappa (Tiptur): I have not
spoken for the last two sessions,

Shri Raghunath Singh: For the last
two sessions we have not spoken. I
want to know whether or not a chance
would be given to us.

Mr, Deputy-Speaker: They will get
a chance. There is still time.
=t fadsatwatg (Ti=ar) ;99T
g WEIRY, ¥ AT 9T g fF w4
fagg & F31 f5at Fgmr &1 ot a1ew
fearamm § 7

Mr. Deputy-Speaker: You will
get your chance,
= g6R 9 T@AA . FEW X

a1 A ALY g WYL dE W@ Fer
FTIEE

Dr. Sarojini Mahishi (Dharwar
North): I very much appreciate the
recommendations of the Commission,
and the work done by the hon. Minis-
ter.

Enrolment in colleges affiliated to
universities has considerably increas-
ed, but hardly 2'5 per cent of the
population is able to get university
education facilities.

I find that a number of specific acti-
vities have been undertaken by the
Commission. Tagore Chairs have been
instituted, Gandhi Bhavans have been
constructed, seminars and summer
camps are held. I appreciate all this.

It has been mentioned in the report
of 1961-62 that in the matter of pro-
fessional colleges, for which there is
a great demand and greater number of
applications for admissions, there is
disparity in the different parts of the
country. On page 12 they mention
the number of professional colleges as
589, excluding the law colleges. 1 do
not think it was the intention of the
Minister to exclude them. Anyway,

AGRAHAYANA 19, 1886 (SAKA) Annual Reports of 4348

University Grants

Commission
these professional colleges are being
financed by different Ministries, but
because it may not be possible to bring
about co-ordination at the post-gradu-
ate and research level among all these
professional colleges, the Commission
now desires that it ghould also be
consulted Dbefore the Ministries give
financial assistance to these institu-
tions,

I would like to bring to the notice
of the hon. Minister the disparities
ang also the differences existing as far
as some of these professional colleges
are concerned, in standards of educa-
tion, in the salary of teachers etc.
The rural universities, which may not
come under the purview of the Com-
mission, which are aided by the Ford
Foundation, are giving diplomas in
agriculture, but they are not being re-
cognised. Then, educational institu-
tions are financed by one Ministry, and
are supervised by another Ministry,
with resulting confusion.

An integrated course has been intro-
duced in the engineering colleges, but
a highly qualified teacher working in
an engineering college is not getting
the same pay ag a person with similar
qualifications is getting elsewhere as
Technical Adviser. Therefore, unless
they are brought on a par, it will be
very difficult to get good teachers for
these professional institutions. I may
‘be excused if I say that a highly quali-
fied teacher will take to education as
a profession as a last resort, and not
as a first resort, only if no other avenue
is open to him. Even if he joins, he
will wait for a better opportunity to
go elsewhere. This should not be the
case, as the educational institutions
cater to the needs of the younger
generation, enable them to equip
themselves for life and for service to
the country.

The Commission has promised a
certain amount of grants to the univer-
sities provided they contribute match-
ing grants. Though many of the uni-
versities have adopted the scales for
teachers suggested by the Commission,



4349 Motion re:

[Dr. Sarojini Mahishi]

they are not able, especially the affi-
liated colleges, to make their matching
contribution. Ag a result, teachers in
some of these institutions are required
to sign for a particular amount, and
take a different, lesser, amount. I do
not know how the Minister is going
to remedy the situation.

The universities are run with a
laudable purpose. They affiliate col-
leges, and their number is going up
day by day, and they are no doubt
rendering a service tg the country.
But, I would like to ask if it is a com-
petition between Government angd pri-
vate colleges. The private institutions,
affiliated to the universities, in certain
cases [ find are run on commercial
lines. I am coming to the point which
wag discussed in the Central Advisory
Committee on Education, namely the
capitation fee charged by some institu-
tions. The result of it is that only the
rich students are able to reserve their
seats, ten years ahead, sometimes even
before the child is born, and the other
students not born with a silver spoon
in their mouths, though well qualified,
are not able to attend college. The
sooner this sort of situation is reme-
died the better it will be in the inter-
ests of the younger generation of the
country going in for professional edu-
cation.

The three year degree course has
been adopted by some of the States,
while other States are not willing to
or have not adopted it. There is the
14 years course right from the primary
educati:n stage to the completion of
the university course in certain States,
and a 15 year course in certain other
States. Again there is a proposal to
break up the PUC, and merge the for-
mer part of it into the higher second-
ary stage, and the latter part in the
university stage. Having adopted the
three year course, some of the private
colleges especially complain that they
would be losing in the PUC year, and
demand that they should be com-
pensated, but the Commission is not
able to help them in this matter.
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Anyway, the private institutions
which have adopted the three year
course are finding it difficult, and

they favour the proposal of merging
the former part of the PUC in higher
secondary and the latter part in the
university course, so that the college
can collect the fee amount, but the
higher secondary school can give
free education.

Diversification is quite essential be-
cause all students cannot go in for arts
or commerce, whether they have an
aptitude or not. The hon. Minister
was kind enough to remark that the
diversification stage must also be fixed,
and that the student community as a
whole and the parents should be assur-
ed of better chances to students tak-
ing up technical courses. Otherwise,
the usual routine course is to go in
for arts or commerce. There is also
a huge rush for science courses. I am
not referring at this stage to corrup-
tion 'mentioned by Shri Nambiar, but
some of the students manouvre to get
marks by.short cuts. They rush to the
medical or engineering college, but in
the first and second years they cannot
be promoted under any circumstances,
and the country, I think, does not re-
quire engineers, doctors and lawyers
who merely hold a degree and are not
able to discharge their duties. No
patient would like to die at the hands
of a doctor only because he holds the
degree, though he iz not able to diag-
nose or give proper medicine,

There should be uniformity in the
courses, and a student going from one
State to another should not suffer on
account of the 15 or 14 year course.
Within the same State, neither is there
uniformity in syllabus, nor proper pro-
vision for admission to the other uni-
versities in the State, and sometimes,
examinationg of some universities are
not recognised by other universities of
the same State. How are you going to
bring about national integration if a
student of a university is not admitted
to another university in the same
State, let alone universities in other
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‘States? Therefore, I would like the
Commigison to see that equivalent
examinations are recognised, and also
‘that proper attention is given to sylla-
bus being followed in certain parts.

With a little regret I wish to remark
that the State Education Boards, cons-
tituted long ago by the States, have
never cared to remove the western
bias in our education. The logic our
student studies is the old western logic,
as if there is no tarka sastra in our
country. We have inherited a great
scholastic heritage in our country but
we are not able to study that history,
philosophy and that logic which was
rich in our country. The UGC should
‘take this into consideration.

Student indiscipline is highly talk-
ed of, In Orissa we have seen how
‘students played their part. I am not
sure whether it was due to the students
voluntary action in the matter or
there were other factors. A cartoon
in one of the respectable papers ap-
peared as if the citizen of another State
went to Orissa and asked the students:
could you spare a few students for
our State? In Mysore we saw students
going on strike and destroying nation-
al properties as in the pre-independent
days. What is this due to? The social
and economic factors in Indian society
are having their action and reaction
‘upon the student community.

Certain administrative matters also
creep in such as uniformity in fhe
"higher education systems and payment

of fees, and such other things. The
post-graduate and degree students
who are supposed to have reached

majority are sometimes guided by some
other people, sometimes by good ele-
‘ments and sometimes by bad elements
in society and they resort to such ac-
tion if there is no uniformity. So, the
student community alone is not to be
held responsible. I am not pleading
for the student community, "n order
to raise the level of the students in
general and in order to raise the gene-
ral morale in the society itself, certain
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other factors should be taken
consideration.

into

The UGC is giving travel grants in-
side the country and also for teachers
to attend conferenceg abroad. A tea-
cher was given in 1964-65 a travel
grant to participate in a seminar in
Switzerland. The Swiss Government
granted two-thirds of the passage and
one third was given by the Central
Government. I was extremely surpris-
ed to know that the Central Education
Ministry gave one third travel grant
on condition that the two-thirds of the
Swiss grant was returned to the Indian
Government. I am not able to under-
stand this mathematics or how the
teacher would be tempted to take this
help from the Central Government on
this condition.

Shri Nambiar: That may be that the
two-thirds given in the shape of fore-
ign exchange by the Swiss Govern-
ment should be given here so that it
will be paid in rupees....(Interrup-
tiong).

Dr. Sarojini Mahishi: Such compli-
cations are created if our teachers
want to participate in seminars or
conferences abroad. It is a credit to
them that they have been invited by
foreigners, it means that they have
honoured our country also. These
complications must be removed as far
as and as early as possible. I would
very much like to commend the work
done by the Commission because it is
making huge experiments in order to
bring up the younger generation of the
country and the hon. Minister is also
making efforts to give all facilities to
the younger generation to have better
education and I appreciate the work
done by the Commission,

Shri* Mahesh Dutta Misra
(Khandwa): Mr. Deputy-Speaker,
Sir, T thank you very much for giving
me some time. Unfortunately I have
to leave the House by 3 P.M. in order
to be honest to the field of education
and I shall say only a few words about
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the general trend of educational
thinking in this country.

At the beginning I must say that I
am an educationist by choice and poli-
tician by compulsion and therefore I
am more honest to the field of educa-
tion than to the field of politics which
is not very honest according to me
because in the field of polities we have
lost certaip high ideals and policies
that we began with, high ideals and
principles that were set by the Father
of the Nation. We deteriorated to
such an extent that everybody is accus-
ing each other and everybody is accus-
ing all the others without searching
his own heart. 1 do not wish to talk
of the political field.

I just want to tell the House that I
want the least interference of politi-
ciang in the field of education. That is
the only thing that I would like to
impress upon in these two or three
minutes. That is the root cause of all
indiscipline, all frustration and the
disgust of the teachers and students
and that is the root cause of the educa-
tional institutions not functioning well
and efficiently, Politician means peo-
ple in the ruling party ag well as in
the Opposition: please keep off educa-
tional institutions and do not interfer-
ence in them., They think that by
taking out certain politician—teachers
from the university, everything would
be well: they blame teachers who take
interest in politics. That is not the
question. He can be a good teacher
inside the premises of the university.
That is not political interference. Poli-
tical interference comes in when poli-
ticians if they belong to the ruling
party—unfortunately I have to say
this—want to appoint certain types of
teachers, vice-chancellors, principals
‘or heads of departments in parficular

institutions. Political interference of
the Opposition parties begins when
they think: here ig the recruiting

ground for our future politicians and
we must spoil the mind of young men.
I am not opposed to this because 1
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have been a politician gince my very
childhood and as a student 1 went to
jail. What I say is that the student
has got to be made aware of the fact
that if he wants to take part in poli-
ties, it is not the school premises
where he should do these things. If
he can be kept within these limitations,
there may not be any difficulty in
running the schools or colleges order-
ly. I want the politician friends to
subscribe to this gentlemens agreement
that they would not allow the students
to be indisciplined inside the school.
Qutside the school, if he is mature
enough, let him learn or understand
politics and the othe: ideological differ-
ences that are in the world. But in-
side the class room, he has to be dis-
ciplined. Certain political matters and
certain general matters ereate indiscip-
line in the class. For the general
matters, the teachers are responsible.
But if the students know that they can
go thus far and no further, they would
behave. 1 started from Jabalpur with
some kind of student indiscipline there,
some kind of strike. I do not know
the condition there. I do not know
whether tomorrow I will be able to
hold the class. That is a disturbance
by the interference of politicians at all
levels to create such types of situa-
tion and exploit the situation and ul-
timately manoeuvre the situation until
they can oust somebody or they can
get in somebody. I would, therefore,
like to request the Members of Par-
liament, very responsible people in
this country who have the interest of
the country at heart to be very intros-
pective in matters of education. I say

15 hrs,

this because this ig the field which is
spoiled; it is already half-spoiled; if it
is completely spoiled, then there
would not be any remedy left in this
country. We would lose the culture
and our desire to bring out educated
people, people who would contribute
to research, people who would contri-
bute to the pursuit of knowledge and
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all sorts of things, all the ideals and
objectives that we have before wus.
Then, you would not have any guru left
in this country. The gurus have al-
ready been made flatterers; the gurus
have already been made to serve cer-
tain interests in society, and when
there is no guru in society—because
you do not want to find out a guru—
what happens? There is a frantic
search for the guru, but when the guru
comes to you, you want someone else
to be there and not the guru with the
right spirit. Naturally, when you can-
not respect the man in a certain posi-
tion, when you cannot give him pro-
motion, if you cannot encourage him,
if you cannot encourage him in a cer-
tain type of character, you cannot find
a guru, and after some time, these
gurus would be lost, and the Indian
tradition may be lost ,and then, you
will have only half-educated, half-
eultured people who might have
dozens of Ph.D’s to their credit dozens
of books to their credit, but they will
mot be able to subscribe to what is
ealled knowledge or the pursuit of
knowledge.

With these few words, T would end
my speech. Thank you very much.

Mr. Deputy-Speaker: Shri Prakash
Yir Shastri. I would request the hon.
Members to take not more than 10 to
12 minutes each. There is a large
mumber yet.

@ senER weR (fak)
JITeAA  HEEW, WNT FT W =T
Fu §, THH TG ¥ X W W
¥ frar i, forem Y, = s, &
T ¥ Rt § wgwm g ¥
nat 7 =T fF w40 W1, T w
W AT TS WY 9T WET F I F
Tofa @7 w9 @A =T |
afsw % ag it wwea § fe 918 sfi,
wit e Wl & 9% 9 ), "= whe-
™ g e for F faorde
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frerr warem 9% ®T ¥ 9 WA
FT TATH W T FT | !

foren™ wef, =it W, 3o Al
T wW A7 & W7 qgh ¥ A F Iw@
F oqHl 9% S g 57, AR oF
W & gEe #7 wEeT 57 faer
Aty #1 s afafy # fmmr
A =mET § w1 v w7 g0
78 FamaT ot fF awt 9w F gEe am
Fravg § FL WEE AT AT E HT
g7 IF AaTHT F wreaw & foem &
T g, 9o oA wrer &7 drE
gt uF fawafqaem ¥ aga wEwEs
g

¥ maeraT o1 fF w7 gare o wat
= ¥ T AIE T A AT AFC A
3, At g IH wEOE A & gmi
aw ¥ o A w4 | afew @F A
qg TOEE T AT WEHIEAR T IAE
1 mew gA F A, A A FEw
TAIE TOT FT FAE F, a@fes qTC
= &1 fam gf o

farer #eft & oo ST ¥ 9
gATL UM Hag W wgEamEig T o
T HAT S F AU ALFL F AT
F wrae § o fa=me wwe A, 3
HEHITATE & T WIGT & 89 § q7&
9 AFTA FRETR F A {E@-I2 9T
o | farer et o W A
ST W & | & 39 9 F w1 HE
HTHA TEAT ATEATE, | I9 9@ & WA
SH WAl F F@T ¢

“ereTT A AT fgewa AT Iwet

AT IE A FAw W
e =@ w9

Ia% g9 fait & @z fm ey,

o ATET, TGN | ITHT FET IE
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99 q IH THT AU AG-TE5 9T BT ¢
“grE 7 wa foaw wgE F A0
Fearg  arfedt A1 qENT
AfaFT § | WeAdl @Y
HyST drgaan Mgar arfaan
e wTrerTs 7 e w1
w3 FoETE A w1 o faar ar,
I qT TUTA HA T S A AAT FLFTC F T
s &1 4t 91 ag a7 v fF Te av-
w7 7 2w & fam % gy wofe . fear
g T o AW F IHE AT AEgAiT
AR FIG 20 T e F |
7a% §6 f7 arz ¥ wwFr A
ww A #fawe @ ¥ fafre, Siwd
ghro widt, @@t € 1 S F@ ITEIA
FZT, AT IH AW 0 T 59 TFW
gt fwam

“Fr oA & wmaE amE e farerer
FATAT BW Al A AT
1T 9 wEe |

gz AT e A & omeEr
e |

IF OF GE F qF FAT OF &
M 9T ATHL 1 TH F I §
AR fer ag g 3@ 7w w2 fF
Yo ® AT ¥ 9 1 UoAMaE & F
FIT T@ FC gA fFAT ST "EAm g,
a1 gg ®gi % g¥Wq g1 &Fm 7

ST AT 7 VG AF AATH FaT
fr foerr dawm @ 1 oAf §
fega Al e wr & | o= & aw
Afs #r A oETE 4

fasd farerr  welt, =ro Aftwrs 3,
2097, 1962 F1 261 7 H-a%1 ¥ fam-
| famem AR wmm @ foe o
qOAT AR AW QN wex %3 ¥, &
TAR! WGF FHE TEAT ATEAT § :
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‘gz fam femr mm ® fF
favafaerem & forer &7
qrerm Wefos W
1 1950 § TUTESA
@R A g 9 T
7 4@ oA AW W@

oz Tm fass fosr w41, e
sl FT g, N fFagga aga 7 2
T+ § oI wAedr W # T yuy
aFar e adam for gaT, o1 wme,
7 fawafrnmay & = v 9Rfas
wrqrsl &1 foen &1 Aew @A §
TF¥avd ¥ #4159 T6C § AT wEgnfy
wag ¥ &, 99 ¥ a5 =0 FWE
ZHT TS H G FT WO § | TG TEHT
zq gred H w1 Aifa qifaw Fv I
g, @1 OF TS H ATHL IW T FN
o& wraw Fifd #1ooEEAT #7599
g F foredr 9ATF, T I 79W qIHC
#1, GAMETE T T ATE A&
¥ fawr foriae safem & fo suge
qE g aFdr g ?

forar w1, gTC AW F OF ¥
am-mfeat ¥ us g, afew, a8
aF war #¢, & foem-omest & € F
SHT NI AE T AHAT | AR A®
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A-mfeadt &1 v g, o JEE
AT U A7 q%a 8, ¥ oF farar-
TET & &7 0 g9 qWFT &¢ qhd &
Mo wwquATE &7, fawfagemi &
IFwItaat &1, W1 I faer-mtadi
w1 fomar g o foer & @ §
TG AT |

19 TAFIT Fl IAYL # TOEATA
faards & wm-wast #Afgdam &
ATHLT TX AN I gO M ¥ wfeg
frer-meet, =10 WU A, W1 fF
UTI & TqaT &, A g 57,
§ 991 76 939 § FHACEAT AEATE ¢

‘T ¥ aqE WOl ¥ I gU
W HASAT FT g0
@qr  IEE e,
oRqr ik fawm &
famz & 1| ag w4 feen
FT FgaTE AR ToA, WY
qiAT # gF AET o 07

faw wam =fr [mmar & wgERTER
FHL AT T 5q47 F1 41, I9 g7
asy w2w & farw waAY, =10 wEq A
wql, ¥ 18 ATAT FY FTHARE AL F
FAHL 9T IAA W ¢H qraT H ;AT
T 4FF FT | I w0

“rageddl & aTg WAl H1
fasAr &1 "TEAW  w@AT
2w #1 wafa § amaw @
g | fazeft wraT WA
garr w fafaat
F adw § e £ 1"

agr  F@ 41, fager gw @
TTA "l 7 dgE &Y, AT 3@
A AATFEAAMLATT & amgT A
FEF A—IAS A wrEat F Ay H
w7 A T A T AAAT G- A E,
% 1= § oF aga 99 S |@E
1814 (Ai) LSD—6.
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FT &7 & A 39 AT &1 A gern
g1

@ # 59 919 F1 F8 WIE, a1
yu wfas Fq9 oF wnT faww &
THIAT FTAT 441 & | AT FgAT A
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g 1 fmri 74 3 oF G¥ frtr e
1 fawior fa &, <t 7 fawifor sm
e wreT ¥ S forear & wremw & fAy
gAY F1 sfafrag s a a0 @
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wur wfwsira ag & fF o o 3w
oI ¥ T ¢ ot foay wa w1 aw
TH I X AIATHT T IV FQA @,
FY T IV A9 EAGT T GTIT FT
qriET |

T g1q ¥ % 9aw 2, faad -
< famfaamn & srgaafa & afes
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fa ST 21 Ig R 2w F uw
=8 fwgramet o wfefas o=
I E A oER e fAwT A Y
# 39 oy foE %1 7 9% 7 F=w
IW O F UgH TT WAT Fr@AT §,
fag® s FamT 2 fF SisT #1 @<
faaaT fire @ @ w9 s fee ate
W foen § aes = @
Tﬂ%'ﬂﬁ'ﬁg:

I

..... T AW FT ATGS
T F-FAT TN H FATHA
BEl #T TF TEAT 2636
o, = Fa #wsr &
FW A FA AT
B 1381 ¥ |

o o F 9w HRX AT ThET H
T g1 ATl & HEAT 1369 oY faT
¥ ¥ A ¥ & I aral AR
1072 T | @Yo FHo TF AFE H
9 118 B & fRd m o gA¥
¥ 58 BET F HIW ¥ &7 FN &
wroor & fear mar o feAwT o &
T ag & T & gz Sfaa & awwmr
g &5 3w & o 1 ad99r gor fem
HT@ | ST FEAT 98 & fw ST AN
fawi & 99 TG FEEE @A T8
Y ST & Arerw ¥ 3= formy w0
FCU AR, T WAA TIT @ AfeA
AT FT OF d5fe0s fagq @7 FT
™ | @ ' wfad fagw 7 770 F2
T I |

AU FFEST F1 ITHEL FT AL
¥ 9 g § ) A A A we
argar § | frer wavem ww S # W
% W & F wEw, wtEw, @

e # T Fen ag & fr oo
HTATE F AFFL W gH Affawar ¥ g
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Aifas Eawi &1 g9 A 3w K g
Tifgy fowd wifas wfowr 9 93
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foigad, Aagag FTramg
favafaaragl &1 st w@mawar fae
gL R, IH T AfId AW AG TST @I
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giew Ffaww #t ) foRl g o=
e faare FT @ & | o ¥ ot TR
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97 g9 ¥4 H UF arg fq=re 7 g1 F
s e fa=re g | g9 wvew ¥ F
forerr W&t 1 oA THE & IOIQ
FY W1 &= Fgan g | 74 fad @ "Egr-
g AT 41 79 T 1944 F TS FY
qiferdiz & 7 Fa« foen & &< &7 g
#1 "ot & afes foem F1q7 # A
Hoaa {7 | 3@ /T T w1 &
Iq and ag § fF 3@ w ommwE
fear sro i el ot T &1 AT
& foq w@ & wgeaqui a4 a€ AT
g 5 & uig faem Sifa &1 fwir
faar sra | T gw WY & R O
T W F9T & QT AW I IET=A
grar € formaY 3w #1 wEEEar g4l
& T gw a5 T wraei
¥ awar & gl qdt aeget &1 faein
gt 2 fam #t staw & oo
# fau gravesar g A § qwEEr
g fF gf =@ @19 &7 f w@HT wN
@ifgd f& wqw &1 Fa9 wew 7
TET ARl BT &, FAA FIF FT AT
T8 AT @ gEd aEgHi #7 sew
TR BT, I &1 99 ¥ wiaw S
grt ¢ afz & fawm 77 otw ag fawmw
et weqral W, foem @R ® &
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ot ey @ifs § af@ds @
Foit, g gfeesmr & afads @&
FU0, 99 aF fmgr F1 W g
safasar g7E W OFEN a9 9%
forar graedt gardy Arfa # o iy
a% seqeear @ ¢ fmar qvaedt Sifa
# awrg w1 o ww @ & faar Afa
¥ o g &1 o wr 8 9w
T FE H awa FE A1 ;R |

AT FFEL g & 5 9 o =
X F qT T GTRTA F JAat
¥ fadt g F1 F2¥T et ¥ & 3w
FEXT #T g ¥ qgen frwre foen &1
AT 95T & 1 ¥ Sgar § R 3 47
A wavg & fan s aifeg fE
I F I FEHET FT fawTC A FT
a8 |

@ A & ag w1 ARAT
ﬁﬁqoiﬂ'o!ﬂ'o ﬁ'ﬁ‘ﬁéﬁ'ﬁﬁ'{
ArF N afgd 1wt s g
fo ¥ 78 w1 & wiwe foFr oy
fgd fom & o8 am @t &% &
wa% 9 #, 16w F fafww faw
faamai & fafww faoa¥ & feae
faardT qrer 37 &, 97 ¥ & few famm
i feaw faamdt && € & o feaw
9w g & | ae wWiweT wavg fmm
ST 9fed |

Za4 917 7 & fF gare 2w # gfa
g gfg 30 I & ¥ ey faemdf
fawafaamet & fosr ow @ &
o T giFE JEATHE &N qifed o
@t aga fawfea 3w & 97 & avwy
4 # 3o #iws g & fa=rod o=
FIAT ATRAT § | 78 ") & 5 o 2w
F1 & AT 79 971 W 7 aga fawfan
2w & AfE ATy wiwet &1 3 | wEET
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[#7 fagzaT yamg)

Hufg zw 7@ ¥ ¥ 16,670 aafa
fraframm # fmr ¥ § 1 =@ &
W 9 & F9 79 g A b farew
oy ¥ 1 Ffw wrw # fegfa it @
g =@ am@ ¥ Fa7 2,790 e
fewafeamai & foswr o € 1 39
niwsi #1 Iufeqy 1 &1 AT KW
7z g fr w@ a+ = famr & w6
YA FET w0 ¢, d9 aF gEIL aW
71 fawm & fow foay  fufam
sgfFqal #1 w®@ § Fg gL @ oar
aFdY &, gard) St Wi 8, 99 A7 qfq
TE1 &1 AT & 1 7 FE & O it o
gt 2w § fafas S+ 7 g
FTH! & | Af6q 37 &7 UF FTO7 I8
¢ v ew 3 greArag U ¥ P w7
farrer 7@t fr & 0

oL A A1 wiws zq foR #
far s wifgd 1+ &F wAw  Frem-
fearma & wfy faamd fraar @ fean
S & | MR TE FoX g AgT 3@ W
mwT grar £ 5 &5 freaeat
#1 feufa us €, Tsg g & faga-
faa w1 %Y feafa gad1 § A aag
Fraai #1 feafa fragagadr &1 vafw
ZAT & & ®{T 85 Sfawa faar4l
Fegg FTAAT § AT OfRfaafes wTewy
# faw ara & &fF ;3 gt 3 fagsi
F 399 1 qTh oA fagr AT g,
a fenfagt a7 afpae &1 o
AT AT § AR A @Ei o gad
[AEALATAT £, IT FT aF 708 oW
faar A1 & | T F 7 FEAZ FreAAT
#1 feafa i qarEd &1 a0 a0
care g &9, ;AT ear gy &,
a9 @% AU ag fafeaq 7a § f& faar
&1 T W FAT 420 BT THA |
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oy & garfas 3w aw@wmC
F1 g afacy & f foar & &2 &
R frar s o awea i
femr wm@ | SR &% TR W gETC &+
9@ g wvY aF SarfE ar foe
#AY 7 gz @rF frar § g0 R @
o te ®ro ﬂ?ﬁ'{‘ﬁﬁﬂ' Thear
gt faer @&y & 1 e faew aw ad
F o g are faafagl & siwd 3w
ad W A F 39 9d d@ faege T
g fF 7 fawm & da # T F0
& & #, 7 it % g7 §4 A
Afefar & &a & ol 7 &1 fell 777
da ¥ F Sea@Ata I e
¥ a9 7g #8 @ fear s oagar
%ﬁFEo Gﬂ‘oiﬂ'o&j‘?ﬂﬂﬂﬂ
o faqw #74 §, 99 & 71 scomAm
Fm fer & 7 39 ¥ aga & gTw
& ahd & | TF FT UF T T Te
g f& et o Sfto dlo &1 a7FT 1
W ¥ agd w9 97 o & ) g
WIS ® T F1 FAw 37 LT w9
g faar @ § 1 g #1 3% wfuw
gxafe T aifgr | EET R AT
At 97 gErear & fa=re fem s
=g |

o<t dra ag & fF g0 oo #Ho
F1 gris fagr mn anfed o
M ¥ QT ARG I TN gEEE FAA
TF g | 99 ¥ ey # o7 gk fame
fogr ot <ro Yo ol ¥ w7 € fr =W
F fow #18 ga #m &9 f
& 1 o SfTo Yo ¥ W F Fw arF g
/A A AT wEEw g AtfEd | 99
% 041 AE0 g7 & a9 aF IA &
g fog a@ ¥ 73 W & 39 FW
#1 HFAAGEF aZ AW AET qeT
awar |
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g 3w g fF & 5T T
@i #1 wAwa war g fF gE AW
i gv= forey F1 £4C T 95 | AfwA
gu% fau ag g wEwaF g % s
forerr &7, favafaamdt foer &1 #4-
¥z foee § @mar sw 1 waAF foe &
7% w7ez w@r ¢ Wi Ay afafa &7
fedie & WY ag @ dg SET AT &
2w 2 | W mare g f e W
wien g A qr 9 A= w9 0

TH ¥ @iy &1 & " fow
T FT @ 97T Iwd fErd s
7 HIT T ATFE FIAT AEAT E
a% a8 WTvd #Y A1 & fF oaw ot 7
fagafaammt 7 g5 fawrfar &1 =12
w81 fFar & 1 99 a% gw =R feegema
& ot fagafaeregt ® 39 99T
FY sTTEaT F1 AEC G FE E aw
a% 7 ot fogr F1 &7 T907 &1 qFar
2 o 7 fmr F1 @ I D
TFAT & 1 TA F FIIO A AE F GH
dHT £ |

TH & @9 & 99 g% o7 Ara-
ww & fF & woaw 3w § foeri &t
wfas g § 1 afe g7 a8 79 o9
 fw fom safer #1 sfaw da7 faar
AT § I FT FUIT H HAT TN E,
odfy feafa # foeeed w1 397 @@
dai § ww Fr A o safeEr
s & et fegfa & w0 780 gen
afed | a7 A% gw o feafy geow
T T § aw av 72 fafeww 2
fe a ar forgsi & mrew favarg grm
7 T ¥ IA FT AHIT AR MW
T T fmenr & @< &1 F91 Io7 qHA
2 | wag fmar 99 W oA A0
T 4 i fren & = w1 F
o ¥ for qut A forrd -
wTEY Eogwx § 39 W @reer A
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fet =7 grew 52§ afaw g@r
¥ | gafeg o&t foafq & e #1
g9 A7q 9% EAATEE faere FAT
aifed =T 7 F= favafaarsmr F
forerst & 1 a7 W § T w7 ST
gemET =ifEy afew 91 FIm wES
AT ofpfaaee F19a 2 37 F #AW
famafaamem # foasT & Far oA 7
S FE 3 W AT AT T FIT AT

A weer S, faw 71 A
¥ g FT AT ATFE FIAT ATAT
% 9% a5 ¢ fx @9_1960-61 | forers
o< faenfaat &1 ot wepoe a1 7% fr
T T 1961-62 H AT 1962-63
¥ ol 1963-64 ¥ feafy o 34
IR o w2 7g feafy @<y I
g, W w= a1 Qar wan & i oar A
ZH @A A o Hlo Hie &1 fay
qHT T AT @ G o foar
T v W I AT RS TWE TR
93T & | 99 aF &9 few wiw -
fodi & sara ®§ #1€ game 4@ 79
g aw % 7 e g fF frew #1w
fogrft & o1 SEw @Ew grET
wfsd, ©F 9T g@T F ST gATT
e =ifgd, UF g@T &7 awearHi
# gwwy H A wgrmAr  fyer
grfed, @z feafs AdyarasAr £

s ¥ & fmr & wnam &
o g fmer W& w1 oena
A9 g AR mT A oA afew
artr gfar, § iy foemnfegt 4
gemfa &1 ¥ f& mgwmr § O
feertfaat &1 foeqr & st =rfeq
w7 Zw & famw Pmmomet zo
a1 & ®@ aw@ F1 =
T At W, 3@ U9 A, JAfE
g fmal 7 Fg@mn, g% IW F
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i fF @ 3w A wwar aYow@
wFM 1 I @ oA wowE
A IT FT T JT F WG g fF
oY #7 @Y frmr W g W=
1 #gar 2 fr = o) v s
T gt 2 5 ag foer &1 werw
T 9T 4 | WS40 e
Ieaaw @I aF fodr #1 weqw
Tt & @ oF da # ferd ga
&1 % faaef & &% wvaw @
FIM AR AT O AT AR & A
#¥ & #n | o faoem W& S

&Y 7 @ Y q= =g Fw w6 fFar
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AT aTfgd 41 W) FEqd: a8 FH
AT ®HIT F 97 | g9 %9 feafy
F1 EFIC FTF AT AGN AT A
f o a% fe=r =7 78 ot aw %
e I & fau s Wi garawr &
5 a% g9 ¥ & fag w1 s
#q9 TE IBET a9 aF T qEEr
FT qEH TG g1 %aT £ | Ag Fey
¢ fF T oFar w7 9% I97 TEA-
o & e gEd fag v @ w
At & ae fadvit wmer FEw A
w gFa1 ¢ fag & @wT &7 gafaw
faeramdt 7df & fag &1 T 30 #Y
wAaifa® oI & #1E wraw @
& | gRTY 3w § Saa ol F1E9 @
FHAT & T &7 IAAT FT WG T AT
AYTHT | 997 §R 9Med § FF ag wramr
AT &Y Y & FT AT TF WI9T H
AN T qF &7 (o 7 Awew
T g3 1 oEr feafe ¥ T gw
woeft faefr wrar #Y gy et
¥ 2w =t fafws oorowt 5 Sew
F ga ¥ w7 ¥ @ w7 a1 favam
& Wi oFar gaw g, faar
FT &L FAT IS A W F Ta4T
FraaTr awm Safs gee fawfaa
q v AW HE

Shri Ravindra Varma (Thiruvella):
Mr. Deputy-Speaker, Sir, I wish to
join the hon. Members who have
congratulated the University Grants
Commission and the hon. Minister for
Education. The University Grants
Commission, 1 suppose, deserves con-
gratulation on two counts: one on the
record of work that stands to its cre-
dit and the other, a supplementary
vote of congratulations, on escaping
the axe that the hon, Minister wielded
over committees and commissions
on his accession to the eminent office.
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There is no doubt that in the years
that we are reviewing there has been
a phenomenal rise in the opportuni-
ties for higher education in our coun-
try. During the last decade or so
the number of students enrolled in
institutions for higher education has
increased by about 300 per cent. The
number of universities has increased,
the number of colleges and
institutions for providing tech-
nical and  professional education
has increased. No one can claim that
this increase has been adequate or
satisfactory, or commensurate with
the requirements of the nation. But
it can certainly be claimed that the
University Grants Commission has
succeeded in considerable measure in
identifying the magnitude and the
variety of the problems that we are
confronting in the field of higher
cducation in our country, and also to
some extent in working for the solu-
tion of these problems.

Sir, a society that is dedicated to
the ideals of democracy and social-
ism, as my friend, the hon. Member
for Gauhati said this morning, must
provide opportunities for higher edu-
cation to all those who seek such
opportunities, all those who are com-
petent to undergo the discipline of
higher education. This goal cannot
be achieved without an enormous in-
crease in the number and variety of
institutions, in the building and equip-
ments and laboratories and libraries
that such institutions require and in
the training and availability of high-
ly competent and devoted teachers.
It is these objectives that have ins-
pired the programmes of the Com-
mission.

But Sir, the problems of providing
oppartunities for higher education and
maintaining and improving standards
are not problemg that can be solved
in isolation. The rush on the univer-
sities that strains our meagre resourc-
es and erodes our standards cannot
be checked without a radical re-
orientation in attitudes and opportu-
nities at the pre-university level.
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University education should cease to
be regarded as a kind of baptism for
multi-purpose employment. On the
one hand, there should be diversitica-
tion and proliferation of courses and
opportunities at -wvarious levels from
the primary school and the middle
school—opportunities to branch off to
craft schools, trade schools, industrial
schools and polytechnics and the pro-
fessional colleges at the TUniversity
level. There should be a3 planned
system of horizontal diversification
or syphoning off of students who will
also have the benefits of vertical
progress in the fields of study that
they choose.

15.29 hrs.

[Dr. SaroJiNi Mamisur in the Chair]

‘While this can relieve the pressure
on the universities, the universities
can also, as the hon Minister said
yesterday, provide facilities for extra-
collegiate education to those who
want the benefits of higher education
by offering correspondence courses,
part-time tuition and the like. It
may thus be possible to ensure that
only those who want to dedicate them.
selves to higher learning ang take to
advanced study, research and teach-
ing go to the university. This will
lead to better utilisation of our meagre
financial resources, and to a whole-
some change in the atmosphere of
our educational institutions, particu-
larly institutions of higher learning.
The teacher-student ratio will im-
prove, and the calibre of teachers will
also have to improve when the dilet-
tantism of the student no longer helps
the teacher to cover his shallowness,
when the teacher is confronted with
the exhilarating challenge that dedi-
cated and competent students can
offer to the best in him. =

Madafn, the demand for opportuni-
ties and the inadequacy of the exist-
ing institutions have led to the efforts
of many. groups and local agencies to
set up new colleges. While local ini-
tiative is certainly to be welcomed,
there is a danger that parochial and
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communal considerations may some-
times vitiate these efforts. Madam,
as you yourself observed when you
spoke from the floor of the House, ther
are also cases of some of these insti-
tutions demanding donations of thou.
sands of rupees as titles to admission,
and sometimes playing with the pay-
packets of professors who are not
paid what the records show as their
pay. This is a serious and shameful
state of affairs. 1 wonder whether
such profit-making institutions de-
serve the support of the State. [ am
looking forward to the day when, ins-
pired by the prophets of Sadachar,
the hon, Minister will sally ferth into
these educational institutions and
turn out the Pharisees and the money-
changers and, say, “It is written that
these are institutions of higher learn-
ing, temples of learning, ye shall not
defile them for profit and parochial
self-seeking.”

The hon. Minister yesterday refer-
red to the distressing deterioration in
the standards of higher edueation.
The rapid increase in the number of
students the inadequate preparation
at the pre-university level and the
difficulty that is being experienced in
attracting and retaining people of dis-
tinction and calibre to the teaching
profession in the face of the competi-
tion from the highly-paid jobs that
the Civil Service and industry can
offer, are no doubt contributory fac-
tors. But it is not enough to identi-
fy causes. What are the solutions
that the University Grants Commis-
sion and the Minister have in mind?
There is a reference in the Report to
17T and odd committees that have
been appointed for review and assess-
ment of teaching methods, syllabi, re-
search ete. I wonder whether these
committees have offered any solutions
to the problem of raising the stand-
ards in the universities or whether
they are only some of those admir-
able and immaculate instruments of
administrative refrigeration against
which the hon. Minister declared war
on his elevation to this eminent post.
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The House would certainly like to
know what steps are being laken, or
are likely to be taken, in the imme-
diate future to improve the deterio-
rating standards in our institutions of
higher learning.

Madam, I must now refer to the in-
discipline and the cult of irreverence
that are spreading like an cpidemic
in our institutions of higher learning.
I cannot bring myself to congratulate
the University Grants Commission on
its record of achievement in grapp!-
ing with this problem. 1 do not be-
lieve the problem has received the
attention it deserves, as a problem
that affects the character, the train-
ing, the temperament of our [uture
generations.  When the highest ap-
pointments in the universities are
sometimes made to provide for indi-
gent but not quite competent friends
or when appointments are made 1o
exile an inconvenient adversary, when
there is no care taken to ensure that
teachers are imbued with a spirit of
dedication to the ethog and sanctity
of academic institutions, when tea-
chers lack moral influence and leader-
ship, when the teacher-student ratio 1s
what it is with the result that stu-
dents cannot receive the personal gnd
individua]l attention that they ryichly
merit in our society, when the ameni-
ties of residence, librarieg and labora-
torieg are inadequate, when opportu-
nities for intellectual extra-raural
training in constructive social action
or creative self-expression are not
provided for in the campus, it is not
very surprising that students bccome
the victims of the intrigues of ambi-
tious politicians, of self-seeking group
leaders and anti-social elements and
look for opportunities to drown
their restiveness and frustration in
anti-social activities which give them
irresponsible  excitement for the
moment. I would plead with the
hon. Minister to give top priority to
the need to clear the atmosphere of
universities of this menace by devis-
ing a scheme to improve amenities
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and offer opportunities for creative

self-expression.

1 would now like to refer in the
question of the medium of instruc-
tion that has been raised by hon.
Members in the course of the discus-
sion. There is no doubt that the
standards in the universities and ins-
titutions of higher learning are today
affected by the proposed and ongoing
changes in the medium of instruction.
But what is the solution? I do not
want to refer to the statements, or
the conflicting statements, that the
Misister or his colleagues are suppos-
ed to have made in Gujarat; nor do [
think that the atmosphere in Gujarat
had anything to do with such contlict-
ing opinions being expressed. The
hon, Minister, while replying, will
certainly deal with the criticism about
the statements that he has made.
But what is the solution to this pro-
blem? Is it an immediate switch
over to the regional language or to
Hindi at the university level? This
solution smacks of the wvery pious,
religious, Biblical attitude—"God
said let there be light and 1lo and
behold! there was light”. We are
told that the regional language should
be the medium of instruction at the
university level or the official langu-
age should be the medium of instruc-
tion at the university level and, there-
fore, there should be an instantaneous
switch over to that language. Such
an attitude might be pious, but it
certainly is naive. I wonder whether
apart from the clarification of piety
there is much to recommend such an
attitude, whether this will lead to an
improvement in the standard of edu-
cation.

Madam, I am one of those who
strongly support Hindi and the regio-
nal languages. And I do not believe
for one moment, unlike my hon.
friend, Shri Anthony perhaps, that
English can continue to enjoy the
position that it enjoyed in the past or
it enjoys today.

But no one wants the standard of
education to go down In an age
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when progress in every field depends
on education and the ability to absorb.
adopt and employ the resulls of re-
search, no one will deny that the
rapidity of industrialisation the solu-
tion of the problem of employment,
the needs of training and re-training
and the like, will all depend gn an
ability to maintain a high standard of
‘education. No one would therefore,
suggest that the standard of education
should suffer. Those who plead for
an immediate change, I believe, do so
because they believe that there will
be no progress unless a start is made;
and those who say that the change-
over should be phased and that there
should be no immediate change which
throws things out of gear do so. not
because of lack of patriotism, but be-
cause they believe that a certain pre-
paratory work is necessary if there is
to be a phased transition. The differ-
ence therefore is only one of eva-
luating the quantum of achievement
that has to be the base for further

~ advance for a phased change-cver. It

is, therefore, unfair to fling charges
of lack of patriotism or linguistic im-
perialism at one another. It is un-
fair to say that one is trying to per-
petuate the advantages of a historical
accident or that others are trying to
reap the benefits of an arithmetical
or demographic accident.

Mr. Chairman: The
should now conclude.

hon. Member

Shri Ravindra Varma:; T amn
cluding.

con-

A little more of an attitude of com-
promise and understanding, a shade
more of catholicism and tolerance can
do no harm to the cause cf education
or the country,

In conclusion, I want to refer to
some administrative questiors relat-
ing to the University Grants Commis-
sion 1 shall not take more _than &
minute or two. The Public Accounts
Tommittee has in its reports frequent-
ly referred to the need to tighten up

“the administrative machincry of the

University Grants Comgmission. Cases
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have been brought to .ight of the
Commission going beyond the powers
and functions laid down in the Act
in making donations. The attention
of the House has been drawn to the
fact that utilisation cerlificates have
not been received by Audit for near-
ly Rs. 31 crores out of the Rs. 40
crores and odd which was given by
the Commission ag grants-in-aid to
the various universities and institu-
tions of higher learning, upto the end
of 1962. The reports of the Public
Accounts Committee have also point-
ed out that there are cases of the
central universities stampeding the
Oniversity Grants Commission into
approving projects which they had
themselves earlier rejected. 1 hope
the Minister and the Commission will
look into these matters. :

Mr. Chairman: Shrimati Jayaben
Shah,

R W wEAT qYT-
ofs welew, 9O & I §_EW T
9% # | ¥¥ UF a9 9T § AT
1|

Mr. Chairman: I will request hon.
Members to take only 10 minutes so
that a few more Members can be ac-
commedated.

st w@ (TErE) gvmafa
ngEw, wg F4r smaear §fEouw
o T AWT & TR F A &
gag fomar & #9199 9 WY
HIAT AAT ATAT g AYT W &I FH
a7 famar & 1

Shri Raghunath Singh: I mova:

That the time be extended.

There are so many hon. Members who
have not spoken for the last two
sessions whereas some hon. Members
have spoken four or five times. They
should be given a chance to speak
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and, I think, the time should be ex-
tended,

st g¥W Wve FYATG &1 6T A
WY T |

Mr. Chairman: The Speaker has al-
ready extended the time by one hour.
The whole of the day is allotted for
this discussion.

Shri Basappa: The hon. Minister
can reply tomorrow, if he has no
objection. The whole day may be
taken for Members to speak.

it gew W @A : Wg AT
wgeaqn fawg & 1 zafeo &9 &
9 A o€ /T IGQ A ARG |

Mr. Chairman: If that is the inten-
tion of the House, I will convey it to
the Speaker,

Dr. M. S. Aney: Ther> are so many
things involved.

Shri Raghunath Singh: My proposal
is that the hon. Education Minister
may reply tomorrow and today hon.
Members who have not spoken should
be given a chance.

Mr, Chairman: If the hon. Minijs-
ter agrees to that, I will have no
objection,

s gEH W sEEld . WX
greq &1 gweT §, A Wl WERA
T B |

Shri Raghunath Singh: I hope, the
hon. Minister will not oppose it.

Shri M. C. Chagla: Tomorrow is
Private Members' day.

Shri Raghunath Singh: You will
have the first hour after 12 o'vlock
when the House will be full. Why
speak at 5 o'clock when .he House is
half?



AGRAHAYANA 10, 1886 (SAKA) Annual Reports of 4380
University Grants
Commission
v ¥ 1% % gu & o few fag
w7 gy & 1« & wwwar g f5oww
faamdt oe g w9 § Tafag oo

4379  Motion re:

= g4 9 @Al HAl
A1 aE A 49 a%d £ | AM-
Afww= Srége WAy fafsaw at arg
T & g

st o %o WANT : WX AAAT T 8

FF AqF T FAT
1 am always willing to accede to BUEET szﬂr'f F1 BIT T AT &7
the request of the House; but I take
it that the debate, as far as the Mem-
bers are concerned, will conclude to-
day so that tomorrow my reply should .
start. & AT ¥ 98 @7 gy & Wk A
hon. ey #7 quw s Adt fear sar
g ot faemdf Aea & iy & ST H
T F gLiEgE @ AT g | 6w
giffa ot affumest &1 @23

Mr, Chairman: I hope, the
Members will allow the hon. Minister
to begin his speech today.

Shri M. C. Chagla: T am prepared to

begin tomorrow.

shET AaEq WR  (FHAT)
awmafa ngea, T8 o g § f5
gm Ft gfrafadr gree w9
fea o ==t & #mg gww fasre
g%z ®F w1 AT frar oar wr
2 13" tq‘“rci?ilsﬂ #1oan
7g Agd gAT F AW
?Faﬁig?r tﬁémfmw
# aaf &0 qar g §, ogEw
agd F4r § A franfadi® arax
e gi e

Tz & gghmm fafaeT #1 =
9 aew faarn W g fF wdew
F1 #eqT qg4 & U AT a1 @rATfaE
2 AfeT AT 99 T IT W @A
FT Z0T, T 9 WY B9 T TERIEET
g faarr s wfgd 1 W ogw
freras w7 & fr w=¥w & -
fefafr 8, 3 =@ #@ & =@
Frq & =z | zafan @ @
£9 ¥ 7 a9 s 20 5 g7
mekge few fag & slx @ &

.zu

#, ifs q AAa-aE F i
F 8 1 38 9 mgad ¥ fa=re s
=fgw |

g I T w1 ;T oA
g a2 & Tmar ¥ W4 T W
TEAT 9TEAT § |

TIqd T AEAT F 7 2W
§ ugdww &1 A1 AvAw arfedt
arE g—uR fag uzFw & A,
woT F oAy ¥ AT 4T FATOE A
gt 3% T witg ofew wifaer
ToAW O F1 JgTEafe § i af-
g2 FA& a1, vAa T fawmifor
Y, I 9T FTTAE FA F T §
¥ 0T FE 7 5ATGT FH AT &, A1
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Eiceiieeic el |
Wggw #aaa dgEr 3 zafEm

TE FEAT B "Rl g F e e
qrfr=T ¥ Z7-39T AT IET E

ZHIY 3W § WIS aF ZArA9 97l
w1 &, vaat OF fgeefere 4% arems
g | T & AR Iafaw w wfuw
T @HT A% EATC g9 A g v Al
Tz T S69% T 97 fFET quea
HIAS FT TEAT AMEU—H T, T@AT T2
o AT TEH EY S g € § | Ay wW
e 7 e &, #4ifF faet sl 72
Fm fwaT 9 &%, IAa7 & q=\1 2 |
g draar Tfee fF gue o0 3w
FAS FT €T FI T T@AT § | HAAT
T @TF &, 7 ® 740 9TAT &, THV
amER A e s A WER E fw
TAST FT F=G! @ ¥ 9T A1, AT0F
g1 72l Ia% 4¢ fagrq & dar 2
T EH AT H #15  qAd wEuT 2 %
zq #waAr F fgars & @ & FAar
AT g % a5 am aqa & 1 W AW
7 Fv9 HAAT 0F, g9 I F1 A=L
a<e feam =Ry &, aifs gt afas
qt B A F AR W 9 F7 gAlbAw
F 7% farg i

w5t a% Wferw # A § A
Awe # AEi "wrar v # EE 9w oy
o &0 fFaT & | 98 19 71 WEAA E1
g1 qFT § W v w wHE, Tifear-
Hzd wREr wife w0 A gy fawfow
F1 & 1 dtar {6 fmerr st 7 2o &
ZqT ZrT A7 FET R 7l wda & A
feafar 3, soeY wrar ¥ foerr 233 & wva
sTAT W S qrer g g AT aw
ATEAHTA &1 AT 1 T 0F A
T g, fom #1 79 qyFwiaeew & A=
frar g 1 aragr T @ &
Hifsgw =% gReAE @1 g Tifg,
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AT I A T T HAAT F7 A0 E 4 5
%HT 77 OIS AR (FAT AT AFAT F
a1 %9, a2 AT 419 2, AfET 39 KAT
%1 {67 & drw w77 sfaq a8 21

zq qifmiz 7 A7 £ fgar 3 o
TH 39 7 BAeT £ fear 2 f gy o
FAT OIHIA ATAA A3 7 Z1H Y ATIAT
Hifsaw % 3w w1 o grafare
AAF 0T | TAT AET Z fT EW WA
% faars 2, wre & e AwdT g fr
at & gg A SF T A AAAGmm
ZEAT 2, 49 O fas I 7 429 Fe
2 | 3HY IFTT q9AT AW T 4T A9
NG ECERRCE T
zafaw T & FE-9Er w71 OFEOT T
FT AR 92T, AT T SUTET AT ZAT |
et st waT & ZroT forerT ST AT
F & SAAT A AT 747 F7 AT | ATF
A% & AT A9 7 % & | fFAw A
fagry dar gm 2, feaeft Zo 1 Sfifam=
g%z g€ & 7 wv EW 7w w7 @A
w7 Stfas a7 AT wA E -
fadi & A" G371 F7AT 92T F, AT EW
w1 qifgaw & a1 & A Fify goareT
afge w7 oz "ETw fR7 &0 aFr
IZMET FAET |

¥ wAAT ® T fR omafr
EATY AN WHA WIQT AL dHA 2.
AfeT =fF 98T T AT AT T
g1 8, IR FrITET weG AT £
gafed 3 39 9WT F1 F8F F7 q9AT
FIH AT A

TE ATAVEF A7 ¢ & g A A
F1 372 %7 {657 & we 55 §F F47
wiE & s40 fF 38 T 9 #7 fe
# 7 9, afer J1 FT ZAT qwA T
w7 &7 frar &, a8 /19 fF 39 %71
¥ WO FgTET AT |
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Zgrz qam & AT H F 91| FA9TT
RIES L4 f a7 gfaaeEl ¥ §6
Al am‘”mgwawr?w* |
TFATE fE AT w12, wam =a 1
= AR 7 TAAT fFAd Ars o7 AArT
w7 AT & | g gare @zt & fafaes
FTE AT /T qraeai F1 w o fFma
71 19 I AT FIF A AR 2
THAE | W7 ZA FTH F GG =T A4
A1 g F9 A7 Z1 qFAT ¥ | Ag FE
FEr AT AT & 1 °g w18 fagwA a0
IMA TG 2

Tz T FE1aar i w22 frear arar
= 1 =EeE A1 from £ 9= 5 ga A E
T AN F1OqFT FTA AT 20w
I AT § 1T B TET F AR ATA
WA % a0 717 § | IAFT S5 d%-
a3z FE ZrAT g, #15 uAfavaied
AEEE | FEIY SH AT A, A
T 27 G HAAT 9FF HT TF 2, TAE
¥ A AE AT FoasAT §OwE
AT ERM AT 0 T A AR & a=ai
T AT /T OAFIA TAT A1 & AT AGL
T AET 2, gAas 9 faofr mrowr
T o fRay famge ogdew
AT A1Eq 2, Far garey Zfrzanor
717 faa At wr3fez & 7 57 g7 frer
FTAATT FIAT TET &, 38 "7 971 Foim
21 AT TfET | w1 EHA AT awy $HI-
=1 7T & A1 ZATY F1 WIS €, ZATY
F1aT=d F, TAF ATAE 3T FT Fga
ZH FIAT IO | IART ATITHRAT F
ATAE EW #AT g | AnrfTRAT &1
A FAT F1, qE AT ATR 1 AEAT
Tifzd 1 1 IEAT oqFeT g aE
195 *i3E AF 1 OA1 gHT AUfEd

& [T qrEEA FT W TTAT A FT TH

fa zast afqmz o F97 91 90, AT
AMfTFRAT FT AT &1 AT
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AT H OB RGN WA«
fermmd st @ 1 7@ GHY S @ 91 fF
A gF T g g ¥ gfew &
faams 7g g 1| FfFT a8 91 ardt 9%
£ fifgar & g% g¥ wow AW &V
oAt fareqr & & =fed foad sa=Y
AMIHAT & AW FT AT | ITRT
fafas wadww faw @@, gad A
T T & AEY g AT

wgt a% fas ATCa *1 "rEd g,
7% A€ TEAL AT AT § | THE
are ¥ wgadrdar 71 o @ & fr fow
FaqT 3qT g1 1+ F wAwAr g 5 gA
W H gz | fee & SeAr & @
I1fgd, TaFr §1E ATgvaFar g g
2 1 fas o ar fg=r & & gl
& M F1E W97 LT &Y /FAT & | WA
&1 ara & fF g 51 wnar & fF ag Wy
gy § WX gg AT arg wRr g o
Tl g {5 ag @9 MA@ T A= g,
g g1 9%7 ¢ fF g aw § fg=h
# faar wx F1§ wrar =g ag feaer £
T AT 40 A gY, wASAT AT &=
FI7 A EY, ag T AE T gHar & |
TAFT FE AAT ATET 9T g A fg=
FTHYAT Z 9T | T AT & gqCT
== g1 awar & afe= fest &1 wrg
F15 o1 gL ATaT AT T AwAT E
saF =Te fas Ao A @ fem
wTT, =g wiews dqgw @ faar
a1 St FE FErg w § fem
foar a7 &, 3% 9T IW |1 AT FEAT
g

fos Aquar & arg & "o &
ATHA AT &, AAW FT oG @ g,
w3 A1 Aq W W AL O
#1419 @1 § AT T 49 & UL H ;v
g1 =fed, ag #§ srasr qqr faar €1
& s w7t g fe g A% faami ax
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[t s g
Y TEAIEAT § o7 39, T 97 TIHAT
¥ e 55

st W ;WY wewE wERaT,
wifes TaTsr #1 oF FEEAT AN &
aﬁ%nﬁﬁrhﬁw@,[mgﬁ
TS & AT TFH HATYE FA & AT
¥ foer g " A S @ gafed
w1 W F fimgr & fo¥r Ifaa aumar g
TE ToIfa F1 g7 @ FT F FHA 7
ifora FET |

1961-62 HIT 1962—-63 &1
afqaed] aiew v I fadet
97 oF 9 fa=r g @ € 07 ag fv
1962—-63 & 1% | 4g TH a4 &
aredt €, T 9 &7 949 & fF FE
e foreT & wfq aga & seem 2

gfqar & srifaey ffares oms
QT qrfadT $71 T T FT Teqe (w47
ot & FY T VI FA T E |
I A F @ FC F AEE &I
Iq9T & | AR F9FAT gaT & 5 ag
WTHTT T HALAAT F4dT & | FATL
wfagm #1 wTUO 45 FEAT & —

“45. The State shall endeavour
to provide, within a period of
ten years from, the commence-
ment of this Constitution, for
free and compulsory education
for all children until they com-
plete the age of fourteen years.”

99 39 dfag dfag™ F T weg
amd WA § A 0F aW ¥ §9 @ A
T & 1 W AT wIEHT, GAT qAS
T &, ¥ " 39 ofaw wfagm F
Trifeea fafaues %t ofdw g
faeger ot 7€ & | TowiA 9EE faw
g 9T FL MR & fF 3 ewifaee
fafaaes F1 o aT =19 §

1961-62 #1 foiE &1 @@+
AT d1 %7 & | AfET 1962-63
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#71 fI0E & 94T 3 97 FA4T § TART AT
&g | faqr oet ot & afq ¥ om0
Tgd To9 £ | TR AMT fraet #
THesT ) 7 54 faaw &7 fqur d fv
fas & a2 #1 1 Z7 woT Ama
™ | AT 397 @ gar g
“The efforts of the Commission
to maintain and improve the
standards of higher education
have been partly circumscribed
by the financial resources avail-
able. The actua] needs of uni-
versities and colleges for improve-
ment and development in the
Third Plan period happen to be
of much larger magnitude than
the provision of Rs, 82 crores in
the Plan of which Rs. 37 crores
have been allocated to the Univer-
sity Grants Commission. This is
because of the increasing needs
for development of science edu-
cation, provision of adequate
salary scales to teachers scholar-
ships, fellowships ete.’

o &7 faaar #4612, 78 39 {9
g arfae g1 T & 1 FfFT 747 09 w7
FHT gHT &7 & A0 2 7 ;rEvom
qfeq sETgTeTE A ARE AT 9ES T
7T ¥ T8 FET FF T F1E Iw fEmar
TG W §, F2F AT 1 W F
T A 1T ATEAL A7 AW F, W F
ZHEH F oA F1 9 F7 avafa-
aedla srasrasy fafesma =3 aaman
AT AT 2, IR wfaww FeAe AT
THT FaT &, 9 & faenfaqt #19fr
FqT8, IH1 A 37w+ wlgew #1 frorag
foar o wwaT € | W WY F=G HANTA
wm wwa § f® f@w a7z #1 z9rer
wfqey 2 | G AT ¥ OFTT, A
¥ & qir fFamat & 847 aF mEaTT
T qFAT & o1 Aol T dmT FT A AFGTE
110 FCT § FI7 794 @9 #7 fa,
affs wET &1 3w & fadar & g%
FITGL IV AT AT H Fae 82 FI07
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TAT Y T@T ATAT & | 4% I a1 &7
aret & f5 fFa o & gw oo 2w
&1 fafr s @ E

forear &1 T frear s @7 @
2, a8 wag fareqr st o 7 e foFan
g1 T oFEr @

“If we are honest with our-
selves, we must admit that the
standards of higher education
have been going down, that edu-
cation in a college or university

today is not what it was 20 or 30
years ago.”

@ 43q fwmee fer &, gEE W
Wt T AET FT GFAT &1 IR
qgT & 9T Weal #, aF #Y ToeT weRi
i aREamgaMfE
frerr &1 @ firar o w@r & W S5
sfa W@ g Wga & IS 2
TET dgd ¥ FIOT IR aq &1
ITF 39 FTO0 H ¥ o & Arg § agww
g A I® ¥ W19 ggwT AT 4 §)
IR Tag Farar ¢ 5 wenewi & Faa
ga w7 &) feey W @ gEer o
IBM Jeuw fFar &1 SRR wfive
forer, g =E & S F gy
¥ o fa9re g%z F@ U A F©
TE ageaW A A &1 AT
T A% FgAd & fau wegT &)
TO—gTeri T FATaTLr o7 & 59 a<8 91
@ FT AT AGT FT AT GFAT dT—
s

“l am horrified at the salaries
that our Primary Teachers are
getting.”
g OF Frowr g o F @ & frn
FT | GHIL ST weamos &, S &9 g, A
fimrs & o Tew & o NHEw E,
AT ATEATE agT £F FH ¥ AT 2
UF aX% a1 §9 waer w3 & fw aga
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Fe7 fagm fremaIer &1 @ & fag
A WA, FA WA F A A 6k
aff w3 #1E o AT giEet
¥ FTA qgTaT & q7 IS FaA A1
&Y woy wrfas for oma &1 w9 @
f& a#tr AgY, S9%T AT AU AT B
g & w= A9 §) ®ogr 4r A< A
TRAT WEAT FHT o7 & A1 £ AT 7TAT
w1 & fF 9= famar s fagm@, &4
# fagu, s ¥ fag omt W @F
FIART AT A G H AT G AL
@y & fow o & 7 oA oA E,
@R ¥ fag ) W wuET 798 6%
wfeew FiedEamAfaes ¥ &
HTTFT &t g fR 7 @ 0w oF fam
¥ OF OF TATCFATAS & | T HTTH
9 WG GFAET WE AT AT ArRES
@A AT g FE Harers FE
FTH TG & Iaa! OF 62 &1 B frat
2, TowT S F|AT E1 WX IHHRT T
HTT G AT AR T@T q« Jre
qwt feg q® ¥ FERGEA-
foee wiz Ffeee w59 @ & fawr o=
gnmwmﬁamwa
qfeqTHt FT ALET TS 2, TR RO
foregr Wt ot ¥ w1, § ¥ F WA
T g | AT ® merrest Wi -
faat & = § o agq T, TEAF
fFag a1 & aqex &1 a8 79
AN TFATATLET S | TET 6 1961—
62 ¥ #AT UF =N F AT 15.3
frgrfagi &1 s 91 a1 Y AW
FE AT 1:16. 5FTAT | AT 1963
64 ¥ ag WY ag w11 A fFaar @
HE §F &1 @ T AT T 0" A
foire @ ag &1 1962-63 &1 &1
EW A A TTEF o dEF
qrg Gew a9 ALl 91 AT 6 ag QA
aw w1z %7 ¢ | fow s ¥ faar-
fagt 7 d=qT a5t 91 @Wr & IW A
¥ Fraw it geaT A8 9% W £ a8
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[t w¥d ]

T UF FTOT T F A=Y T EW AT
I g8 & o g o 2y &, afew
¥ 37 @ qEwa g IEW #T
fF wwzg far o wr g, @9 & w1
IR TF Ao | AT FE &7 6 arg
Fqisa # foer agrd 9w, f&fw
€3 Arf FATRE q€ f&r Wi oww
TEY wrqa § fF ag v Sz R ar
g, afes § Srax w@r g1 FewrEw
 faardT &7 agT =7C g1 JTam WY '@
fF AeqTow F IO ¥ 95 FT A@T §,
I T A 45 F T2 I G0 qFAT
2, 391 € I8 avg ¥ " o, A IR
FAT @ray AE gEEAr | ariee T
ZafaT FRT ATE a8 ar OF ST 4
&7 o §, 9 g3 ¥ Aeed A9 M9 §,
AAGAT & §Es a9 W £ S ¥
€T 431 4% FaT| WL B AGH F
fert fagedf =t &= 1 At 110
¥ wfus & g arfed

% gra & 9rg agi qifafzea
yeargeiey &1 g2 FT fqmm oo
% 7% famafagmai & @ A9
TEE FEEAT g1 FC AT 9 £ H
agt araar & o ag TEeT 7580
TR ANFL @ g FATTE T L4
FAq AT FT GFAT & | TH F AT
F1 THAT ERTT T MEATIRT FT TEATE
oI FT IGMET W | T GEEAT Fl
A &4 F fAC Jq° T F1 99 |
zq fy 7 #g wig f5 # @@ oF
T g AT TWE A T GIAM

zad a1z & g1 agar g fx Fefes-
fedor awx gr =ifed | et 9% =
arza & T 2 | A I H § e
gfrafat &1 72 @@ ®o faen 9=
ff garw gfmafady 1 72 @M@ %o
faar &1
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THF HEET T A9 ATEd &
fF =€ &g AT ARFAT F AT 9T LA
T &2 w1 F | e foredT SrEET
HTHT 9% et § a7 787 97 fefafem
T AT @aT § AR foar 1 @ a9
T qET T qETe ST A AR
LFAT ERIT | AT GATE TG ST FT
FHI 2, WENER AT &, WeITNIT
® U*a ¥ fo7r sareT ¥ sawer &
TET § W15, SUTET § SAET AT AT
ATET F GAF A I TG & FE deq
g g Tied 1w favafaeEi
H T FT AT 3G AMfAq, IE7 FARHET
ST, OEw, FiaseT, BT
5T 99 J1 1 oqm fagqr m@r g, 19
TE ¥ o ¥ fag 7 9 a3
Hed @rr 919 | AfFA WiE W AT
F 97 9 JTH @I *F w08 sagedr
o 7@ 1 FA WA F fad A
a8 T3 FE T A AEATF L ¥

e & & AT %7 SR Wy A
ST AT, ATAT FT Fedl gHTT HA
FT AT FT AT FT OOAT FEAT, FAT
UF FRUA 9§ FT AT ATEAT § |
fodm TE HEE F are ¥ §9 forw
AT 2, IF F L F FITT AT 95 Y
AT T NI FEAT | IHA feEr
g:

“Reservation of Seats:

The Commission has considered
the question of reservation of
seats for scheduled casteg and
tribes and backward classes. We
are of the view that it would be
academically undesirable to have
any kind of reservation of seats
for the purpose of admission to
institutions of higher learning.
We, however, realise that in
termg of the principles enunciat-
ed in our Constitution, and with

reference to the particular re-
quirements of the country at any
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given time specia]l arrangements i'gﬂ' I TR *wT wETar EC g_ AT Y

may have to be made to ensure

admissions to institutions of AT BT FT & Fg1 080T H fa s
higher learning of persons who FRT W WY Fi A &, forr FT www
suffer from social and economic qTo% qdwi FTET

handicaps. All universities and { 1# far 2, fo ﬁ ™ N
colleges have necessarily to adopt a1 g afrafafedi # & wy

some principles of selection in Tfgd | afafedt ¥ g7 os7 faadt

admitting the number of students N
for whom they can provide facili- ¥ am o ts-ﬂ-m' ar wegd Faad @7"

ties for higher education and re- aifed 1 & 37 & for w1 wwAifaw
search. Universities are the best Freror ,_‘E-r- TRAT, TR TTET AT é'
judges in determining the num- ' o s

ber of admissions. We have no srar =nfed, A AFtEr F S
doubt that this ultimate right of qure 21 A1 Sfey Jfe a9 a2

seleclion should vest in the uni- & e ms g satm. _
versities themselves, but 1t would, fegfa arEat H, & AfEdi §, T8

of course, be necessary for the fagr<i &, ga faat # F1 gare fawfar

universities to take notz of any g 37 afmafafzat o s § soreT
special principle laid down by ' - ~ .
the Constitution of India, and o SgraT g Al 1 fawer wifed,
consistently with the mainten- =7 ¥ fF § gwvy smarsr & wirfaa €1
ance of standards to allow special S @ ~=
considertion to the members of “I LT EH A o wT
scheduled castes ete. The pro- AT A& AT AT EART aqi F wifa
vision of seats in universities 2, wAT :{@- T OTHIT

and colleges for particular cours-
es of study, and the determination
of places in the humanities and
social sciences and in profes-
siona] courses, will have to be
made by universities themselves
with reference to the needs of
our developing economy. We

Mr. Chairman: Shri C. K. Bhatta-
charyya. I would request hon. Mem-
bers to take only ten minutes each,
so that all Members who want to
speak may be accommodated.

believe that it would be a viola- Shri C. K. Bhattacharyya (Raiganj):
tion of the essential character of Madam, I shal] finish very quickly.
universitiy education to deter-

mine admission to universities 1 would only request the hon.
and colleges only on the basis of Minister to look over the period of
religion, caste, community or the development of education, parti-
regional considerations.” cularly higher education, during the

- . i last seventeen years. If he does so
4 &= 717 forq /W0 ¥ dfegm T=mar and makes an analysis and a com-

39 & afz & oY o1 o ST & parison of the different trends in
y different parts of India, he will come
A a7 fafaet @ aw €, quonds to the same conclusion as [ have

To WX GHofto &T &% § a1 FaLY come to that today what prevails in
q‘-ﬁﬁfm T &, fre ST the field of education is nothing short

w2 & of anarchy, and boys and girls are
F A o< fawd F Avy 9T AW victims of this anarchy in education.

F E 37 ¥ Y€ w1 A gar 2 :

T = I am only giving certajn examples.
forr & T, fora ﬁl’Bm This three-vear degree course was in-
F ATH 9T WY WEOET A wEE A troduced after the last University

Commission's report. There were two
£ 9n ¥ o ?{‘a‘g, v i T T Commissions—the Secondary Educa-
Y §, foa froigq & s 9x W tion Commission, that is the Mudaliar
1814 (AiD) LSD—-T.
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[Shri C. K. Bhattacharyya]

Commission, and the University Edu-
cation Commission, that is the Radha-
krishnan Commission. The two Com-
missions submitted two different sug-
gestions about the peried of the
school education. One was for eleven
years, the other was for twelve years.
Ultimately we accepted eleven years.

But after we accepted eleven years
for school education and three years
for graduation, up till today, the
Indian Universities have not accom-
modated themselves to that standard.
I believe the biggest State, U.P. itself,
has not accepted it up till now. And
there are pthers who have accepted it
only in a qualified sense, and some
with mental reservation.

What is the result? The boys are
suffering. From one State to another
they' cannot go. And even in the
State where this has been accepted
they are suffering, because the ad-
justment between the school education
and the college education has not
yet been complete. Makeshift ordi-
nances and regulations are made to
meet the requirements of the situa-
tion, and the boys are asked gver-
night to adjust to the changes im-
posed by the rulers of the universi-
ties in the ordinrinces and regulations,
whih are immature in their concep-
tion and rather impractical in their
application. This is the picture that
I find before me. So, I can easily
visualise what the sufferings of these
students are, mental sufferings, suffer-
ings in their careers, sufferings in the
matter of examination, sufferines in
the matter of text-books, and suffer-
ings in other ways. This is a very
bad state in which we have placed
our students. Before we have ad-
justed ourselves to the situation crea-
ted by the requirements of the last
education commission, we are going
to have another very soon. I do not
know what this successive commis-
slon will do, and I do not know where
the actions and reactions that will be
produced in the field of education as a
regult of it will lead us,
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A university is a plant of very
slow growth. But what we are try-
ing now is to just quicken the growth
of the universities by founding a uni-
versity here or by founding a univer=
sity there to suit the requirements
of a demand here or a demand there.
The Culcutta University was founded
in 1857, The first amendment of the
Act came in 1904, that is, after about
fifty vears. The second amendment
came in 1954 after another fifty years.
But, now what we are doing is
that even before the last Act has been
fully worked out, we are going to
have another amendment to the Cal-
cutta University Act in 1964, We
seem to have improved wupon the
wisdom of our elders. While men like
Sir Goorcodas Banerjee and  Sir
Ashutosh Mukerjee wanted to wait
and see the results of a university
Act for half a century, we are making
changes in the University Act within
ten years or eight years or seven
vears. This is the state that we are
coming te.

T shall give an example to show
what I say is the anarchy in educa-
tion. The amendment to the Banaras
Hindu University Act has now been
placed before Parliament. From the
Statement of Objects and Reasons we
find that with a view to emphasising
the residential nature of the Bamnaras
Hindu University, it is proposed that
the university should not in future
affiliate any college or institution and
provision has accordingly been made
in the Bill, and the court is proposed
to be made the supreme authority of
the university. The court of the
Banarag Hindu University is not at
present the supreme authority, and
the hon. Minister wants to make the
court the supreme authority.

Now, let us take another example.
Under the present Calcutta University
Act, the genate of the Calcutta Uni-
versity is the supreme authority.
Now, they are changing the Act and
taking away these powers of the
senate as the supreme authority, and
one of the objects of the present
amendment is that the senate will
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not be the supreme authority. So,
the Centre and the State are at
loggerheads; one is going to the
Soutn Pole while the other is going to
the North Pole. The Central Minis-
ter wants to make the Centra] uni-
vers.ty senate the supreme authority,
but the State Government want 10
amend the Calcuita University Act so
that that authority can be taken
away from the senate which it is al-
ready enjoying. Tais is the state of
education which we are in.

So, the Minister will please look
into the different acts of the differ-
ent universities all over India. Please
look into the gquestion of how these
amendments are made and how each
univesrsity tries to go in its own way
creating a state of anarchy, as I have
stated. These things require very
careful consideration.

As I have said already, the educa-
tion commission has been set up, and
this commission will give a report
within a year or two; 1 hope it will
give a report within a maximum of
two years. After the report of this
Education Commission is received,
again, the Acis of the universities
will have to be changed, at least, I
believe it to be so. So, why should
we change the university Acts now?
Since the education commission has
been appointed already, why should
we not wait till we receive the re-
commendations of that commission
and then change the pattern of the
university and their Acts according
to the recommendations of the latest
education commission? I find it diffi-
cult to follow why we are seeking to
change the Acts now, and why we
should allow an uncertain atmosphere
to prevail in these universities again.

Then, there is the report about the
students’ activities and the uncertain
conditions created in the academic
life of the university. As the hon.
Minister knows, there is uncertainty
not only in the academic courses of
the university, but there is wuncer-
tainty in the academic administration
of the university itself. There is a
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two-way uncertainty, and placed in
this condition, the students get ruffl-
ed, and they do not know which
example to follow and which example
to accept.

I shall give also another example
in regard to the age-restriction. I
do not know why the authorities in
education periodically continue this
experiment of restriciing the age and
then relaxing that restoiction or re-
leasing tnat restriction. 1t is a strange
experiment which they wre making
In the Calcutia University, of which
I have scine experience, in the first
stage, under a distinguished vice-
chancellor, there was no restriction
in regard to age. DBrilliant students
and brilliant scholars we had in
Beangal. Then, the age-restriction
came. The first stage was the stage
of the Vice-Chancellorship- of Sir
Gooroodag Banerjee. The second
stage was that of the Vice-Chancellor-
ship of Sir Ashutosh Mukerjee.
Then, the age-restriction came. Even
with thal age-restriction, we had bril-
liant scholars and brilliant leaders,
and all-India leaders which Bengal
gave. Then came the stage of the
Vice-Chancellorship of Dr. Shyama
Prasad Mookerjee. The age-restriction
went out again. Again, we had the
same brilliant scholars ang leaaers
everywhere. So, what is the good ot
periodically making these age-restric-
tions, of sixteen plus, seventeen plus
and so on, and then releasing these
restrictions? Once and for all, let us
come to a conclusion as to whether
the age-restriction should be there or
not. If we choose that our students
need not be restricted in the matter
and manner of their admission to the
higher studies in universities, let us
decide that it will not be there, and
let the same principle be accepted by
all universities all over India,

I would like to say a word about
the medium of instruction and the
courses of studies. I have heard my
hon. friends speak about it. Still, I
would request them not to ignore the
words of caution that the present
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Education Minister has been uttering.

After all, such steps have to be
avoided which can create linguistic
1solations in different States. The

judiciary, the university and the ad-
ministratjion were all unified during
the British rule. The British rule.
did us a lot of mischief, but they
did give us three good things that we
should remember, namely one unified
yudiciary; the same administrative
service and the same civil and crimi-
nal laws, We should try to retain
these three though trying to throw
away many of the mischiefs that
they made. So, in this matter we
should move with care and caution.

I should like to say a word about
the teachers now. Let the teachers
not bz so much anxious about their
emoluments and other things. I shall
give only one example. The Curies
nf France are well-known for their
having won Nobel prizes. But their
researches were conducted in a gar-
age. Professor Curie and Madam
Curie conducted their researches in
a garage or a stable, as one might
call it where they had set up their
own laboratories, and yet those re-
searches won Nobel prizes for them.
Again, what were the facilities that
Dr. C. V. Raman had in Calcutta? He
conducted his researches in a labora-
tory set up by a private individual
namely the late Dr. Mahendra Nath
Sarkar. It was in the laboratory of
the late Dr, Mahendra Nath Sarkar
that the Nobel-prize winner of India
conducted his researches. So, let
us not be very much agitated over
what we have been able to provide
for our teachers and what we have
not.

Shri Basappa: Although the time
that you have given me Is very short,
1 cannot help thanking you, Shri
Raghunath Singh, the hon. Minister
and others who have enabled us to
extend the time for this discussion.

While we are discussing this report,
the hon. Minister will admit that there
is ample scope for just criticisms of
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the working of the Ministry and the
Education Departments, Since we are
discussing the report of the Univer-
sity Grants Commission, naturally the
wok that the Ministry is doing in
order to see that the University
Grants Commission does its work
properly will also be in the picture.
From that point of view, I am glad
to say that the hon. Minister has been
tackling the problems that have been
posed in this House in an efficient and
courageous manner. Therefore, I
would like to compliment him for this
in the beginning itself.

The previous speaker spoke about
the anarchy prevailing in the educa-
tional world.

Dr. M. S. Aney: He is going way.

Shri Basappa: Do2s not matter—He
has made the point quit: clearly.
From this anarchical state of affairs,
our Minister has to take education to
a horizon where the people will feel
happy. When we are doing that, I
see criticisms; because certain grants
are not given to certain institutions,
they come forward and try to criti-
cise the whole field of educational
activities. 1 do not like that attitude
on the part of some members.

Anyhow, the thing now to be con-
sidered is about tackling a number of
big problems.

16.22 hrs.
[Mr. DepuTy-SPEAKER in the Chair]

In the report, we have been told that
the Chairman of the Commission is
giving very great attention to the
establishment of centres of advanced
studies and they are prepared to give
cent per cent grant in certain specific
cases of science teaching, laboratory
equipments ete. All this is very good.
Taking all this into account, we have
to take a decision about the qualita-
tive and quantitative expansion of
education. Some people contend that
consolidation in the field of the edu-
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vational system Is more important
now to which we have to pay ‘'more
attention, rather than go in for
quantitative expansion. India is a
vast country of 460 million. There-
tore, this problem must have priority
over all other problems. From that
point of view, it is necessary that both
the qualitative and- quantitative ex-
pansion should proceed simultaneously.

Last month 1 visited Oxford and
Cambridge. I could notice there that
they also have many problems, parti-
cularly accommodation of the stu-
dents. The university campus is not
sufficient for the purpose. Therefore,
they live outside the campus also.
That is a problem here. Many of the
troubles in the Banaras Hindu Uni-
versity, for example, were due to the
fact that scine students lived outside
This leaves room for acts of indisci-
pline. But there though some stu-
dents live outside the campus, a close
watch is kept on them and if they do
anyv mischief, they are easily caught
and strict measures are taken and
brought under control. Some such
things must be done here too to see
that they are kept under proper
control.

In the little time at my disposal, 1
do not want to enter into the contro-
versy Hindi vs. English. But coming
from the south, I feel I must express
a few words about it. When I was
in Europe and when three or four of
us were talking in English in Ger-
many, for example, I felt ashamed
when they asked me? ‘How is it that
you coming from India speak English
and not vour own language'? 1 had
to explain that India is a vast country
with different languages and so on.
So from that point of view, Hindi has
to take a very important place in the
country. That does not mean that we
can ignore the regional languages
which are also 2,000 years old with
their own rich literature.

So when I heard Shri Anthony, I
was very much surprised. Because
English happens to be his mother
tongue, should he go all out to decry
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the other languages? This sort of
extremism should be eschewed and
we must see to it that though for the
time being English should continue,
we should in course of time see that
Hindi replaces English. There is no
doubt about it. How long it should
take, how it should and when it should
be done—are all questions to be settl-
ed, There must be some sympathy
shown in this mutter, Coming from
the south, I would request our Hindi
friends to give us a little more time
when we could adopt Hindi. More
funds should be given for the deve-
lopment and spread of Hindi in other
parts of India. That is not being done.
That is our complaint.

1 do not want to deai with univer-
sity education in any detail, There is
a lot of wastage in university educa-
tion. There are so many other things
too. There is lack of collaboration
between universities and national
laboratories and research institutes.
This state of affairs should be
improved.

As regards agricultural universities,
I must say a word. I have met a
number of agriculture graduates. The
IAS and other administrative officers
boss over them so much that they feel
frustrated and do not want to do any-
thing constructive in their work. This
sort of treatment to technical people
should stop. 1 was in Moscow. 1
saw how much respect they showed
to technical men. Here even ordinary
clerks in administrative offices boss
over these people. This must be put
an end to and they should be given

due recognition and an honourable
place.
Lastly, donations and capitation

fees system must be controlled pro-
perly. Utherwise, poor students will
not be able to go in for university
education. There are wvery bright
boys among the poor; simply because
they cannot afford the high donation
or capitation fee demanded,—they
have to pay Rs. 10,000 and 15,000—
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they should not be deprived of a
chance of higher education. I hope
the Minister will see that it is properly
controlled.

Mr. Deputy-Speaker: Shri Chagla.

Shri Raghunath Singh: We are very
sorry. Time has been extended for
this debate. Many hon. Members
who wanted to speak have not yet
spoken.

Shri Kapur Singh: It was at our
request that it was extended by the
Chair.

Shri Yashpal Singh: It was at my
request.

Mr. Deputy-Speaker: I am sorry; 1
I did not know. We will continue
this upto 5 O'clock.

Dr. M. S, Aney: I thank you for
giving me a few minutes to inte:vene
in this debate. Before I say anything
about the reports, I would like to
express my appreciation and also
admiration for the manner in which
the hon. Minister made a start in dis-
charging the onerous duties he has
taken the responsibility to shoulder.
His alertness is equal to his earnest-
ness to understand the entire educa-
tional system of India and give it a
new orientation. As he has left this
matter to be examined by the Educa-
tion Commission, it would not be
proper to make any observations on
that now. The matter of overhauling
the entire system of education has
just been taken in hand.

Within a short time of his assump-
tion of office, he took a bird's eye-
view of the method of working of the
educational machinery and his expert
eve at once detected that there was
a superfluity of committees through
the operation of which the Ministry
was expected to put its annual output
and achieve the targets. We are told
that the hon. Minister, like an experi-
enced gardener, uprooted most of
them like weeds whose wild growth
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hinders rather than helps the growth
of the valuable crops in the field.
When I read the news of this remark-
able surgical operation, 1 at once
thought—and many others also felt
like mysalf—that there had come at
last a man at the heim of the Edu:a-
tion Ministry who was not only
serious about his work but who took
it as an urgent business and not as
a pastime.

Similarly his clear and impressive
advocacy of India’s case at the inter-
national forum assured the whole of
India that the ex-Chief Justice of the
Bombay High Court was more than
a match for the diplomats who had
to cross swords with him in the inter-
national arena. His exposition of our
case was sober, solemn, scholarly and
subtle, The great jurist in him
awakened and swept off in one sweep
the quibblings of his disingenuous
rivals. They were simply floored by
him. Such a striking start has roused
hopss and expectations of great
achievements in his career. I hope
and trust that by the time he retires,
these people will find that the cause
of education in India has been set on
lines of sure and safe progress towards
its destination during the days of his
stewardship.

I will speak on only two subjects.
One is the person who has moved the
motion, and the other is the subject
matter of the motion itself.

I am not speaking about the details
given in the report, but I want to say
what the Commission should do.

The University Grants Commission
that came into existence under the
Act of 1956 is one of the most impor-
tant departments in the Education
portfolio, which is expected to play
an effective part in bringing about
national integration. There may be
several other ways to approach this
problem of national integration, I
have nothing to say against them. I
do not want to minimise the import-
ance of those efforts, but I look upon
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the integration of the alumni of
13 lakhs of boys learning in the uni-
versities as the most sure foundation
of national integration, which all of
us want in India. All efforts to be
made by the experts in charge of the
UGC must be concentrated on bring-
ing about national integration of the
boys and girls taking benefit of the
educational facilities afforded by the
universities. There are more than 60
universities scattered all over the
Indian Republic—Shri Bhattacharyya
was saying there was anarchy in our
education—providing various courses
of studies for the sake of preparing
the students for wvarious careers to
enrich the public life of India by play-
ing their part as patriotic citizens
immediately after they get their
degrees or diplomas.

The UGC is the only central body
that is in touch with this elementary
material of which the future Indian
citizens are going to be made. The
entire body of students enrolled taoday
should be consolidated or integrated
into an army of Indian patriots. If
that can be brought about, I am sure
that this body will serve humanity
more usefully and faithfully. The
students who come out of the univer-
sities as young men must consider
themselves as Indians fi~st and Indians
last. That is what I want.

There must be an underlying aim
behind the activities of the Commis-
sion., The aim should be to bring all
these scattered elements into one
homogenous society. If that can be
brought about among the younger
generation, I am sure the question of
national integration will be solved.
That aim must be kept in mind. I
hope steps will be taken in that direc-
tion to bring about this national inte-
gration among our young boys and
girls on whom the future of India
rests.

I fully appreciate the various steps
that are being taken by the UGC to
improve the standards of education
and to introduce various reforms to
improve the conditlons under which
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education is given, both for the boys
and for the teachers, but I want to
invite the attention of all our experts
to cortain instructions left by the
great educationists of India in ancient
times, when India had attained a glory
and eminence that was the envy of
the other civilised nations of the
world. 1 wish to place before the
Commission certain suggestions which
I have been able to gather from my
reading of ancient Sanskrit books.
Our Sanskrit scholars had also given
thought to education, as they had
given thought to other things.

I met one day a great educationist
from Europe during travel, and he
said: “Yours is the country of the
Mahatma”. I replied: “Ours is a coun-
try of Mahatmas”. Mahatma Gandhi
was an outstanding personality, but
there were thousands of mahatmas
who preceded him, and thousands
were accompanying him more or less
actuated by the spirit of the Mahatma.
Sp, we have to crecate a nation of
mahatmas, men with the spirit of
which Mahzatma Gandhi was built. We
have to creats Indians of that type.

The definition of a mahatma has
been given by a person no less than
the great Sanskrit writer, Bartrihari,
who was a king at the same time a
great saint and a poet. He has given
a small sloka showing as to what a
Mahatma is made of, which I wish to
repeat, He has not said that a
Mahatma is a man who has renounced
the world, who lives in isolation and
thinks of nothing else but of Om and
Brahman. 1 want the Members of
the Commission to bear in mind his
Brehman. 1 want the Members of

faafz Ydaareqad o a<fa avazar
gfy s

quf wffasfs sdaa aat sgfafag-
fagq fg werwd: 0

He does not talk of ahimsa. These
are the natural attributes and quali-
fications of a Mahatma. These quali-
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ties we must try to instil in our young
men and women.

We send our boys to Europe to
return to this country as experts. But
there was a time when it was
different:

QAT AT FHFTAT ZAAHA: |

¥ @ af@n fodgey ofesam w3-
qTA4T: 1)

We shall regain that old glory. We
shall not be sending our boys for
education elsewhere. The people of
the civilised world will be coming to
India to read at the feet of the learned
men of India, and learn how to be-
have, what are the ideals of life
which they should follow etc. We
should create people with these ideals,
they are the Mahatmas of India. We
want India again to be a nation of
Mahatmas. This should be the aim
of your Commission.

There are many other points, but I
have no time to deal with them.

=t TgAT7 fog : Faeny wEey, &
39 faag A1 a6 w== #7 4 wrFiay
AT =rgar g for & wvarm # gfaaest
qZa Faww 7 F9 sy & T faar
€1 ag fagy § dfemm @1 g 43

1 iET WA @ (FeET)
IMEr AERE FIH A & gred
1

Mr, Deputy-Speaker: Quorum has
been challenged. Let the Bell be
rung, Now there is quorum.

stzyara g : @i aF Afergw
| FT HFTT g, T 0T a77E F, FAH
o, wEra § wr% AfErgw o ST F9 wmar
89 77 7% 3n 9 ghawm @ |
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wTaT F79 g1 fegem & FEN
AR {nfaeam #1 99 ¥ 93T &%
g1 g1 safad g% waar dfemm
ar FaT wifed | s g ¥
fFeY T=ia ¥ g9 @7 g2E1 8T g
@ faa & gadvw fafaeeg wmgm &
qr4aT F7AT wgar g 5 ag 39 faww
F am %) fag afrafedt dfeme
T #r @I AT FLAT A@Er
a# s & & e fafaee @ga
za ¥ far sAafy &7

ga<r AT 44 sAfRAE FET
Fr €1 39 T4 gary fafar 2= 13
| T g AR AT A H ag A
40 9@ FF AT W A1 A9 3G f
gratfd 99T 24 A1 A1 v § wfEw
qETAE FT GATL T FIE TeadwTH AT
&, IAifa<i &1 AT MW F1E geqenw
@ &, 9 & "9 "It A fafer
T F§ Faamw qgr 81 fas swie
X FAFd # a3 feam 70 §
wel 3 foer &7 AT & 1 A<= -
frafar fefr Freng 952 # fad 21 sorgi
T2 E | TF FEAT Lo Fo H B, W FA
T s gudFT ¥ § | 39% gamEr ofmr
¥, gl &, weET ® ar amsw
ST &, T WA A feAt i faafar
FIOW AL & | TAFN WY T § &
wa fF ofmar § garo &, 9@ 9
st Y oares fean w1 fufer sramas
£, 390 g9 5T @1 &, d =1 sl
F oy OqT gaeq ¥ fergmary it %@
rar ¥ o1 amfAme gt =iEd
77 3w ¥ 43F feat Eqifamfor wora
A | g9 a9 FOEATH G FTAR
g a8 fad 175 e=Za=zq 1 fevam 0
F forir dam Fvan §, A Fr gk ey
TR TG0 & | AT qT A7 gATr farfom
§ 39 ¥ oA gasiifaad €, 78 A wre
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wreT g, wreAe fofqa EwAfaas
g = fay & Fga7 a@ar 5 gare
zet & ¥ wv 1 gfafufent ferd
g wE & Adr § G4m0
afar & gravg ® 1 32 3 @A AT
safa & 9T =rfgd ) w9 & w3
AT a3 a7 T afad, oF & fman-
A% ¥ 91T gH ANE § wifE 9
eqret ot farqard & | 419 A FAFAT H
ared zfam 3 § afsw W W
faoma 7eqm # 41 ofow & &7 &7 gdl
T arafamgrasar g1 uig afqai=r
fammgoem & g1 ami F amEM
aigeT & #{ amae 6 gi 4%
o & fag da &\ F qamar g o
udFdmw  fafqeer #ma 9 & fa7
=gl 3wz g gfrafadt 19 s m
1 F 01 FifF ag <7 goifafar w0
e F falr dare &1 T Ay FEw
qT AH A1 4o d1 Fiferza & qgan
&T9a gom, foq 1 d7 A &1 g
A F1 grg @A Iilza e fgegeara
¥ 52 g /& | 99 F & faw
6 gare & g § ot gfeua fafon
¥ & Iy widw fafor § & ¥oifs §
T ¥ w9 A7 9_Y #1 AT T
47 AT A A BT fafawT & F10 7037
& mT g F Fafrar o Areew
ars fafan darT & a@T @ 7w
fog or ®m FT7 1 39 F w147 frcw
T W FCT F W9 T BILA 0FeAT==
# swfem o} et =i 712 ga § =10
& am grm g4 far & awwar g
f& om0 & aww & 7w ¥ 7 fggaam &
& oAl gz §0m ganfaafar F@w
gaqT =J1fgd |

Wt a® ALREN A w7 grEE g,
w4 % e’ g frafee &, faet o Feer
HEA &1 & F1d AGT | F7 T 0
Tras &, FOHa § ®YC qErG F A
1814 (Ai) LSD—8
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fafer 23 8, aof #¥eT=T =71 %7 T #3
AT £ F €®9 F T9GT 77 |

=t F@o wo FAIfA4Y : FuTERE
TerET, & g ¥ oww # gavqy
gfe orefes &7 #%1 zaw fam
¥ A & Wit g @ fam
T quvedi F F@ o9 w e
T avs T, s8 § fag aga
TZT AT |

1frafedt ar #fowm o
“ow § 739 | T g A3l
AAT | AT ARG & a1g ar fogrEl
97 gH FZH FIT &7 H¥ET fEem,
it & gz ama, JartF gEyr faai
A Fg1 1 AfFw SR SR B gW
s &t foel & gwfme &
¥ T AT T Fedt §W 3T 9% fa=rw
FT g% HYT HOAT weAem AT FT
% |

q{ A ad & @I 2 fF Im
ﬁ#ﬁfmr%ﬁm‘ﬁ%fﬁ'&
qeEadr waq gg7 39 fafaw @

w® & A Fw gy § fafaw
g @ ¥ T4 gwEd ¥ geEw
wTEqa ¥ fa#, gwadr &t

FTA
AGAT F F 99 39w v
T%% | afFw & quar g ofe wl
g2 3z awadr faw & sorHAT F
mg"r%_,qsgrgagfmrtr

TeqTeR 1L F 1 HigFw a9 T F wfew
FY 9T 1 O 2w Y fawtr S|
F% ¢ 39 & ffr & &t ¥9 F9
9T 1@ &, I 9T g9 &1 HIA W FT
H g9 =T FT 9% & IH B
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T g & wwmar g v 9 g WY
FZ0 wEA TR fRem ® 3ar Tav g,
fafram =0 & g =g #zm & | A
w1 farvafaemet & orer ot 33 amar-
0 3 FF fam amEraeer &
wowrer 2 X W F g fw
¥ @t oF awrw ARH g, fEe
Wt A ) 3w & oformi 7 oo
FAT g | FES A A I H
et & gFa w7 Avrw A
7y wifaz few ama &1 ofors &
Tw ¥ wmw owmd 0 a1 FEwew
¥ # mwgr fwar mar, 33 owt
A F wifer gfaafedt & #
TR Al W AT BT oA @
E AT w2 W@ A owmm
g 37 fawfageat & zro %
@& 3T W oafomw ;oA wr
g W gW IE A #osfeer-
faaer &Y 3w & Fure wF & @
¥ gy wegw s g (% fava-
frareat o foerr 37 weddm &
98 Wt fevafaaem & w¥ oW
g foar @ oF @R 3 gues
F a0 & wEer g fFomx
FHT vz ¥ gafsfafers ¥=7 fave-
faareat & dare @t & &1
FOET 57 AT 97 /T FOA &7 944

e g

agh 9T A F gfafad arew
wfaww #7 fE &7 gwEr #7F
af feft & far 4 s 3
afgqr # 7 9w FON ARAT F
fs za fom ¥ afmafedy s
FfAwT A FT 8T FITW TIET |
e FERl ¥ 9f@ @ oeE ST
2, 9T 37 ¥ Im F fem wmw
faza &1 o' &= T 1 gwd
FH A, 2 A AveY W fEd
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# ¥ foae & Zar f& 3z ama
wegmw &t W1 wWr ¥ fw faerfagi
* q@ @5 FT @A for w=s

7z wea faaifagi & fad
g A g 5 aw 49 72 &
for o &t f9 & 1| & qew
srear g fF 9 smowdhw gwid gat
& @ faardt s7 &1 I FO
& & fomar war o7 & FgAT ATEAT
§ 7 afrafedr ama sfaom &
Tq A wr fo@E H wfid s
feas  fagrdt arggr & o §
YT AT FT GEah] F1 WAL TG |
qe it faenfagi & gemes 23 w7
g g & & frafat 1 s
g1 9% w=dt I W g, AfEw g
7% Ia®! Gfea 7 o swan, 39
ag A @ATAr A f& gAar saw
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M & foag oF gdgT § AR A 38
vt agferad sasr 2n &1 <% & famat
§ ST QU WM F7F § AwA &
W ¥ AR A |

g3 #d w@w e faet ¥ oF
HEEIE ¥ & ¥ IIGA AR
gawe faem 1 & av fr foet &
mfsarae F @r= & foafadi & @9
TE & 9 & A4 &1, 34 Fodt
T F | F AW FEIAWT H AR
43, 3a%r fpdt 7 Trer 7 AT W
T TS 3 W2 AT F1 AT A gw fwdd
= aft wgfaar 35 @7 fradaai &
T ®1 AT 377 957 F oqaer frad
7y faamr &, @1 9% gqmT § 5
™ TR AT 29 & fraa v
feqr &, feaa mmzet frad wgeaqn
w14t & a1g7 91 7 7, IAF A fFAm
F5z qg=rar ¥ faafadi 7 w0 i

AT

ga&l wra Em ¥ frmfgst #
foredardr & qrEar &1 &5 93T |
7@ femr § Prsafrarem wqzm smw
F1 ®TH ISMAT AMET |

oA FRRAH FFF uT AfAT 94
®1 9qfa &1 aga agT gar 2@ T E
w1 ag eRAT a7 Freri & g1 ar faar-
@15 & gY ar wifeariiz & g1 1 w7 a%
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afaacdt faer 1 917 s 34T 2R

¥ @ a1 oag A ¥ wgEw
Fr g o @ § 7 A gga @
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u9 OF AT FHIGA a4 AT @I
¢ foras fafarat 1 gormar o1 w@r & )
aF I FE KA AL & 1 L FE
¥t et gam AE Q@ gd IEa
AN FT T FET Arfed | AfFT F
gwmar § &5 5@ Tw 1 frar & gaw
& q ¥ g AW & fover oAt sATRy
o8I T % /& | Og & & f o
gfar aga o1 21 T § A gEe
faer ¢ F=ar g, afwa @ Fmogw
Tw 7 fagl & dav gu & 91 39 2w A
wepfa # o9 € § 58 3w & fa7 samr
AoST S qqT wHA & 1 TH AW H
st frerr fawe gq & goA s #
oI ot o § Wik fame o # =
W i gEEfa FT AWEAT @I & ITHT
FeUAT F AICGF ATART A9 FT farear 7
faeame FEaT gRIT 0

Shri Muthiah (Tirunelveli): Mr.
Deputy-Speaker, Sir, the services of
the University Grants Commission are
commendable; it is doing a lot for
the development of universities and
colleges and for the welfare of lec-
turers and professors and students.
The sum allotted for the UGC in the
third Plan is only Rs. 37 crores; it is
a meagre amount; a much larger
amount should be provided for the
UGC in the fourth Plan. The num-
ber of universities, today is 61. The
Madras State has only two universi-
ties and the proposed Madurai uni-
versity is still a dream. I request the
members of the University Grants
Comimission and the Education Minis-
ter to grant sufficient financial aid to
enable the Madras Government to
start the Madurai university without
delay.

I come to the pay-scales of college
teachers. The scales of pay recom-
mended by the UGC for college
teachers have not been implemented
in all the colleges in my State. The
UGC insists on a 50 per cent match-
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ing grant; but the aided colleges are
not able to provide this matching
grant, and so, I request the Education
Minister not to insist on this match-
ing grant of 50 per cent and to give
cent per cent aid for the teachers in
the aided colleges for the UGC scales
of pay.

The triple benefit scheme should be
introduced for the college teachers
also, It is now available for the
secnodary  teachers  alone. The
scheme comprises the provident fund,
insurance and pension; it has been
introduced and implemented in the
Madras State, and other States are
also implementing it in respect of
secondary teachers. I request that
this triple benefit scheme should be
made available for college teachers
as well.

Then, I like to say a few
words about the medium of instruc-
tion. The Minister has clearly stated
that it is the policy of the Govern-
ment to switch over to the regional
language ultimately as medium of
instruction at the college level. At
present, the regional languages are
not fully developed for the teaching
of modern science and technology. It
will required sometime; proper stan-
dard text-books have to be prepared
in the regional languages. I request
the Education Minister to set up a
committee, a Text-books Committee,
of eminent experts, to prepare text-
books on science and technology in
the regional languages so that at the
college level the medium of instruc-
tion may be in future shifted to the
regional language.

In this connection, I want to men-
tion the opinion of the working group
appointed by the University Grants
Commission. This working group
appointed by the Commission recom-
mended that English should continue
and should be retained as the medium
of instruction at the university level
for science and technology. Again,
the Emotional Integration Committee
appointed by the Education Ministry
also recomended in these words:
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“To ensure thar the universities
are not cut off from one another,
there should be provision for
English as an associate medium
of instruction in the universities.”

1 like to refer to student failures in
colleges, There is a terrible waste of
human talent at the college level
because of the large percentage of
failures of students. It is a great prob-
lem which is due to many reasons.
First, there is a heavy rush into col-
leges by students who have no real
aptitude for university education, for
want of immediate employment and
for want of alternative courses like
technical and wvocational courses.
Secondly, there is the sudden change
of medium of instruction from the
regional language into English at the
college level. Thirdly, there is defi-
ciency in standards of teaching in
some colleges; fourthly, there is lack
of effective tutorial guidance in the
.colleges. Firstly, there is lack of dis-
cipline and interest and industrious-
ness among students.

Then, I should like to say a few
words about the examination reforms.
The report of the Examination Re-
form Committee set up by the UGC
has been accepted by the UGC. The
main recommendation of this com-
mittee is that a student’s class record
during the whole year should be con-
sidered along. with his performance
in the final public examination. His
marks in the weekly, monthly and
terminal tests should be considered
along with his marks in the final uni-
versity examination. This will cer-
tainly promote discipline and dilig-
ence among students.

I come to mnational integration.
National integration is of the greatest
importance today, because of so many
anti-national forces working in India
and because of the external danger.
This should receive very serious atten-
tion at the hands of the Education
Minister, A seminar on national
integration was organised by the
UGC in 1958 and it make a number
of recommendations and gave wvalu-
able suggestions.
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Lastly, I want to plead that the
three-language formula should be
honestly and sincerely implemented
in all the States. I also plead that
South Indian languages should be
taught in the Hindi-speaking States,
and North Indian languages should
be taught in the non-Hindi-speaking
Southern States.

17.00 hrs.
BUSINESS ADVISORY COMMITTEE
Thirty-third Report

Shri Rane (Buldana): 1 beg to
present the Thirty-third Report of the
Business Advisory Committee.

MOTION RE. ANNUAL REPORTS

OF UNIVERSITY GRANTS
COMMISSION—Contd.
Mr. Deputy-Speaker: The hon.

Minister may just start his reply.
Some Hon Members

At wAwt 88 (FgE)
IMewA wgrRd, AL graAr g fEoar
qAAT qEEq IS At ¥ S &y
gam faar Sm@T & #wYT AT FHT FAET
FEd F, I1E gww AE fmn osmar
g1

39Te WEWn : WTE FIfAT
=T ITTET |

Shri M. C. Chagla: Sir, I am very
grateful to all the Members who have
participated in this very interesting
debate. Various points have been
urged and T hope when I get more
time tomorrow, I will try to deal
with them,

TOSe—

Mr. Deputy-Speaker: He
continue tomorrow,

17.02 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Dec-
ember 11, 1964/Agrahayang 20, 1806
(Saka).

may
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